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LEGISLATIVE ASSEMBLY.
Wednesday, 4th September, 1929.

The Assembly met in the Assembly Chamber at Eleven of the Clock, .
Mr. President in the Chair.

QUESTIONS AND ANSWERS.

GRANT OF ALLOWANCES AT FaMILY RaTES To LADY CLERKS IN THE OFPICE OF
THE DIRECTOR GENERAL OF PosTS AND TELEGRAPHS.

95. *Maunlvi Muhammad Yakub: Is it a fact that lady clerks
in the Office of the Director General of Posts and Telegraphs are given
concessions at family rates admissible under the Simla Allowance Code ?
1t so, will Government be pleased to place on the table a statement showing
tiieir names, pay, local allowance, house-rent allowance and names of those
who are wholly and solely their dependants, together with copy of Govern-
ment sunction permitting lady clerks to draw Simla allowances over and
above their higher rates of pay ¢

Mr. P. G. Rogers : Of the four lady clerks employed in the Office of
the Director General of Posts and Telegraphs, three are given concessions
at family rates admssible under the Simla Allowance Code.

The statement required will be supplied to the HHonourable Member.
Government sanction to such allowaunces is contained in the Simla Allow-
ance Code.

Maulvi Muhammad Yakub : May I know who are these three lady
elerks ?

Mr. P. G. Rogers : I think that information will be given to the
Honourable Member in answer to a subsequent question, but the names of
the lady clerks are Miss deMonte........

Maulvi Muhammad Yakub : May I inform the Honourable Member
that the names of those three lady elerks are (1) Miss deMonte, (2) Mrs.
Harrington, and '(3) Miss N, Fox. Am I not correct that (1) is the
youngest sister of Mr. F. T. deMonte, Postmaster General, and has no
dependant, (2) has no legal dependant at all, and (3) is the only daughter
of Mrs. B. Fox, a retired Sub-Postmistress, who is a Government pen-
sioner ! T should like to ask if it is not a fact ?

‘Mr. P. @, Rogers : I think the answer has been given to the Honour-
able Member in the statement which is going to be supplied to him.

Maulvi Muhammad Yakub : Very well.
NaMES AND QuaLrricaTIONS OF LADY CLERES EMPLOYED IN THE OFFICE OF
THE DIRBCTOR GENERAL OF P0sTS AND TELEGRAPHS SINCE 1923.
96. *Maulvi Muhammad Yakub : Is it a fact that the lowest qualifi-
cation fixed for a clerk is Matriculation ¥ If so, will Government be

( 193 )
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194 LEGISLATIVE ASSEMBLY. [4TH Sepr. 1929.

pleased to lay on the table a statement showing the names and edueational
qualifications of lady clerks employed in the Office of the Director Genersl
of Posts and Telegraphs since January 1923 ¢

Mr. P. G. Rogers : It is presumed that the Honourable Member is
referring to the Director (eneral's Office. If so, it is a fact that, prior
to January, 1928, the minimum qualification of a clerk was the passing
of the Matriculation examination., The minimum qualification has, how-
ever, since bsen revised, and is now the passing of the Staff Selection
Board examination. An exception is made in the case of typisty and

stenographers, whose selection depends on their proficiency in shorthand
and typing.

The statement desired By the Honourable Member is being sent to
him. All lady clerks employed in the Director General’s Office since
1923 are typists or stenographers,

ToraL Numser o EurorEaNs, ANGLO-INDIANS, HiNDUS AND MusLiMs EM-

PLOYED IN THE RAILwWAY BUPERIOR SERVICES (ENGINEERING) AT THE
END oF 1927 anp 1928.

97. *Lieut.-Colonel H, A, J. Gidney : Will Government be pleased
to state, under separate heads, the total number of Europeans, Anglo-

Indians, Hindus and Muslimg in the Railway Superior Services (Engineer-
ing) at the end of 1927 and 1928 ¢

Mr. P. R. Rau : The Honourable Member will find full information
about the position at the end of the financial years 1926-27 and 1927-28

in Appendix F of Volume [ of the Railway Board’s Report on Indian Rail-
ways for 1927-28,

EmpLOYMENT oF NigET CONDUCTING GUARDS ON ALL MAIL AND PASSENGER "
TrAINS.

98. *Mr. A. H. Ghuznavi : Will Government be pleased to state if
the services of the night conducting guards have been appreciated by .the
travelling public and, if so, do Government propose to consider the-desir-

ability of employing them in all mail and passenger trains in all the State
Railways 1

Mf. P. B. Rau : I understand that the services of conductor guards
detailed to acecompany certain night trains on the North Western and East
Indian Railways bave been appreciated by the public. I am sending a
copy of the Honourable Member’'s guestion and my answer to othef Rail-
way Administrations to consider whether the local conditions on their lines
necessitate such a provision,

Mr. Gaya Prasad Singh : We have never heard of night condueting
guards on the East Indian Railway,

ACCELERATION OF THE SPEED OF MAIL AND PAssENGER TRAINS.

99. *Mr. A H. Ghumavi: (¢) Are Government aware that the
¢ Frontier Mail ’’, run by the Bombay, Baroda and Central India Railway,
is the fustest train in India, covering a distance, as she does, of 865 miles,
from Colaba (Bombay) to Delhi in 23 hours 35 minutes, while the 7 Up
Express from Howrah to Delhi via Agra City—a distance of 909 miles—
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takes 25 hours 44 minutes, and the Punjab Mail from Howrah to Delhi
covers & distance of 903 miles (i.e., 6 miles less than the 7 Up Express does)- .
in 26 hours 34 minntes ?

{b) Will Government be pleased to explain the cause of this delay in
the running of the Punjab Mail from Howrah to Delhi ? : .

) (¢) Are Qovernment prepared to consider the desirability of accelerat-
ing the speed of mail and passenger trains in all the railways, particularly
in the Past Indian and Eastern Bengal Railways ?

Mr. P. R. Rau: (¢) The timings of the trains are as stated by the
Honourabl: Member.

(h) The through speed of the Bombay, Baroda and Central India
Frontier Mail is 36 miles an hour, that of the East Indian Railway 7 Up
Express 35 wmiles an hour and of the Punjab Mail 34 miles an hour. [t is
not ordinarily possible to run trains on different railways at uniform
through speeds. Varyving conditions, such as the number of halts to be
made, the number of branch line connections, and the weight and length
of the train affect the through speed.

(¢) Railway Administrations are actively alive to the desirability of
accelerating the speed of mail and passenger trains, as far as possible, and
Government do not consider that any special action on their part is neces-
sary at present.

ACCELERATION OF THE SPEED OF THE DARJEELING MAIL TRAIN ON THE Eas-
TERN BENGAL RamLway. '

100. *Mr. A. H Ghummavi : (¢) Are Government aware that the
Darjeeling mail, run by the Eastern Bengal Railway, invariably arrives
late in Caloutta 1?

(b) If so, do Government propose to accelerate her speed to enable
her to run to time ? :

Mr. P. R. Rau: (a) I think the Honourable Member has been mis-
informed, Sir. 1 believe the Darjeeling Mail does reach Caleutta in time
quite often.

(b) T have drawn the attention of the Agent, Eastern Bengal Rail-
way, to this point.

UnsurraBLE CoNDITION OF Rarnway Warring Rooms AT S1Licumr StaTioN
oN- THE EASTERN BENGAL RaiLway.

101. *Mr. A. H. Ghumnavi: Are Government aware of the
inadequate accommodation of both the ladies’ and gentlemen’s waiting
rooms at the Siliguri station on the Eastern Bengal Railway and of the
untidy cohdition in which they are kept, particularly of the filthy eondi-
tion of the bathrooms attached thereto 1

Mr. P. R. Rau : Government have no information in the matter, but

I am sending a copy of my Honourable friend’s question to the Agent,

Eastern Bengal Railway, for any action he may think it desirable to
take. o

" LBUPB(LA) U
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ImrxnioR QuaLITY OF Foops SupPLIED IN RESTAURANT CARS ON TEHE East
INpIAN RarLway,

102. *Mr. A. H. Ghuznavi : Are Government aware 'that the
food and tea supplied by restaurant cars on the East Indian Railway com-
parc very unfavourably with those supplied by restaurant cars in other
railways ?

Mr. P. B. Rau : Government have no reason to think so.

DEFECTIVE ARRANGEMENTS FOR SECURING RESERVED ACCOMMODATION LABELS
IN RaiLway CARRIAGES.

103. *Mr. A. H. Ghusnavi : (a) Are Government aware that the
Reserve labels put outside the first and second class compartments are not
secare, and the Reserve cards inside the carriage are too small to fit in
in the brass pockets and are not infrequently blown off, thus depriving the
passengers concerned of the privileges of reserved accommodation ?

(b) If so, do Government propose to take steps to remedy these
defeets 7 -

Mr. P. R. Rau : Government have no information in the matter, but
I am communicating a copy of this question to the Agents of all Class I
Railways for such action as they may consider necessary.

InPROVEMENT OF Ramwway StaTion Warrtne Rooms aND REDUCTION OF
CrARGBS FOR WarTiNg Rooms oN THE Norte WESTERN RaiLway.

104. *Mr. A H. Ghumavi: (¢) Are Government aware of the
magnificent and well-equipped retiring rooms provided in the Victoria
Terminus, Bombay, by the Great Indian Peninsula Railway ?

(b) Do Government propose to consider the desirability of improving
all the existing retiring rooms on that model ?

(¢) Are Government aware that the Great Indian Perinsula Railway
charges Rs. 5 for the occupation of the retiring room for 24 hours from the
time it is engaged, while the North Western Railway charges Rs. 3 for
12 hours from 6 A.M, to 6 p.M., and Rs. 4 for 12 hours from 6 r.M, to 6
AM. 1

(d) For the convenience of the travelling public do Government pro-

e to consider the desirability of altering the rates of the North Western
ilway to Rs. 3 for 12 hours or Rs. 5 for 24 hours, the period of occupa-
tion to commence from the time the room is engaged 1

Mr. P. R. Ran : (¢) Government are aware that comfortable retiring
rooms have been provided at the Victoria Terminus at Bombay.

(b) Owing to structural differences at different stations, it wonld
not. I am afraid, be possible to make all existing rooms conform to the
model of those at the Victoria Terminus.

(¢) Yes.

) (d) Government do not consider it necessary or desirable to require.
railways to charge uniform rates for retiring rooms as conditions vary
on different railways and at different stations.
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STRIKE OF STUDENTS AT THE INDIAN ScHOOL oF MINES, DHANBAD.

105. *Mr. K. C. Neogy : Will Government be pleased to make a detailed
statement regarding the recent strike of students at the Indian School of
Mines, Dhanbad, giving particularly the allegations made by the stadents
in justification of the strike and the result of any official inquiry thereinto §

The Honourable 8ir Bhupendra Nath Mitra : A statement giving the
required information is being supplied to the Honourable Member, and a

copy will also be placed in the Library of the Ilouse.

D18cuUssiON IN THE LEGISLATIVE ASSEMBLY OF THE RECOMMENDATIONS OF
THE INDIAN STATES COMMITTEE.

106. *Mr. K. 0. Neogy : Do Government propose to give this House
an opportunity to discuss the findings and recommendations of the Indian
States Committee in so far as they affect the interests cf British India,
particularly the following paragraphs of the Report, before taking any
action thereon :

Paragg:phs Nos. 69, 70, 75, 82, 85, 86, 87, 88, 93, 94, 96, 99, 100 and
104 1 .

8ir Denys Bray : The whole Report is still under consideration, and
Government are not at present in a position to make any detailed state-
ment. In the event, however; of any question arising, which seriously
affects British Indian interests, the Assembly will be given an opportunity
for discussion before a final decision is reached.

Air Service rrROM KAracHI To DELHI

107. *Mr. K. 0. Neogy : With reference to the proposed subsidised
air service from Karachi to Delhi, with future extension to other places,
will Government be pleased to state :

(a) whether it is not a fact that tenders received from intending
Companies up to March 1929 did not conform to the terms
and conditions laid down by the Standing Finance Com-
mittee, and concurred in by Government, regarding the eli-
gibility of any company for the subsidy ;

(b) if the answer to part (@) be in the affirmative, whether fresh
tenders have been called for in the light of the said terms
and conditions, or whether informal negotiations have been
carried on with any chosen company or individual in that
connection ; and

(¢) whether there is any possibility of inaugurating the gervice
according to the original time-table 1

The Honourable Sir Bhupendra Nath Mitra : I regret, Sir, that I am
not in a position just yet to give a complete answer to the Honourable
Member. The position is that negotiations are still proceeding in the
light of the conclusions reached in discussion with the Standing Finance
Committee last March. I hope, however, to be able to make a statement
40 the House on the subject later on during the present session.
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RECOMMENDATIONS MADE BY A CONFERENCE or MEDICAL MEN 1N 1928,

108. *Mr. K. 0. Neogy : (¢) Are Government aware that a Conference
of members of the medical profession from all over India was held in
Calcutta in December 1928, and have they received a copy of the resolu-
tions passed by the said Conference ?

. (b) If the answer to part (a) be in the affirmative, what action, if
‘any, do Government propose to take on the recommendations made by the
said Conference {

8ir Frank Noyce : (@) Government received in July a copy of the
Resolutions passed by the All-India Medical Conference held at Calcutta
in December last.

(b) Those of the Resolutions which coneern the Government of India
are under consideration. '

AMOUNT OF SILVER 80LD AND GOLD SECURITIES PURCHASED BY THE GOVERN-
MENT oF IND1A IN 1927, 1928 AND 1929,

109. *Mr. N. O. Kelkar : (a) Will Government state. the amount of
-gilver sold by them in India and in England in the years 1927, 1928 and
1929 ¢

(b) Will Government state whether the amount realised from time to
time by the sale of silver in India or England, was in cach case used for
the immediate purpose of buying ‘‘ gold bullion »’ or otherwise building
up the gold reserve ? If so, what was the amount of gold or gold securi-
ties added to the reserve in each case by each purchase !

The Honourable Bir George Schuster : (a) I would call the attention
of the Honourable Member to the answers given to similar questions,
asked by Mr. Vidya Sagar Pandya, in the Assembly, on the 6th Febru-
ary, 1929, and by Sir Phiroze Sethna in the Council of State on the 17th
September, 1928. The market in silver is a sensitive market, and deal-
ings on a large scale have to be handled with great diseretion and seec-
recy in order to avoid speculators taking advantage of the position, or
any demoralisation of the market. For these reasons I do not think that
it would be in the public interest if I were to give any further detailed
figures at the present stage.

I am, however, devoting my attention to devising some means by
which fuller information can be given to the public on these points with-
out actual damage to the public interest, together with a fuller explana-
tion of the Government’s policy. If the Ilonourable Member will come
to see me I will explain to him fully what is involved in this question.
For the present it may interest him to be reminded that at the date which
the Currency Commission took as the basis for their Report in April
1926, the stoek of silver in the Government reserves was 85 crores of
rupees, and on 22nd August, 1929, it was 110§ crores. Further, T can
tell him that, with the exception of one lot of nine million ounces of fine
silver, which was actually sold for delivery in India, all the remaining
sales hitherto made have been of unrefined silver, not acceptable on the
Indian market. This silver has been sold for special purposes abroad.
No sales have yet been made of fine silver produced at the new Bombay
refinery. There has been no instance of fine silver suitable for the
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Indian market being sold abroad with a possibility of being shipped
"back to India.

(b) The proceeds of the sale of silver have hitherto always been
invested in what may be described as gold securities, generally British
Treasury Bills.

Bir Purshotamdas Thakurdas: Is it a faet that the refinery at
Bombay has been working, and, that the Directors of the Bullion Ex-
change in Bombay have removed the diseount on silver refined in India ¢

The Honourable 8ir George SBchuster : It is a fact that the Bombay
refinery has been working now for some months and 1 am glad to say
that the discount has lbeen removed, the removal to take effect from
October.

8ir Purshotamdas Thakurdas : That then removes the main handi-
cap on the Government selling Indian refined silver in India ?

The Honourable 8ir George SBchuster : That does remove the handi-
cap, and I hope that all the fine silver produced in the Bombay refinery
will find its place in the Indian market,

8ir Purshotamdas Thakurdas : Do I take it that Government will
take advantage of this removal of the handicap and will sell silver in
India which is the largest consumer of silver in the world.

The Honourable Bir George Schuster : I hope to include a statement
as regards the policy of the Government in selling the silver in the
statement which I mentioned in my answer to the question I had under
consideration. I would ask the Honourable Member not to press me
any further on this matter. I am fully alive to the public interest that
is taken in this question, and T am sure the Honourable Member, on his
side, is also fully alive to the fact that the silver market is a very sensi.
tive market and that we have to proceed with great caution in this
matter ; otherwise we might depreciate the price of silver unduly, and
the price of silver is a thing which affects the interests of almost every-
body in India. If the Government is not very ready at the moment to
say exactly what it is going to do, it is not because it wishes to keep
anvthing back from the publie ; but simply because we have very much
in mind these important points to which I have referred. T am sure the
Honourable Member will recognise that it is not my practice to withhold
information from this Ionse, and T very mueh regret that I cannot at
present say anything more. But it is because I feel it is in the publie
interest that I should not say more at the moment that I am keeping
silent.

Mr. Ghanshyam Das Birla : Will the Honourable Member kindly say
why the proceeds of silver were not utilised in purchasing gold bullion
instead of gold securities ?

The Honourable 8ir George Schuster : The Honourable Member will
realise that the acquisition of gold from time to time may be a matter
of some difficulty. It might perhaps interest Honourable Members if
I gave the House the figures of the holdings of gold and gold securities
and of silver as they stood in June 1927 when the policy of selling silver

was first commenced and as they stand to-day.
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. In June 1927, the total note issue was 172.57 erores ; the gold hold-
Ings in the paper currency reserve und the gold standard reserve com-
bined were 32.6 crores ;  gold securities *’ stood at 50.46 crores, and the
silver holding at 107.34 crores. On the 22nd August, 1929, the total
note issue was 185.72 crores, the gold holding was 35.1 crores, the hold-
ing in gold securities was 52.52 erores and the holding in silver was
110.43 crores. That is to say, the note issue has bLeen expanded by
about 13} croves, the holding in gold has been increased by 23 ecrores,
the holding in gold securities hus been increased by just over 2 crores
and the holding in silver has been inereased by just over 3 crores. If the
Honourable Member will examine those figures I think he will find some

answer to the charges that have been made against the Government, and
to the suspicion which exists.

Mr. Ghanshyam Das Birla : Was it not one of the conditions, or
“rather one of the recon.mendations of the Currency Commission that the
sale proceeds of silver should be utilised for purchasing gold bullion
and in view of the fact that opportunities were offered to replace silver
stoecks by gold bullion, why were those opportunities not ‘utilised and
instead of that money was invested in good securities !

The Honourable 8ir George 8chuster : [ think that the Honourable
Member’s supplementary question will arise more properly in connee-
tion with the answer to gquestion No. 110. With your permission, Sir,
I should like to deal with that point in answer to that question.

Mr, Ghanshyam Das Birla : Will the Honourable Member kindly
wive an undertaking that in future when silver sales are made, the pro-

ceeds of such sales will be utilised in purchasing gold bullion and not gold
securities !

The Honourable 8ir George Schuster : It would be very difficult for
me to give a categorical undertaking of that kind. Tt may not always be
_possible to apply the particular proceeds of a particular sale in that way.
At the same time, I am very much alive to the strong public feeling which
exists on this point. I am giving the very fullest consideration to it and
in any general statement which 1 may make as regards the Government’s
policy I will deal with that point. I think any further explanation on this
point will arise more appropriately on the next question.

RECOWENDATION OF THE HILTON-YOUNG COHM.IBBION FOR BUILDING UP A
GorLp REsERVE.

110, *Mr. N. 0. Kelkar : Will Government state how far they have

carried out the programme of building -up the gold reserve recommended
by the Hilton-Young Commission ¢

The Honourable Sir George Schuster : I preswme that the Honourable
Member is referring to the recommendations of the Commission in para-
graphs 78 and 145 of their Report. Strietly speaking, all the recommenda-
tions of the Commission werce dependent on-the formation of a Central or
Reserve Bank, and the programme which they laid down for the increase
of the holding of gold and for the reductien of silver stocks dated from
such formation. As the Govermuent’s proposals for the formation of the
bank were not accepted by this Assemnbly, it may be said that the opportu.-
nity to give effect to the Commission’s recommendations has not arisen.
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On the other hand, as 1 have stated on a previous occasion, the Govern-
ment still consider the formation of such a bank to be ultimately desirable,
and one may conclude from the Report of the Currency Commission
that they would have thought it appropriate to carry out certain of
their recommendations in advance of the formation of the bank if that
were to be, as at present, dclayed. It is clear, for example, that the
‘Commission thought that, in any cuse, the silver holdings were excessive,
and that it would be desirable to inerease the gold holdings. As
regards the latter, the Commission recommended that the gold holdings
should be brought up to 20 per cent. of the liabilities of the issue depart-
ment after the end of the fifth yeur from the formation of the Bank,
and to 25 per cent. at the end of the tenth year. They further recom-
mended that in no case should the gold holdings be less than 30 crores.
At the date which the Commission took as the basis for their Report,
(namely, April 1926), the total note issue outstanding was just over 185
crores, and to this liability the Commission added a liability of 50
crores in respect of what they called ‘‘ rupee redemption *’, thus making
the total liabilities 235 crores. At that time the total gold holding in
the Gold Standard Reserve and the Paper Currency Reserve combined
was 293 crores, that is to say, the gold holding represented just over 16
per cent. of the note issue and 12 213rds per cent. of what the Commis-
sion called the total liabilities. Omn the 22nd August, 1929, the total note
issue was 185.9 erores, and the gold holding in the two reserves together
was just over 35 crores. That is to say, the gold holding had been in-
creased by 5} crores to a figure representing about 19 per cent. of the
note issue, and just under 15 per cent. of the figures which the Commis-
sion took as the ‘ total liabilities ’’. The increase in the gold holdings
from 12 2|3rds of the total liability to 15 per cent. does represent a con-
giderable step along the course recommended by the Commission and I
would remind the Honourable Member that more than half this in-
crease has been made sinece November last.

Mr, Ghanshyam Das Birla : Is it a fact that this percentage has
been increased on account of the contraetion effected in the currency ?

The Honourable 8ir George Schuster : There has been no contrae-
tion effected in the note issue. I gave the figures to the IHonourable
Member. At the date which the Commission took as their basis, April
1926, the outstanding note issue was 185 crores. On the 22nd August
last, it was 185.9 crores.

PARTICULARS OF UNIVERSITY TRAINING CorPS UNITS IN INDIA.

111. *Mr. N. 0. Kelkar : Will Government give information for all
the University Training Corps units in India under the following heads :
(1) Name of University Training Corps.
(2) Name of Station.
(8) Total allotment for this Corps in 1929.
(4) Number, grades and salaries of Indian and European officers
attached to the Corps. .
(5) Expenditure on uniforms.
(6) Expenditure on rifle practice.
(7) Ezxpenditure on Camping life !
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Mr. G. R. F. Tottenham : (1) and (2). The Honourable Member

will find the information at pages 727 to 731 of the Indian Army List
for July 1929. '

(3) The allotment for University Training Corps is included in the
budget for the Indian Territorial Force as a whole, and I am afraid it
1s impossible to separate out the information required by the Honour-
able Member. It is estimated, however, that one company of the Uni-

versity Training Corps costs approximately Rs. 90,400 in the first year
and Rs. 33,000 in subsequent years.

) _(4} I will furnish the Honourable Member with a statement giving
" this information.

(5) Officers receive an outfit allowance of Rs. 300 on appointment.
‘The rank and file get free clothing and equipment, the cost of which
per company is about Rs. 40,400 in the first year and Rs. 6,100 in subse-
quent years.

(6) The annual expenditure on ammunition is approximately Rs.
5-6-0 per man.

(7) Rs. 77,447 have been provided in this year’s budget for expendi-
ture In camp by units of the University Training Corps. This sum ex-
chades the cost of transportation, tentage and the pay of officers.

NUMBER OF AsSisTANT ENGINEERS TO BE RECRUITED IN ENGLAND AND IN
IND1IA IN 1929,

112, *Mr. N. 0. Kelkar : Will Government state the number of
Assistant Engineers to be recruited for the year 1929 in England and
India ¥ If there is to be no recruitment in India, will Government state
the reasons for the same !

The Honourable Bir Bhupendra Nath Mitra : Nine Assistant Exe-
cutive Engineers (which is the designation of officers recruited into the
Indian Service of Engineers), will be recruited in England in 1929,
provided that the full number of suitable candidates is available. As
regards the number of ofticers to be recruited in Indie for the Service,
proposals regarding the rules to regulate such recruitment have been
submitted to the Secretary of State. Omn receipt of his orders (which
are expected shortly), the rules, as approved by him, will be published
for general information. Thereafter the number of candidates to be
recruited thereunder for the first time will be announced. As, however,
an unavoidable delay ocenrred in the submission of the proposals to the
Secretary of State, it will not be possible to effect any recruitment under
the rules referred to until the beginning of 1930.

The number of recruits to the Indian Railway Service of Engineers
during 1929-30 will probably he four in England and 14 in India.

Mr, N. C. Kelkar : Will the deficit in the recruitment due to the
delay in passing the rules be made up this year !

The Honourable 8ir Bhupendra Nath Mitra : The deficit will not
be made up this year. As I have explained, the reeruits who would
have ordinarily been taken in during the vear 1929 will be taken in about
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the beginning of 1930, Thercafter the precise time of the year when
the recruitment will be made will depend on the arrangements made by
the Public Service Commission.

v

Rusurt oF RECENT CONFERENCE ON THE FUTURE PoLICY OF THE ADMINIS-
TRATION OF THE REVENUE DEPARTMENTS.

’

113. *Mr. N. 0. Kelkar : Will Government place on the table a sum-
mary of the proceedings of, or at least the results arrived at Ly, the Con-
ference recently held at Simla between the Central Government and re-

_ presentatives of Provincial Governments, on the subject of the future
policy of the administration of the Revenue Departments 1

8ir Frank Noyce ;: The attention of the Honourable Member is in-
vited to the Press Communiqué isued on the 15th May, 1929, a copy of
which has heen placed on the table of the lHouse. The promised Reso-
lution will be published shortly.

GUVERNMENT OF INDIA.
DEPARTMENT OF EDUCATION, HEALTH AND LANDS,.
Nimla, the 15th May, 1929,

Press Communigqud.

'The Government of Indin have had under consideration for some time the questiom
of surveying the salient features of lund revenue administration in the non-permanently
settled provinces in British India. It will be remembered that the last comprehensive
examination of this question wus umdertaken by the Government of Lord (‘urzom,
who issued a Hesolution on the subject in 1902, "The Government of Indin accordingly
invited the WGovernments of Madrus, Bombay, the LUnited Provinces, the Punjab, the
Central Provinees and Assam to depute their Honourable Hevenue Members to a Con-
ference at whieh the adequacy of the exiating system of land revenue administration
to meet present conditions might he examined. The Conference, which was presided
over throughout by His Excellency the Vieeroy, was attended by the Honourable Nir
Norman Marjoribnnks, K.C.1.E., 8.1, Kevenue Memher. Madras, the Honourable
Mr. J. L. Hieu, CM.1, 1L.U.M., Hevenue Member, Bombay, the Honourable Mr. . B.
Lambert, OM.1., LC.B., Finance Member, United Provinces, the Honourable Khan
Bahpdur Mian Sir Fazl-i-Hussain, K.(\1.E., Kt., Revenue Member, Punjab, the Honour-
able Bir Arthur Nelson, C.1.E. C.B.k., Kt, Fmance Member, Central Provinees, and
the Honourable Mr, A. W. Botham, C.8.1., C.L.K., Finance Member, Assnm, Mr, J, W.
Mmyth, 1.C.5., Kevenue Secretary to the (fjovernment of Bombay, nnd Mr. W, L. Scott,
C.L.E., llirector of Land Hecords, Assam, also took part in the Conference. The (Fovern-
ment of India hope to publish shortly a Hesolution setting out the main coneclusions
reached by the Conference on the important questions discussed. But as land revenue
edminigtration is primarily the concern of Local Governments, being a reserved provineial
subject, and the divergences of loecal system of scttlements and loen! conditions make it

tial that any genera! primciples that may he enunciated should be framed with
due regnrd to these factors, the (iovernment of Indin propose to issuc the Resolution
after prior consultation with the Local Governments.
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EsTABLISHMENT OF AN ADVISORY BoARD FOR THE BaRsI Liear RarLwary.

114, *Mr. N. 0. Kelkar : (a) Will Government state whether the
Railway Board had at any time recommended to the Barsi Light Railway
e::;;;any the desirability of establishing an advisory board for that Rail-

(b) If so, what was the reply received from the Company !

) (o) Is it not a fact that many grievances of passengers using that
Railway go unheeded for want of such an advisory committee and the
.absence of direct control over the Railway by the Railway Board 1

Mr. P. R Bau: (a) Yes, in 1922.

(b) and (c). No reply was received at the time, but when the
‘question was again put to the Agent recently, he expressed the opinion
that an advisory committee is unnecessary. The Railway Board are
.addressing the Agent further in this matter.

{Co8T OF A RArLwAY BRIDGE ACROSS THE BHiMA RIVER NEAR PANDHARPUR
AND AMOUNT OF SpECIAL TrRaFFic RATES LEVIED BY THE Bars! LiGHT
RaiLway.

115. *Mr. N. 0. Kelkar : (¢) 'Will Government state what was the
total expenditure incurred by the Barsi Light Railway Company on the
construction of the railway bridge across the Bhima river near Pandhar-
pur ?

(b) Ts it a fact that this Railway Company was allowed by the Rail-
way Board to levy special traffic rates for recovering this expenditure on
the bridge ¥ If so, for how many years were the special rates enforced,
and what was the total amount recovered by the Company by these means !

(c) Will Government please state whether any portion of the excess of
the recovered money over the expenditure on the bridge was spent in provid-
ing passenger coaches, in view of the heavy passenger traffic to Pandharpur
at least twice a year !

(d) Did the Railway Board ever make any inquiries as to whether
excess money was recovered by the special traffic rates levied by the Barsi
Light Railway Company over the amount of expenditure incurred on the
-Bhima bridge ¥ If so, with what result ¢

Mr. P. B. Rau: (az) The total cost of constructing the bridge was
“Rs. 5,78,000.

(b) Yes. The special rates were levied for about eight years from
1915 and the total amount recovered was Rs. 10,09,964.

(¢) The earnings were credited to revenue in the usual way and
not set aside for any special purpose.

(d) No.

LisT or Booxs AND PAMPHLETS oN RUSSLA PROSCRIBED SINCE 1918,

116. *Mr. N. C. Kelkar : (¢) Will Government lay on the table a
list of books or pamphlets or general printed literature in any other form
on the subject of Russia, proseribed under their orders since the year
1918 1
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() Will Government obtain from the Home Office in London a list
of books and literature on the subject of Russia proscribed under the
orders of the Home Secretary in London, and lay it on the table of the:
House

(¢) Will Government please state what steps they took to keep a
watch on literature which may be undesirable from their point of view,
but which is printed neither in India nor in England, and imported into-
India through the Post Office or by shipments from foreign countries {
What are the steps generally taken with regard to such books and litera-

ture ? :

The Honourable 8ir James Orerar : (a) From the information im
the possession of the Government of India wup to the end of 1928, no
literature on the subject of Russia appears to have been forfeited under
the I’ress Act of 1910, or proscribed under section 99-A of the (Criminal
Procedure Code. A list has been placed on the table showing literature
relating to Russia, or emanating from Russia, which has been prohibited'

under the Sea Customs Aect.

(b) I do not think that the Government of India could properly take
the action suggested.

(¢) In regard to undesirable literature imported or likely to be
imported into India, if its entry has been already prohibited, the Customs
and the Postal Departments are asked to keep a watch on its importation

and to intercept it, if discovered. If its entry into India has not been
prohiblted, the literature is examined in order to see whether prohibition.

is necessary.
Literature relating to Bussia or emanating from Russic which has been prohibited under
the Sea Customs Aot

1. Bolshevism and the lslamic Body Politic by Maulvi Md. Barkatulla..

2. Gale’s journal of revolutionary Communmism (a magatime).

8. Boviet Husaia,

4. All publications issmed by the Hed Intermatiomal of Labour Unions,
5

. Economics and problem of national revolutiomaries in the countries of the
Near and Mar kast, Moscow.

U. Publications issued by the Communist International or organisations controlled’
by the Uommunist International.

BuocesTion BY SiR CLEMENT HINDLEY THAT THE RAILWAY DEPARTMENT
MIGHT BE MADE DIRECTLY RESPONSIBLE TO PARLIAMENT.

117, *Mr. N. 0. Kelkar : (a) Has the attention of Government been
drawn to the speech of Sir Clement Hindley before the East India Associa-
tion, London, in June last or thereabouts, on the subject of Indian Rail-
ways and particularly to the reference therein to the possibility of the
Railwav Denartment in India being made responsible to the Parliament

by special Statute ?
(b) Will Government please state whether the idea has beem men-
tioned by any responsible authority in India in its correspondence with
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Home authorities or with the Government of India or before the Simon
Commission { ' '

The Honourable 8ir George Rainy : (z) Government have seon the
speech referred to by the Honourable Member. The passage to which
he refers runs as follows .

** In Cauvada, Germany and Beigium State railway administration has been com-
mercialised nnd mnde a separate authority subordmated by Btatute to Parliament, :But

whether such n soluntion is likely to be found by the makers of Llndia’s future comstitu:
tion remaing to be seen '’

It is obvious, I think, that by ‘‘ Parliament *’ Sir Clement Hindley meant
in euch case the Legislature of the country concerned, and that when he
spoke of a similar solution in India, he was thinking of a statutory
body subordinate to the Indian Legislature, '

(b) So far as Government are aware, no one has ever suggeated that
the administration of the Indian railways could be entrusted to a body
directly subordinate to the British Parliament.

Issur oF RaiLway BonNDps BY GOVERNMENT To RAISE FUNDS ¥OR RAILWAY
PROGRAMMES,

118. *Mr. N. 0. Kelkar : Have Government in their contemplation
any idea about raising funds for railway programmes by issuing railway
hends, open for purchase even by people outside India 7

The Honourable 8ir George S8chuster : The question of how best
to raisc money for the future development of the railways in India is one
which has been constantly in my mind during the pust year ; but T can-
not say that there is any such proposition as is referred to in the question
definitely under consideration by the Government of India at present.
1 am not quitc elear what the Honourable Member has in his mind in using
the words *‘ open for purchase even by people outside India '’. Aill Gov-
ernment of India securities are open for purchase by anybody regardless
of bis domicile. If the Honourable Member has any special ideas or sug-
gestions on this subject, T should be very glad to discuss them with him.

NaMES OF RAILWAY PROGRAMMES HELD UP DURING THE LAST Six YEARS FOR
WanT or Funps.

119. *Mr. N. O. Kelkar : Will Government name the railway pro-
grammes, if any, which had to be held up during the last six years for want
of funds totally denied or curtailed by the Railway Finance Committee, or
which we;-o. not placed before the Committee for fear of such curtailment
or -refusal 1 L

Mr. P. R Rau: I lay a statement on the table showing the pro-
possls placed before the Standing Finance Committee for Railways which
were either not aceepted by them, or accepted in a modified form.

1 am not aware of any not placed before the Committee for the
reason mentioned by the Honourable Member.
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INsUFFICIENOY OF WATERWAYS ON THE AssaM-BENGAL RAILWAY.

120. *Maulvi Abdul Matin Chaudhury : (a) Are Government aware
that the insufficiency of waterways on the railway line between Fenchu-
gunj and Moglabazar Section of the Assam Bengal Railway has been
responsible for much of the havoc done by the floods in a considerable
portior: of the Sadr sub-division of the Sylhet distriet ?

(b) Do'Government propose to increase the number of waterways in
this particular section of the Assam Bengal Railway ¢

Mr. P. R. Rau: (¢) Government have made inquiries on this point
from the Agent, Assam Bengal Railway, who reports that the water-
ways are amply sufficient for normal floods. This year’s flood was two
to four feet higher than anything previously recorded or remembered by
living man in the distriet.

(b) It is understood that the Government of Assam have called for a
report as 1o the sufficiency or otherwise of the waterways provided by the
Railway Company and Government will await this report before taking
action.

ContROL OF RarLway Marn SERvICE OF¥iciaALs BY SUPERINTENDENTS AND
INSPECTORS OF THAT SERYICE.

121. *Mr, Anwar-ul-Asim : Is it a fact that the Railway Mail Ser-
vice officials are controlled by Superintendents, Railway Mail Service, and
Inspectors, and not by the head record clerk ?

Mr. P. G. Rogers : The position is not exactly as stated by the
Honourable Member. A head record clerk is empowered to appoint,
transfer and punish porters and lower grade staff and also has certain
powers of control over sorters, including the power of temporarily trans-
ferring such officials.

AMALGAMATION OF THE GRADES OF POSTMASTER-GENERAL, DEPUTY Post-
MASTER-GENERAL AND ASSISTANT POSTMASTER-(GENERAL.

122, *Mr. Anwar-ul-Agim : With reference to Government reply to
my question No. 829 in the last Delhi Session, will Government be pleased
to state whether it is a fact that the grades of Postmaster General, DeFuty
Postmaster General and Assistant Postmaster General are different from
one another 1 If so, do Government propose to consider the question of
amalgamating the grades of the Postmaster General, Deputy Postmaster
General and Assistant Postmaster General into one, ag has been done in
the case of non-gazetted Postmasters and Deputy Postmasters ? If not,
why not !

The Honourable 8ir Bhupendra Nath Mitra : The reply to the
first part of the question is in the affirmative. With regard to the rest
of the question, Government see no reason to adopt the course_ sp._ggested
by the Honourable Member as the status, duties and responsibilitics of
each of the three classes of gazetted officers referred to are widely different,
and there is no analogy between the case of these officers and the case of
Postmasters and Deputy Postmasters.

L3UPB(LA)

b
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RESERVATION o FUTURE VACANCIES IN THE PosTS AND TELEGRAPHS DEPART-
MENT FOR MUSLIMS TILL THEY FORM ONE-THIRD OF THE ToTaL
EMPLOYERS.

123, *Mr. Anwar-ul-Azim : (¢) With reference to Government’s
reply to my question No. 330 inthe last Delhi Session, will Government
be pleased to lay on the table the procedure followed by the Departments
in order to see that (Government orders are strictly observed by the
recruiting officers ?

(b) Do Government propose to reserve the vacancies henceforth
occurring in the Posts and Telegraphs Department for the members of the
Moslem community till they form one-third number of the total employees t
If not, when is the community likely to get its proper share according to
its numerical strength ?

The Honourable 8ir Bhupendra Nath Mitra: (¢) In the Indian
Postal and Telegraph Department, the composition of new recruits accord-
ing to various communities will be given in a statement which will be in-
troduced in the Administration Report of the Department with effect from
1928-29,

(b) The reply to the first part is in the negative. The Honourable
Member has evidently not understood the intention of the Government
orders on the subject. The poliecy of Government in this matter is to
prevent the preponderance in Government serviee of any ome community,
and one-third of the vacancies in any office or Department are reserved
for such adjustments as may be necessary in pursuance of this policy. This
is quite a different thing from reserving one-third of the vacancies for any
particular community.

GrANT TO S8gcOND CLASS HEAD PoSTMASTERS OF POWER TO DEAL WITH THEIR
SUBORDINATES.

124, *Mr. Anwar-ul-Azim : Will Government be pleased to state
whether it is a fact that second class Head Postmasters are experienciang
much difficulty in managing Head Offices, as they have no power to deal
with the subordinates of the clerical cadre 1 . If g9, do Government propose
to invest them with full powers to deal with their subordinates § If not,
why not ?

Mr. P. G. Rogers : Government are not aware of any such difficulty.
The latter part of the question does not arise.

RESERVATION FOR MusLiMe oF Two-THIRDS OF THE VACANCIES IN
APPOINTMENTS IN THE P0osTs AND TELEGRAPHS DEPARTMENT.

125. *Mr. Anwar-ul-Azim : Will Government be pleased to state
the circumstances under which Government reserve only one-third of the
vacancies for the Muslim community ? Are Government prepared to
reserve two-thirds of the vacancies for that community and one-third for
the communities who are already in overwhelming numbers in these départ-
ments till the number of the Muslim community reaches its proper level T
If not, why not ?
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The Honourable 8ir James Orerar : If the Honourable Member’s
question is intended to relate to the rules regarding recruitment to certain
services and Departments under the Government of India, I would refer
him to the statement made by the late Sir Alexander Muddiman in another
place on 2nd Mareh, 1925, 1t will be scen that the reservation of one-
third is for minority communities generally which fail to obtain adequate
representation in the Serviees. As at present advised, Government are
not prepared to make any change in the policy already adopted after mnature
consideration, but I shall be glad to have any representation which the
Honourable Member may wish to communicate to me on the subject.

NUMBER OF MUSSALMANS APPOINTED AS (FFICERS AND IN SUPERIOR AND
INFERIOR GRADES IN THE P0sTs AND TELEGRAPHS DEPARTMENT BINCE
IssUE OF GOVERNMENT'S ORDERS RESERVING ONE-THIRD OF VACANCIES
FOR THAT COMMUNITY.

126. *Mr. Anwar-ul-Azim : Will Government be pleased to call for
and lay on the table statistics from the Posts and Telegraphs Department
showing the vacancies,which occurred in the officers’ and the superior and
inferior grades from the date of the issue of the Government order reserv-
ing one-third of the vacancies for the Mussalmans and the number of
vacancies in the various grades filled up by Mussalmans and others, and
state whether the orders were strictly observed ?

‘The Honourable 8ir Bhupendra Nath Mitra : I would refer the
Honourable Member to the explanation I have just given in reply to his
question No, 128, in view of ‘which the statistics asked for by him do not
appear to be necessary, and the concluding sentence of his question does not
arise,

PARTICULARS OF COMMERCE AND INDUSTRY CARRIED of IN BriTises Barvu-
CHISTAN AND NATURE OF SUPPORT GIVEN TO IT.

127. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
gtate what commerce and industry, and to what extent, are prevailing at
present in British Baluchistan ?

(b) How are they administratively managed !

(¢) Do the Political Officers on the spot give any support to them
and, if so, which and to what extent ?

(d) Have the Commerce and the Industries Departments of the Gov-
ernment of India any practical hand in it and, if so, which and to what
extent { ’

(e) Do the Commerce and the Industries Departments of the Govern-
ment of India give any financial support to the commerce and industry
of this provinee and, if so, how much t

The Hopourable 8ir George Rainy : (a) The Honourable Member’s
attention is invited to the last Administration Report of the Baluchistan
Apency, copies of which are in the Library.

(b) to (e). Official functions relating to the commercial ard industrial
development of British Baluchistan are performed by local officers under
the authority of the Agent to the Governor General and Chief Commis-
sioner, who acts in this eapacity on behalf of the Government of India in

L3CPB(LA) BY
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the Commerce and Industry Departments. The expenditure incurred in
the performance of these functions is borne by the Central Government.

EXTENT OF FINANC[AL. BurpeEN TO THE INDIAN TREASURY OF BRriITISH
BALUCHISTAN.

+ 128. *Mr. Lalchand Navalrai: (a) Will' Government be pleased to
state if British Baluchistan is financially a burden on the Indian Treasury ?

(b) If so, to what extent, and for how many years has it so remained !

(¢) If the answer to part (a) be in the affirmative, will Government
be pleased to state if they have any idea of attempting to make the province
self-supporting 1 If so, how §

8ir Denys Bray : (a) Yes.

(b) From the beginning. Kxcluding expenditure on Political and
Frontier Watch and Ward, which are Central heads everywhere, the deficit
Jast year was nearly 22 lakhs.

(¢) With over 1,200 miles of vulnerable land frontier, there is, I fear,
no prospect of Baluchistan becoming self-supporting ; but this frontier
province is of course doing work for the whole of India.

Mr. Lalchand Navalrai : May I understand that it is hopeless.for
British Baluchistan to improve ?

8ir Denys Bray : Certainly not, Sir. But even British Baluchistan
cannot attain perfection.

Mr. Lalchand Navalrai : Then I would expect Government to make
some endeavours to improve matters there.

8ir Denys Bray : Government, are constantly making such en-
deavours with the result that Baluchistan is in many ways a model
for the rest of India, especially Sind. (Laughter.)

(RANT OF CONTRACTS POR MILD STEEL SECTIONS FOR THE NORTH WERSTERN
RalLway.

129. *Mr. Lalchand Navalrai : (¢) Will Government be pleased to
state to whom contracts for items Nos. 17 to 23, 25, 26, 35 to 37, 101 to 104,
129 to 132, 134 to 137 and 139 to 142 of the North Western Railway tender
for mild steel sections fot the year 1929-30 was given, and what was the
successful firm’s offer for these items !

(b) What was the offer of Messrs. Ramchand Jethmal, Karachi, for
these items 1

Mr. P. R. Ran: With your permission, S8ir, I shall reply to
suestions Nos. 129 and 130 together. I lay a statement on the table giving
{he information required in part (a) of both questions. As regards part
(b), the ordinary practice, both of the Railway Department and the
Indian Stores Department, is not to publish names or amounts of tenders
of unsuccessful tenderers, and Government can see no good reason to
depart from it in this matter.
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Ttem No. of Rate at ‘ '
Tender of Namne of the firms to which | ’
steel mild whom contract contract  (Unit. |Station of delivery.
section for was awarded. was i |
1929-30. awarded. | i
| |
|
|
Rs. . ». |
17 Measra, The Tata Iron and Steel 760 | Cwt. | F. R. O. Tatanagar.
Co. .
18 Do. do. 7 4 0 , Do.
19 Do. do. 70 0} , Do.
20 Do. do. 70 0] , Do.
21 Do. do. 612 0| ,, Do.
22 Do. do. 612 0| , Do.
23 Do. do. 70 0 , Do.
25 Do. do. 612 0| ,, Do.
26 Do. do. .. 612 0| ,, Do.
a5 Messrs. Hoare Miller and Co., 513 9| ,, C. L. F. Karachi.
Caloutta. 6 0 6| , Do.
36 Do. do. 6 4 9| , Do.
37 Do. do. 6 0 6| , Do.
6 3 6| , Do.
101 Mesars. W. J. Knott and Co, | 8 3 0|, |F O.R. Karachi,
Agents for Mesars,  Shaw
Wallace and Co. -
102 Do. do. . 7 6 6| , Do.
103 Mesars. Hoare Miller and Co., 6 6 3| ,, C. I. F. Karachi.
Caloutta. 6 9 0, , Do.
104 Do. do. 6 6 3| ,, Do.
6 9 0 ,, Do.
611 9| , Do.
129 Do. do. 6 2 0| ,, Do.
6 4 9/ ,, Do.
130 Do. do. 6 2 0, , Do.
131 Do. do. 6 2 0 , Do.
6 4 9| Do.
, 6 17 86/, Do.
132 Do. do. 6 2 0| ,, Do.
134 Do. do. 6 2 0| ,, Do.
6 4 9| , Do.
6 7 6; , Do.
136 Do. do. 6 2 0 , Do.
136 Do. do. 6 2 0| ,, Do.
137 Do. do. 6 4 9 »” Do.
6 7 6| ,, Do.
139 Do. do. 6 20}, Do.
6 4 9 ,, Do.
140 Do. do. 6 2 0| ,, Do.
. 6 4 9| ,, Do.
141 Do. do. 6 2 0, ,, Do.
142 Do. do. 6 2 0/ ,, Do.
6 4 9 Do.
6 7 6 Do.
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Ttem No. of Name of firm to whom |  Rateat
Tender contract was | which
for awarded. . | contraot Unit.
Canvas | was
Hose. ! awarded.
i
Rs. a p.
633 Measrs. Turner Hoare and Co. 0 6 O | Perfoot {f. 0. r. Karachi.
634 Do. do. el 0 80 Do.
636 Cancelled .
636 Messrs. Turner Hoare and Co. 0 10 2 | Per foot . 0. r. Karaohi.
637 Do. do. .. 011 9 Do.
638 Do. do. .. 0156 3 Do.
639 Do. do. .. 1 39 Do.

Mr. Lalchand Navalrai : Will the Honourable Member be pleased
to give me an idea, if the gtatement does not contain it, of what was the
tender of Messrs. Ramchand Jethmal, and what was the other tender which
was aceepted 1

Mr. P. R. Rau : The statement gives information about the success-
ful tenders : about Messrs. Ramchand Jethmal I have already stated that
I am unable to give an answer.

GRANT OF CoNTRACTS FOR CaANVAS HoSE FOR THE NorRTH WESTERN RAILWAY.

1130. *Mr. Lalchand Navalrai : (a) Will Government be pleased to
state to whom the contract for canvas hose of various sizes of the North
Western Railway tender for Miscellaneous Stores of European Manufac-
ture for 1929-30 was given and what was the successful firm’s offer for
different sizes ?

(b) What was the offer of Messrs. Ramchand Jethmal, Karachi, for
these items ¢

INcLusION OF THE NAME oF RaMCHAND JETHEMAL OF KARACHI IN THE LisT oF
FIRMS ASKED TO TENDER FOR STORES FOR THE NORTH WESTERN RAILway.

131, *Mr. Lalchand Navalrai: (a) Is it a faet that tenders were
invited from Messrs. Ramchand Jethmal of Karachi for casual require
ments of the North Western Railway ¥ If so, why were they not included
in the list of Indian firms which were asked to give their quotations, as
stated in letter No. 3925, dated Simla, the 20th May, 1929, from the Deputy

tior answer to this question see,answer to question No. 129.°

~
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Director, Railway Board, in reply to question No, 439, asked in the
Assembly by Haji Abdullah Haroon, M.L.A., on the 3rd April, 1929 ?

(b) Is it a fact that invitation of such tenders from the firm of Messrs.
Ramchand Jethmal of Karachi has been discontinued 7 If so, why 1

Mr. P. B. Rau: I understand invitations for casual tenders were
invited from the firm named in the past, but it has now been removed
from the list, along with 85 other firms, with a view to reducing the list
which had become unnecessarily long.

Mr. Lalchand Navalrai : Will the Honourable Member be pleased
to say what was the reason for taking away the names of this firm and other
firms ?

Mr. P. R. Rau : Because the list had become unnecessarily long, 86
names were removed from the total list.

PuBLioatioNn BY THE NoRTH WESTERN RAILWAY OF PARTICULARS OF THEIR
PurcHASES, '

132. *Mr. Lalchand Navalrai: Are Government aware that the
Indian Stores Department of the Government of India publish their
- purchases in an Indian trade journal ?

(b) Is it a fact that the Great Indian Peninsula and East Indian
Railways publish their purchases similarlyt

(¢} If so, why does not the North Western R',ailway publish its
purchases ?

(d) Do Goverument propose, in the interests of the trading firms,
to ask the North Western Railway to follow a similar course ¢

Mr. P. R. Rau: (a) Yes.

(b), (¢) and (d). In March, 1924, the Railway Board instructed the
State Railways to publish, in the Indian Trade Journal, extracts of items
of purchase through public tender, the names of the successful tenderers

and accepted rates.

The Great Indian Peninsula Railway publish acceptances of all
advertised annual tenders for items exceeding Rs. 5,000 in total value.
The East Indian Railway publish accepted tenders in the Xast Indian
Railway Stores Bulletins, which are supplied regularly to the Director
General of Commercial Intellizence and Statistics, Caleutta ; but it is
understood on inquiry that, through some misunderstanding, these results
are not being published in the Indian Trade Journal. Steps are being
tuken to put this right. The North Western Railway have not been pub-
lishing accepted tenders in the Indian Trade Journal, except for sleepers,
as in 1927 the Director General of Commercial Intelligence advised the
Agent that he was unable to provide the space required for detailed lists
of accepted items on annual tenders ; but lists of all accepted tenders are
posted on the notice board outside the headquarters office, Lahore., The
Railway Board have now arranged with the Director General of Intelligence
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and Statistics to publish the North Western Railway accepted items in the
sine way as in other State Railways.

NUMBER OF MUSLIMS APPOINTED TO THE ARMY DEPARTMENT SBINCE OCTOBER
1927,

133. *Maulvi Muhammad Yakub : With reference to my questions
Nos. B61 and 862, asked on the 5th September, 1927, will Government be
pleased to state what action has since been taken by the Public Service
Commission, to add more Muslim candidates to the list of qualified candi-
dates and how many Muslims have been appointed in the Army Depart-
ment since October 1927 ¢

The Honourable Bir James Orerar : Since September 1927, the
I'ublie Service Commission have added, on the results of the competitive
examination held in November, 1926, the names of 15 Muslims to the list
of candidates qualified for employment in the Government of India Secre-
tariat and the attached offices. Seven Muslims have been appointed, either
permanently or in a provisionally permanent capacity in the Army Depart-
ment Secretariat since October 1927,

Pay AND ALLOWANCES OF CERTAIN CLERKS IN THE OFFICE OF THE DIRECTOR
GENERAL OF PosTs AND TELEGRAPHS,

134. *Maulvi Muohammad Yakub : Will Government be pleased to
refer to the statement below and state whether it is correet, and also
state :

(a) The reasons why the lady clerks are allowed to draw higher
rates of pay and allowances than the senior male clerks ?

(b) Whether the clerks at 18 and 19 of the statement have been
allowed any concession in view of the huge reduection in their
emoluments on account of their retention at Delhi ¢ If so,
what and, if not, what are the reasons {

(¢) Whether the staff of Director General’s Simla Camp Office,
especially the clerks of second Division, included the clerks
who have been allowed the Delhi transfer concessions ; and,
if so, why such clerks have been given preference over the
affected clerks who have been deprived of the concessions ?

(d) Whether it is a fact that one lady typist, who was appointed only
last year (1928), is in receipt of a pay of Rs. 125 per mensem
(in the grade of Rs. 55—155), plus Simla local allowance,
Rs. 65 per mensem, plus house-rent allowance, Rs. 800 ; that
is, she is allowed to draw the allowances at family rates over
and above her higher rates of pay and, if so, why the male
clerks who, although much more senior to her, are in receipt
of muech less pay and allowances 1
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Btatement showing partioulars of the officials of the Direcior General of Posts and Telegraphs
0, w&omno!uﬂomdfﬂw Jimo,m ctn ammm”";uqmw« of the
‘ Headguarters of that office from Calcuita to Delhs.

e e B

l Monthly. Annual.
I
Date | Date | sub. ’ Simla Simla
No. Names. of of stan- | Local House
appoint- | entry tive | Allow- | Total. | Rent
ment. |ingrade.| pay. | ance. Allow-
i anoe.
i .

Re. ’ Re. Ra, Ras.
1 | Mr.G. deMagry .. .. | 24.9.08 | 28.9.21 400 75 475 400
2 | Miss E. dsMonte ., ..|18-8.18| 1.3-21| 285 } 70 855 350
3 | Mr.M.A.Rauf .. 7-12.97 | 1.3-22 170 ! 65 235 300
4 | Mr. M. A, Rahman 1-4-20 | 1-4.22 156 | 65 220 300
5 | Mr. 8. N. Sen . .| 1222 1.2.22 130 | 85 105 260
6 | Mr.M. A, Khan .. .| Lslo| .. 118 . 65 183 260
7 | Mrs. A. Harington. . 17-4-23 | 17-4-23 150 | 65 215 300
8 | Mr.A. H.Khan .. 8.7.19 | 1.8.21 10! 65 175 260
9 | Mr. H. N. 8. Chodhry | 2619 1.3.21 90 | 50 140 250
10 | Mr. Kh. A. Bashir oo | 1.5-19| 1-3-21 90 | 50 140 230
11 | Mr. M. A. Ghani .. ..| 1819| 1321 90 | 50 140 280
12 | Mr. H. N. Verma . .| 1-5-18| 1.3-21 80 : 50 140 280
13 | Mr. 8. M. Badruddin 18.3-20 | 1-12-21 85 50 | , 136 260
14 | Mr. Ram Rakha .. .. | 26-6-24 | 26.6.24 70 | 50 120 230
16 | Mr, K. M, Ghosh .. .o 1025y ., 66 50 15| 260

16 | Mr. A. Salahuddin .. | 1-5-19 | Bince transferred to Delhi on promotion.
17 | Mr. N. Mohammad .. | 12-4.20 | Since tranaferred to Delhi on promotion.
18 | Mr. Mohd. Maroof ++ | 12-5-02 | Since transferred to Delhi without promo-

tion.
18 | Mr, B, M. Banerji .. . 1-4-25 | Since transferred to Delhi without promo-
l t.ion.

The official shown at 1 is in the grade of 300—500.
The officials shown at 2 to 6 are in the grade of 100—300.
The officials shown at 7 to 15 are in the grade of 556—155.

The Honourable 8ir Bhupendra Nath Mitra : (a) The statement
furnished by the Honourable Member is correct. The scale of pay and
allowances for lady and male clerks is identical, but as, under Government
orders lady clerks are given a higher starting payv, the actual pay drawn
by them may be higher than that of male clerks of possibly longer service.

(b) No. Because the compensatory and other allowances nnder the
Bimla Allowances Code are not admissible to those clerks who are required
to remain permanently in Delhi,

{¢) Yes ; some of them, because they were selected as more suitable

for employment in the camp office.

(d) Yes ; as regards her higher pay, the position has already been
explained in my reply to part (a) above. As regards allowances the rates
vary according to pay, and higher pay carries higher allowances.

Mauvlvi Muhammad Yakub : What is the reason that they are con-
sidered more suitable for camp work 1

The Honourable 8ir Bhupendra Nath Mitra : That, Sir, is a matter of
opinion on the part of the head of the office. In his opinion these
individuals are more suitable for the work of the camp office than perhaps
other people who are placed in a less fortunate position.
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Maulvi Muhammad Yakub : Arve these lady clerks given more pay

beca}:n;e they are required to do some additional work besides their office
work '

__The Honourable 8ir Bhupendra Nath Mitra : There is no question of
additional work besides office work.

EMOLUMENTS oF CLERKS IN THE OFFICE OF THE DIRECTOR GENERAL OF Posts
AND TELEGRAPHS PERMANENTLY LOCATED IN DELHI,

135. *Maulvi Mubhammad Yakub : (¢) Will Government be pleased
to refer to the reply of the Honourable Mr. A. C. McWatters to Mr. Anwar-
ul-Azim’s unstarred question No. 414 in the Legislative Assembly on the
20th September, 1928, and, say how many clerks from among those who have
not been granted any ‘‘ concessions ’’ sanctioned on the permanent location
of the Office of the Director General of Posts and Telegraphs at Delhi were
permanently located in Delhi this year, and how the percentage of reduction
in their emoluments compares with that of the increase in the emoluments
of their confreres, who were transferred from Calcutta 9

(b) What amount of compensation has been given to such clerks in
view of the huge reduction in their emoluments and in view of the fact
that their confreres were given a special increase in pay and other conces-
sions on being permanently located in Delhi ¥ If no compensatiou has
been given, what are the reasons ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Four, of whom two
have been retained in Delhi on promotion to the higher grades. In the
case of the other two, the percentages of decrease of emoluments are
49 per cent, and 52 per cent. respectively, representing the Simla Loceal
Allowaneces ; while the proportionate increase in the emoluments of the
clerks of equal standing who were transferred from Calcutta are 9 per
cent. and 18 per cent. These increases are due to their temporary per-
sonal pay which, under the rules, will be gradually absorbed in annual
increments. In a few years’ time the pay for the two classes in Delhi
will be equalised.

(b) As they are no longer attached to the Simla camp office, they
are not entitled to draw the compensatory and other allowances under
the Simla Allowances Code, nor have they any claim to concessions
enjoyed by clerks transferred with the permanent office from Calcutta to
New Delhi, as they did not fulfil the conditions on which those conces-
sions were granted. There is therefore no question of compensation.

Maulvi Mubhammad Yakub : Was any undertaking given to the
clerks recruited in the Calcutta office that they were to serve in the town
of Caleutta only. and if all of them belonged to that town or to suburbs
how much did they lose finaneially by the move ?

The Honourable 8ir Bhupendra Nath Mitra : So far as I am aware,
though this is ancient history, no written undertaking of any kind was
given to the clerks referred by my Honourable friend, but there was
undoubtedly that understanding. When the clerks were recruited, the
headquarters of the Office of the Director General were at Caleutta, and
cnly a section of the Office used to move up to Simla. Therefore, Govern-
ment considered. that it would be only treating these clerks fairly if they
were given some compensation for a change in what they understood to
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be the conditions of their service. I regret T do not possess the statisti-
cal information which my Honourable friend wants, and at this distanece
of time it would be impossible for me to start investigations to collect
all that statistical information.

Maulvi Muhammad Yakub : Is it not a faet, Sir, that the majority
of the clerks affected are low paid Mussalmans and the conditions of their
service were specially mentioned by Order No. 17-P.T.E,, dated the......
.......... 1929, and that 200 elerks got something more by way of cun-
cessions §

The Honourable Bir Bhupendra Nath Mitra: I can assure my
Honourable friend that no question of communal diserimination ariscs
in the matter. The Director General had to follow the orders based on
standard rules of the Finance authorities.

Maulvi Muhammad Yakub : Well, Sir, another question. Would not
these clerks have got the concessions if they were on duty in the
Calcutta office instead of in the Simla office, like the other clerks who
were transferred to that office from Simla before the change of head-
quarters !

The Honourable 8ir Bhupendra Nath Mitra : I shall be glad if the
Honourable Member will repeat his question. It is so long that I could
not eatch it.

Maulvi Muhammad Yakub : Would they not have got the conces-
sions if these clerks had been in the Caleutta office instead of in the
Simla office like the other clerkk who were transferred to that office from
Simla before the change of headquarters !

The Honourable Sir Bhupendra Nath Mitra : I shall be glad if the
Honourable Member will put down that question on paper. It is so
complicated that, though 1 have tried my best to cateh it, T am afraid
I fail to see the point of it.

Mr. Gaya Prasad 8ingh : Will it not be proper to leave the detuils
of office arrangement to the Department itself ¢

The Honourable 8ir Bhupendra Nath Mitra : That is not a question ;
il may be an answer to my friend Maulvi Muhammad Yakub's last
gquestion.

Maulvi Mubammad Yakub : I congratulate the Government for
having secured an adviser.

REPORT ON THE SPECIAL SUPPLY OF WAGONS DURING JANUARY, FEBRUARY
AND MaRcH, 1929, oN THE EAST INDIAN AND BENGAL NAGPUR RAILwAYS.

136. *Mr. K. C. Neogy : (¢) Will Government be pleased to state if
they have received the Report of the Clommittee appointed to examine the
question of special supply of railway wagons during January, February and
March, 1929, for the carriage of coal, on the East Indian and Bengal Nagpur
Railways, and other connected questions ?

(b) Is it a fact that instances of gross irregularities have been brought
to light in the course of the said inquiry, and that the Coplmi'ttcc have left
it to the Railway Board to decide whether further investigation should be

made into these cases ?
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(¢) What action do Government propose to take upon the Report, and
when is it likely to be published { .

The Honourable Bir George Rainy : (¢) Yes. I am placing a copy
of the Report on the table of the House.

(b) Yes.

(c) Action has already been taken by the Railway Board on most
of the recommendations of the Committee, after obtaining the concur-
rence of the Indian Mining Association and Indian Mining Federation
and the Agents of the East Indian and Bengal Nagpur Railways.

I propose to discuss the matter with the Railway Central Advisory
Council at a meeting during the present Sessmlll._ .

WAGON BUPPLY COMMITTEE.

HEPORT.

June 10th, 1929. .

The Uommittee appointed to examine the guestion of the special supply of wagon
during January, VFebruary and March, 1929 and to investigate the method by which
the bases for the allotment of wagons to Collieries are tixed vide Railway Board's
letter of the 25th March 1¥2Y—held its first Mceting on the 8th April and subsequent
ones on the 17th April, the 3rd, 14th and 17th May and the 7th of Junc.

Terms of Referance.

‘I'nat the Committee should investignte the whole question of the special supply
of wagons during January, February and March 1929 for -loading eoanl for (a) Govern-
ment requirements and (&) Public Utility Concerns with special reference to :

(1) T'he genuineness of the indents for wagons on these accounts.

(2) 'I'he necessity and possibility of the Railways exercising a stricter check
on the genuineness of the indents with a view to keeping the numbers of
wagons to be supplied under the nhove two heads as low ns possible.

(8) 'I'hé necessity for the Hailwaya exercising a greater check than was done
in the actual booking of the wagoie that were supplied under the above
heads. Ior the purpose of the above investigation the Railway Administra-

tion will produce such records before the (lommittee as are pertinent to
the investigation.

"I'he Committee should further mvestigate the method on which the bases of Collieries
are tixed.

‘ Members of the Committee.

C. 8. WHITWORTH, Esq., C.1.K., Chief Mining kngineer, Hailway Board.
A, A, ¥. BraY, ksq,

W. D, PANTON, Esq., }Mprelentmg the Indian Mining Association.
::' S‘ 'u%g:;?%‘;"hm" }uepresentin.g Indian Mining Fedcration.

A. BUmBIDGE, Ksq., Hepresenting Kast Indian Railway.
G. 8. PELLY, Kaq., Representing Hengal Nagpur Hailway.
Report of Commiltee,

1. 'I'be genuineness of indents for wagons on account Government requirements and
Fublie Utllity Concerns :

A very large number of indents were not genuine. We were informed that
on the Bengal Nagpur Railway inquiries were always made into doubtful
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cuses before wagons were supplied, but on the Kast Indian' Railway—
up to the middle of March—there wus no regular check of any description.
If a Colliery indented for wagons on account ‘* Government ** or ** Publie
Utility ’* they were supplied without question or reference and we are
gonvinced that a large numbor of wagons supplied against genuine indents
were misused.

¥, The pecessity und possmbility of the Huilwuys exercising u strictor check on the
genuineness of the indents with u view to keeping the number of wagons under the
above two heads as low as possible :

On the kast lndian Hailway a stricter check is now being exorcised than was
in foree in January, and the Bengal Nagpur Railway claoim that they
have always exercised considerable care in dealing with, and investigating
the genuineness of indents. At the same time we are of opinion that the
the strictest check should always be exercised—whether wagons are plentiful
or not.

We are of opinion that the following priority list should be put into torce as
early as possible :

(a) Shipment Coal under the Coal Grading Board Act, 1925.
(b) Loco Coal including BHailways, Mail Bteamers and Port Trusts.
(0) Military requirements certified by Chief Mining kKngineer, Hailway Board.
(d) Public Utility in the following orders :
(¢) Power Htations, Gas Works, Water Works, Municipalities.
(#) ‘l'ramways.
(#¥) 1lnland Bteamers (for their own consumption).
(e) Iron and Steel Works—

Note.—We are all agreed that the lron and Bteel Works must have their coal
supplies assured, but we do feel that they should maintain stocks at the
various works representing a minimum of 30 days consumption, on which
they should draw in times of wagon shortage.

() Coke Works—

Note—~The lndian Mining Federation object to special supplies being given

:io Coke [I’lants on the ground that they are situated in the Coal-
elds.

A ust of the Public Utility Coneerns—prepared from the Hailway records—is
appended, and we recommend that this ligt be given to both Railways for their
guidance. Any concern which considers it 18 entitled to be given priority under any of
the Public Utihty Sub-Heads would place its application before n small new Committee.
We consider that a Committee formed somewhat on the lines ot the Coal Grading Board
awould be suitable for this purpose.

The Hailways would be relieved of all responsibilities by this Committee and
the I'rade would be dealt with by the Trade.

TI'he Indian Mining Associntion consider that Consumers should be represented
on the Committee but the Indian Mining Federation think, that in view of the faet
‘that it is not possible to obtain a representative of ull Consumers from any of the local
Uhambers, the Committee should be composed of representatives of the (oal Trade
enly.

_All wagons supplied under priority should be consigned to the actual consumer
and not to contractors. :

~ (8) Public Supplies.—On the Hengal Nagpur BHailway the actual daily allotmont
is done by an Ufticer personally, but on the kEnst Indian Railway it is left to sub-

-ord;n:m, and we strongly recommend that this very important work be done by Officers
in future. ’

We are convinced that closer co-ordination between the two railways, in the
distribution and working of both empty and loaded wagons, and between the Railways
and the Port Commissioners, would be of considerable benefit to all concerned,

We are also of opinion that the Coal Manager, Bengal Nagpur Railway should
‘have his Headquarters in Caleutta and not in Aclra:. (The Bei%’;l Nagpur yﬂailway
Tepresentative objecting.)
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3. 'I'he necessity for the Huilwnys exercising a greater check than was done in the
actual booking of the wngons that were supplied under the above heuds.

Until the middle of March wagons on the Kast lndian Railway could be booked
to any destination without much tfear of detection—irrespective of the station they
were indented tor—but we are told that an effort wns made at tho Weighbridges to
ensure that wagons allotted for *‘ Upwurds '’ were not desputched Downwards ’’
and vice versa. 'The Conl Manager, Kust Indiun Railwuy explained that he had not
the staft to make any other checks.

We were intformed that on the Bengal Nagpur Hailwuy consignments were checked
at the Weighbridges to ensure that they were despatched to the destination findented
for.

4, Method on which the bases of Collieries are fized—The method was supposed
to be.as follows :

‘I'he stocks plus raisings, of a colliery for the period January to June 1¥28 were
used to fix the basis of a Colliery for the period January to June 1¥29, but ou investiga-
tion of the Kast Lndian Huilway records for four duys only we found an extraordipary
state of affairs.

In the first place we should like to express our surprise at the careless manner
i which the Dhanbad Daily Allotment Books were kept, making it extremely diflienlt
to examine them properly. ‘I'he Conl Manager, Kast Indian Hailway, nssured the
UCommittee that this matter had received immediate attention.

in the course of the examination of the Aliotment Bheets for four specific dates
only we detected 1Y cases where the bases had been changed and in some cases the
tigure was increased by as much as 500 per cent.

'I'he following are a few typical cuses :

(a) A Colliery had a basis of 5 wngons on lst January 1920. This was changed
to 15 wagons on 2lst February 1929 and to 23 wagons on 28th February
1y,

(b) A Colliery had a basis of 12 wagons on 1st January 1928, This was changed
to 35 wagons on Z1st Kobruary 1829 and to 40 wagons on 28th February
1929,

(¢) A Colliery had a basis of 18 wagons on 1st January 1929. This was changed
to 25 wagons on the 7th January 1989, to 30 wagons on 2lst February
1p2Y and to 35 wagons on IBth February 129,

(d) A Celliery wne given a basia of ¥ wagons on 8th Kebruary 1828 and this.
was changed to 20 wagons 26th February 1928 although the Colliery
bhad been closed for two yea

Neveral Collieries were also given bases far exceeding their siding capacities.

‘I'ne kast ludian Hailway representative on the Committee wis asked to examine
these irregularities, and he reported that apart from ome or two solitary instances
where he himself had changed a busis on a sound representation, the whole :of the
other figurep had been changed in his office, without his knowledge and without any
authority.

In view of the fact that 1Y cases were detected in the records of 4 out of 90 days
the total number of irrcgular alterations during the thrce months must bave reached
an astounding figure and the committee view it in a very serious light.

We leave it to the Railway Board to decide whether any further investigution is
necessary.

Hegarding the method on which the bases of collierics should be fixed in future,
Wwe are of opinion, after considerahle discussion of the question, that the system for the
next six months should be as follows :

1. For the quarter—July to Beptember 1¥28—the bases should be fixed o»
:ﬁi"rmumgnmwithout regard to stocks—of the quarter January to Mareh

Z. For the quarter Uctober to December 1829 on the raisings—without regard to
stocks—of the quarter April to June 1929,

8. Vor the quarter January to March 1830 the two Railways will be in possessiom
of exact ﬁgure's of roisings and despatches of all Collieries. The stocks
of coal on the 30th June are to be arrived at by deducting the despatches.
of the quarter April to June from the rnisings for the same period.
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‘I'ne stocks thus obtained are then to be tuken into nccount in fixing the bases for
the quarter January to March 1930.

‘I'his method is 4 sinple onme¢ becsuse the kust Indian Railway now work the bases.
out on gquarterly figures instead of half yearly as hitherto and the HBengal Nagpur
liailway comtinue to work on quarterly figures.

The difficulty previously has been to check the stock figures submitted by Collieries,
and in practice figures given by them have had to be accepted as correct.

Uur uabove recommendations are intended to overcome this difticulty and the present
is an ideal time for sturting the system, as gencrally speaking there are pructically no
stocks at Collieries.

A Colliery with two sidings—one on the Kast Indian and one on the Bengal
Nagpur Railwuy—should be called upon to declare the proportion of its raisings that
it wishes to despatch from.either siding ns we understand that at present & Colliery
in this position is able to obtain double the basis to which it is entitled.

Figures .of bases should be made available to the public either in booklet form or
otherwise.

We are of opinion that Hailways should not have the power to alter the wagon
basis of any Colliery during a quarter and that cases requiring spesial treatment should
be referred to the proposed new Committee who would be empowered to make alterations
if, in their opinion, the circumstances warranted it.

C. 8. WHITWORTH.

A, A . F. BRAY,

A. BURBIDGE."

8. C. GHOBH,

M, N. MOOKHERJ EE.

GEORGE PELLY,

W. D. PANTON.
"Bubject to Note attached.

Iron Works, ele.

L. Tata 1ron and Steel Company—Tatanagar.
2. Indian Iron and Hteel Company—Biirneo,
3. Bengal Iron and Steel Company—Kulti.

Tramway Companies,
1. Caleutta ‘I'ramway Company.
2. Bombay ‘T'ramway Company.
4. Delhi Tramway Company.

Coke Manufacturing Companies.
1. Loyabad Coke Manufacturing Company,
2. Bararee Uoke Company.

Gas Companies.
. Uriental Gus Company—=8ealdah.
- Bombay Gas Company.
- Joypur Uas Works,
- Uawnpore ias Works,

W o B

Municipalities.
(Less any wagons required for Water Works.)

- Caleutta Corporation.

Madras Corporation,

- Cawnpore Municipal Board.
4. Ludhiana Municipal Hoard.
5. Kbolnpur Municipal Board.
6. Howrah Municipal Board.

=R =
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7. Bijapur Municipal Board.
8. Coconada Municipal Board.
¥, Uorakhpore Muaicipal Board.
10. Patials Chiet Kngineers. . .
All wagons to bo consigned to the Municipalities and not to the Contractors.

Kleotrio Supply Company, eto.
1. Calcutta KElectric Supply Corporation,
2. Amritsar Kleetric Bupply.
3. Hampur klectrical kngineer.
"4, Cawnpore Kleetric Bupply.
5. Lahore Klectric Nupply.
6. Delhi Electric Supply. .
7. Multan klectric Supply.
8. Barrackpore Llectric Bupply.
Y. Henares U. I. Klectric Bupply.
10. Alahabad klectric Bupply.
11. Bareilly Eleetrie Bupply.
12, Gwalior Electric Mupply.
13. Indore KElectric Bupply.
14. Jodhpur State Electric NBupply.
15. Kapurthala Electric SBupply.
6. Madras Klectric Bupply.
17. Poona klectric Supply.
18. Bikaner Electric Nupply.
1Y. Rawalpindi Klectric Yower Company.
20. Haipur Btate Kleetrical kngineer.
21. Rajpipla Electrieal Engineer.
2¥. Mymensingh Electric Bupply.
23, Burdwan klectric Supply.
24, ldaipur Klectrical Engineer.

Water Works.
1. Henares (antonment—Buperintendent, Water Works.
2. Bubzimandi—Superintondent, Water Works.
3. Jammu ‘I'awi—Superintendent, Water Works.
4. Patinla—dtate Engineer, Water Works.
5. Kasimbazar—Herhampore Municipal Water Weorks,
¢. Agra City—Superintendent, Water Works.
7. Caleutta—Pumping Htations.
8. Bhagalpur—Water Works.
Y, Lucknow—Municipal Water, Bewnge Works.
10. Sylhet Hazar—Water Works,
11. Serampore—Howrah Water Works.
1¥. Allahabad—Water Works,
13. Badamibagh—Municipal Water Worka
14. Nagpur—Water Works,
15. Ajmer—Water Works.
16. Ahmedabad—Water Works.
17. Benares—Water Works.
18. Cawnpore—Water Works.
18, Coconada—Water Works.
20, Delhi—Water Works.
£1. Dacea—Water Works.
¥2. Faridkot—Water Works.
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28, Uays—Water Works.

24, Gwalior—Water Works,

25. Jaipur State—Water Works.
8, Kirkee—Water Works., -
27, Karachi—Water Works.

28, Ludhiana—Water Works.
¥Y. Mussoorie—Water Works.
30. Muzaffarpore—Water Worka.
81. Mymensingh—Water Works.
82, Monghyr—Water Works,

38. Poona—Water Works.

84. Haipur—Water Works.

85, Hajkote—Water Works.

36, Hampur—Water Works.

37, Hutlam—Water Works.

38, NMurat—Water Works.

39, Mialkot—Water Works.

40. 'l'anjore—Water Works.

41, I'richinopoly—Water Works.
42, U)jain—Water Works.

43. Vizagapatam—Water Works.
44. Wardha—Water Works.

Inland Mteamers.

1. Caleutta Bteam Navigation Company (Ferry work in Port) (Mesers. Hoare
Miller and Company).

2. India Ueneral Navigation and Hailway Company (Messrs. Kilburn and Com-
pany).

. Hiver Bteam Navigation Company (Maecneill and Company).

. Bengal Assam Navigation Company (Messrs. Andrew Yule and Company).

. Ualeutta Port Bhipping Company (Messrs. Andrew Yule and Company).

. Caleutta Landing and Bhipping (Messrs. (ladstone Wyllie and Qompany).

kast Bengal Hiver Steam Bervice.

. I'ne Bangiya Inland Steamship Navigation and Trading Company.

-4

S T

NOTE BY MR. A. BURBIDGE, COAL MANAGER, K, I, RAILWAY,

2. T'he necessity and possibility of the railways erxeroising a stricler cheok on the
genuineness of the indents with a view to keeping the number of wagons under the
above two heads as low as possible.

There is no doubt as to the necessity and there is also no doubt as to the
imposaibility of railways exercising an efficient check on the genuineness of indents
without long correspondence and consequent delay in meeting requirements.

B. T'he neccssity for the railways emeroising & greater check than was dome in the
actual booking of the wagons that were supplied under the above heads.

‘T'here is no doubt that a very close choeck on the actual booking of wagons is
- essentinl when tliere is o heavy demand for coal but this work requires an experienced
staff. 'I'he railways have not been in a position to train the necessary staff. As
there have beem only B wecks of pressure in the coal trade when indents weme nof
met in full during the last 4 years, it is obvious that the staff, even had they been
retained during these years, would not have been able to gain the necessary experience
to enuble them to deal efficiently and expeditiously with the situation.

The check to be effective must be complete both in the Allotment Oftices and at the
Woighbridges.

To be complete it must bo fairly elaborate and consequently expensive.

it is computed that the monthly cost will not be lpss than Hs. 3,000 per mensem.

Bince March, 1¥20, short supplies in the coalfields on the E. 1. Railway have lastod
two months, '

L3CPB(LA) ° c
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Obviously, the organisation must be a permanent -ome. Temporary sfafft for a
period of -tr:«’;u would be worse than useless. Temporary men would have nothing to
lose.

An expenditure of Ks. 3,000 a month in the eifcumstances is particularly bhard, if
not impossible, to justity.

1L am of the opinion that Mection 8 of Aet XXX of 1825 authorising preferentinl
treatment of indents for wagons on account of Graded Export coal should be strietly
obscrved and that all other indents whether for Loco. Public Utility Coucerns, Govern-
ment purposes or otherwise, should be treated alike and allotment made on basis pro
rate to the number of wagons available.

A, BURBLDUGE,

Mr. K. 0. Neogy : Has any action been taken against the Coal
Manager of the East Indian Railway ?

The Honourable Bir George Rainy : The officer to whom, 1 think, my
Honourable friend refers,—I am speaking from memory, I do not re-
member if he was the Coal Manager himself,—this officer whose conduet
is criticised by the Committee, was, I believe, already out of the service
of the Railway before the Committee reported.

REPORT OF THE INDIAN CINEMATOGRAPH COMMITTEE.

137. *Mr. K, 0. Neogy : What stage has been reached in the consi-
deration of the Report of the Indian Cinematograph Committee, and what

time are Government likely to take in reaching their final conclusions in
the matter { '

The Honourable 8ir James Orerar : The views of Local Governments
huve been received on some of the recommendations and the report is
under the consideration of Government who have not yet come to a

decision. I am unable to say at present when final conclusions will be
reached.

Mr. E. L. Price : May I ask the ITonourable Member whether he
realises that the introduction of the ‘‘ Talkies '’ has altered the whole
gituation 1

" The Honourable Sir James Orerar : I appreciate the fact that this
new development in the art may possibly have very considerable rele-
vance to the recommendations now under consideration. o

CONSULTATION OF THE (GOVERNMENT OF INDIA ON MATTERS RELATING TO
Eaver.

138. *Mr. K. 0. Neogy : (6) Has the attention of Government been
drawn to the statement made in the House of Lords on behalf of the British
Government by Lord Passfield, as cabled by Reuter on the 25th July,
in connexion with Lord Lloyd’s resignation of the High Commissioncrship
of Egypt, to the effect that ‘* in this, as in other matters, there had been
as much communication as practicable with the Dominions and India '’ 1

(b) Are Government usually consulted in matters relating to the
British Government’s policy in Egypt 1 If so, does such consultation take

place with the Government in India or with the Secretary .of State for
India t ' : B
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8ir Denys Bray : (a) Yes, Bir.
(3) Yes ; with both,

ProuoTION OF LocaL TraFFI SBERVICE OFFICERS AND QuaLiFIED SUBORDI-
NATES TO THE SUPERIOR TRAFFIC BERVICE.

139. *Mr. K. 0. Neogy : (s) With referénce to the reply to my
starred questions Nos. 501 and 502 of the 11th February, 1929, and the
statement made by Mr. Parsons to the effect that the proportion of 20 per
-cent. reserved for the promotion of Local Traffic Serviee Officers and quali-
fied subordinates to the Buperior Traffic Service was increased in 1928-29
to remedy shortages in the two previous years and that there was no inten-
tion of increasing this proportion, and with further reference to the same
gentleman’s reply to Pandit H. N. Kunzru’s supplementary guestion to
sturred question No. 388 of 4th February, 1929, to the effect that 36 -per*
cent. of the vacancies had been reserved in 1929-30 for the promotion of
Local Traffic Service Officers and subordinates, will Government please
refer to the figures given in reply to my starred question No. 502 of 11th
February, 1929, and explain clearly how the proportion of 36 per cent. for
the year 1929-30 has been arrived at ? ‘

(b) If the preseribed 20 per cent. is going to be exceeded for the year
1929-30, in spite of Mr. Parsons’ statement that it was not intended to
increase the proportion, will Government please state the reasons therefor ¢

(¢) With reference to the following statement of Mr. Parsons in
reply to. Pandit H. N. Kunzru’s supplementary question to starred gqnes-
tion No. 388 of 4th February, 1929, namely, ‘* Actually this year we filled
33 1|3rd per cent. of the Indian recruitment by promotion from the Local
Traffic Service”’, will Government please state if one Mr. Absell, 1 sub-
ordinate of the East Indian Railway, has only recently been promoted to
the Superior Traffic Service, and also if this appointment is one of those
to be filled by promotion in 1929-30 ¢ i

(d) Will Government please state the names of the other persons
(Local Traffic Service officers or subordinates) besides Mr. Absell who have
heen promoted to the Superior Traffic Service to fill the vacancies reserved
for the year 1929-30 ?

(e) If no other Local Traffic Service officers or subordinates have
yet been promoted, will Government please state the reasons why 1

Mr. P. R. Rau: (a) At the time Mr. Parsons made that statement,
the promotion of four subordinates was in contemplation, the total number
of vacancies expected being 11.

(b), (d) and (e). The question of the number of vacan'cies.to be
filled by promotion and the selection of individuals for promotion is now
under consideration. '

(¢) Mr. Absell’s promotion dates from October 1928 and counts
against the promotions of 1928-29. .

Lieut.-Oolonel H, A, J, Gidney : Will the Honourable Member inform
this House whether the Railway Board has arrived at a decision as to
whether they are going to abolish the Local Traffic Service ?

Mr. P. R. Rau: The question of the re-orgamization of the whole

cadre is at present under the consideration of the Railway Board.
LSCPB(LA) o2
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Lieut.-Colonel H. A, J. .Gidney : How loﬁg .is this consideration to
lust § Tsitnot a fact that this subject is being dealt with by Mri Hayman,
the Labour Member 1. g

' 'Mr. P. B Rau :'The appointment of an additional Member to the
Railway Board will, I hope, hasten the solution of this question.

Lieut.-Colonel H. A. J. Gidney : Many thanks. I hope so,

PROMOTION TO THE SUPERIOR TRAFFIC SERVICE OF MR. ABRELL, A SUBORDI-
NATE, IN PREFERENCE TO A PERMANENT INDIAN LooAL TraFPFic OFFICER.

140, *Mr. K. C. Neogy : () What is the total number of ;rachncieu
which have been or will be filled in 1929-30 by the promotion of Local
- Prafic Service Officers and subordinates ¢

(b) What was this number for the year 1928-29, and how many were .
nctually promoted ! How many of them are Indians and how many
Furopeans and Anglo-Indians 1

(¢) Is it a fact that there are about six permanent officers in the East
Indian Railway Local Traffic Service ¥ If so, what were the reasons for
having promoted Mr. Absell, a subordinate, by ignoring the claims of the
permanent Loeal Traffle Service Officers

(d) Is it a fact that there is one Indian Officer in the East Indian
Railway Local Traffic Service (drawing more pay than Mr. Ahsell) who has
been working as a permanent officer on that Railway for many years !

(e) Will Government please refer to Mr. Parsons’ reply to my starred
question No. 502 (k) of the 11th February, 1929, and state if. the confidential
reports of all the permanent Local Traffic Service Officers on all the State
lines who are senior to Mr. Absell, who was hitherto only a subordinate,
were sent to the Public Service Commission, and also whether the said body
approved of the appointment of Mr. Absell in preference to the permanent
Local Traffic Service Officers referred to !

(f) Government please refer to Mr, Parsons’ reply to my starred
guestions Nos, 501 (b) and 502 (f) of the 11th February, 1929, and state
what the present age of Mr. Absell is ?

Mr. P. R. Rau: (a) As I stated in my reply to the last question,
the question is under consideration.

(b) Bix, including Mr. Absell who counts against the 25 per cent.
European recruitment. Of the rest, two were Indians, and three Anglo-
Indians.

(¢) There are 10 officers substantively holding appointments in the
Local Traffic Service of the East Indian Railway. In reply to the second
part of this question, I would refer the Ilonourable Member to the reply
given by Mr. Parsons to Pandit Hirday Nath Kunzru’s question No. 388
on the 4th February, 1929, in which he explained that in making selections
for vacancies in the superior traffic service no distinction will be drawn
between persons directly recruited to the Local Traffic Service; persons
promoted to that service from the subordinate establishment, and per-
sons now serving in the subordinate establishment.

(d) Yes.
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(8)" Mr. Absell belongs to the East Indien Railway cadre. . Confidential
reports of all permanent Local Trafic Service Officers in that cadre weré
forwarded to the Public Service Commission, and Mr, Absell’s selection
was approved by them.

(f) Mr. Absgell was born on the 11th December, 1879,
Lieut.-Oolonel H. A, J. Gidney : Arising out of the Honourable
Member’s reply to (b) of this question, will the Honourable Member

please inform this House whether for such posts Anglo-Indians are con-
gidered statutory natives of India or not ?

Mr. P. B. Rau : Of course.

Lieut.-Colonel H. A. J. Gidney : Arising out of that reply, will Gov-
ernment tell this House why they encourage such a differentiation like
this in its reply 1

Mr. P. BR. Rau : That is beyond me.

~ Lieut.-Colonel H. A. J. Gidney : I mean this differentiation in answer-
ing such questions !

Mr. K. 0. Neogy : Will the Honourable Member who asked this
question remember this precept himself ¢
Lieut.-Colonel H. A. J. Gidney : Will you do the same yourself ¥ On

a point of order, Sir. Is it correct for an Honourable Member to address
another Honourable Member except through the Chair 1

M_r. K, 0. Neogy : I addressed the Chair.
Mr. K. Ahmed : You cannot address the Chair.

PERMANENT APPOINTMENT OF CERTAIN EUROPEANS AND ANGLO-INDIANS TO
THE LocAL TRAFFIC SERVICE.

14]1. *Mr. K. 0. Neogy : (a¢) With reference to Mr. Parsons’ reply
to my starred question No. 502 (k) and (i) to the effect that between
August and October 1927 seven persons were confirmed in the Local Traffie
Service and that they are either Europeans or Anglo-Indians, will Govern-
ment please state the exact periods for which each of the seven persons re-
ferred to therein officiated in the Liocal Traffic Service from time to time
before he was confirmed in that service ?

(b) Are there not several Indians who have been officiating in the
Local Traffic Services of the East Indian, Eastern Bengal, and North
Western Railways for a similar or almost similar length of time !

(¢) Do Government propose to appoint them permanently to the Local
Traffic Service on the same ground, vtz., that they ‘‘ had been officiating in
it for many years "’ 1 If so, when ? If not, why not !

Mr. P. R. Rau : (a) The Officers in question had .officiated for periods
of six to nine years before their confirmation.

(b) There are two such Indians in the East Indian Railway._ On the
Eastern Bengal and North Western Railways, there are no Indians who
have officiated for six years or more.

(¢) Promotions are made by strict selection. The claims of the
subordinates referred to in (b) will be fully considered when selections
are being made,
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Pn oF EUROPEAN AND ANGLO- INDuN AND INDIAN Omcm IN THE LoOoAL
: TRAFFIC SERVICE.

142. *Mr. K. 0. Neogy : (a) Is it a fact that the Indian Local Traffic
Service officers on-all the State Railways, with perhaps one e'xccptlon or
two, draw much less pay than European and Anglo-Indian -officers in the
sume service and even Europcan and Anglo-Indian subordinates officiating
init?

(b) Will Government please give :

(7) the total number of permanent Indian Local Trnfﬁc ‘3erv1ce
officers on all the State Railways ;

(#) the total number of permanent European and Anglo- Indlan
Local Traffic Service officers on all the State Bmlways E

(4%%) the sum total of the pay drawn by (i) ;
(#v) the sum total of the pay drawn by (i) ;
(v) the sum total of the number of years of service put in by .(¢) ;
(vi) the sum total of the number of years of service put in by () ;

and similar information in respect to persons now officiating in the same
service !

(¢) Is it a fact that European and Anglo-Indian Local Traffic Bervice
officers and subordinates on promotion to the Superior Trafflc Serviee are
placed over the heads of persons who had been appointed to that service
before and under some of whom some of the former might quite possibly
have worked before such promotion 1

Mr. P. R. Rau: (n) Yes, roughly speaking, the reason is that the
Indian Officers are mostly junior.

(b) (4), (4%) and (v). There are 12 permanent Indian Local Traffie
Service officers, drawing a total pay of Rs. 4,560 per mensem and having
a combined service of 89 years.

(11), (iv) and (v1). There are 12 European and Aunglo-Indian Local
Traffic Service officers, drawing a total pay of Rs. 8,110 per mensem and
with a combined service of 281 years. Information as regards persons
officiating in the Local Traffic Service is being collected.

(¢) It may happen that on promotion to the Superior Traffic- Service,
8 Local Service Officer or subordinate may, under the rules, become senior
to persons already appointed to the superior service. But this may happen
to a member of any community.

ProMoTiON OoF EUROPEANS AND ANGLO-INDIANS TO THE SUPERIOR TrAFFIO
SERVICE IN PREFERENCE TO INDIANS,

143. *Mr. K. 0. Neogy: (a) Will Government please refer to Mr. Parsons’
reply to my starred question No. 502 (e) of the 11th February, 1929,
to the effect that four out of the six men promoted to the Superior Traffle
Bervice in 1928-29 are Europeans and Anglo-Indians, and also to the recent
promotion to the Superior Traffic Service of Mr. Abeell, u subordinate,
and say if it is their intention to absorb, as far and for as long as pomble,
Europeans and Anglo-Indians in the vacancies, viz., 20 per cent. of the
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total Indian reeruitment, reserved for promoted Local Traffic Service officers.
and subordinatds, in preference to young Indian Local Trafie Serviee
ofticers with high University qualifications, some of whom had also requisite
railway training in the United Kingdom ¢ ' .

(b) Do Government realise that, by their action in putting promoted
European and Anglo-Indian Local Traffic Service officers and subordinates
over the heads of persons already in the Superior Traffic Service, they are
doing a positive injustice to the latter and creating needless and avoidable-
discontent ? If so, are they prepared to issue orders that Local Traffie
Serviee officers or subordinates, on their promotion to the Superior Traffic
Service, must, under no circumstances, be allowed to take precedence over
officers already in the latter service. even though the former might be in

receipt of higher pay at the time of promotion ?

Mr. P. R. Rau: (a) The answer is in the negative. Promotions are
made by strict selection of the most qualified person without any racial
discrimination.

(b) The question of the seniority which should be allowed to Loeal
Traffic Service Officers and subordinates on their promotion to the
superior service on account of their past service with the railway is under
consideration by the Government.

Lieut.-Colonel H. A. J. Gidney : Will the Honourable Member in-
form the House whether the possession of a degree for the Loeal Traffic
Bervice is a sine qua non ?

Mr. P. R. Rau : It is not a sine qua non, but I believe it will be taken
into consideration along with other qualifications and experience.

NATIONALITY OF THE DIRECTORS AND MANAGING AGENTS OF THE COMPANY
ABOUT TO OPERATE THE AIR MAIL SERVICE BETWEEN KARACHI AND DELHI.

144, *Mr. Gaya Prasad 8ingh : (¢) When is the air mail service
between Karachi and Delhi likely to come into operation ?

(b) To whom is the contract given, or is likely to be given ¥ Will
Government be pleased to state the names and nationalities of the Directors
and Managing Agents, or those having a controlling interest in the Com-
pany *

(¢) How many shates do Government hold in this Company, and
how many do others hold ?

(d) Is it a fact that the Company is only a tributary of the Imperial
Airways, Ltd. 7

(e) How much yearly subsidy is to be paid to the Company, and for
what time ?

The Honourable 8ir Bhupendra Nath Mitra : I would refer the
Honourable Member to the reply given by me to Mr. Neogy in answer
to his question No. 107.

REGULAR AND PromMpr DELIVERY OF THE ENGLISH AIR MAIL AFTER ARRIVAL
1IN KaracHr,

145. *Mr. Gaya Prasad Singh: (a) Is it a fact that there has been
some dissatisfaction among the public and in commercial circles at the
irregularities and delays in the delivery of the English air mail after its
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arrival in Karaeln due to the mail sametimes missing rm.lwa.y connection
on-its journey to Calcutta ?

() Is it a fact that Government mails in the various provnneel
have never missed a train, and that a special Inspector accompanies each
Government mail bag on its journey from Karachi !

(¢) What steps have been taken to ensure more regular and prompt
delivery of air mail ¢

Mr. P. G. Rogers : (a) Yes, on three occasions only.

(b) There is no distinction between Government mails and other
mails, except that a few special bags closed by the Government of India
or the India Office are sent in charge of an Inspector.

~ {c) Special arrangements have been made with the railways by
which connections at junction stations will be secured for the air mails ;
and, with the increase in the volume of the air mail, arrangements have
also been made for their conveyance by a shorter route. This route,
however, is not the most reliable.

Arr MairL SERVICE BETWEEN INDIA AND ENGLAND.

146. *Mr. Gaya Prasad 8ingh : (¢) Will Government be pleased to
make a statement regarding the actual position and the prospects of the
air mail service between /India and England, with special reference to the

allegation that it has not yet fulfilled the expectations regarding mail and
passenger traffic ?

(b) How much subsidy, if any, is being paid annually to the Com-
pany by the Government of India, and the Government in England, and
for what period {

(¢) How many aeroplanes, or other machines are now in actual use
by the Company for service between India and England ?

The Honourable 8ir Bhupendra Nath Mitra : The Honourable
Mémber no doubt understands that the Government of India are not
directly concerned with the operation of the air mail service between
India and England, which is conducted under an agreement between the
Government in the United Kingdom and Imperial Airways, Limited.
For this reason I am not in a position fully to answer his questions, but
I give what information I have :

(a) The weight of mails despatched by the air mail service from
Karachi to England has increased from 297 lbs. on the 7th
April, 1929, to 608 lbs. on the 18th August, 1929. The in-
coming mail has increased from 226 1bs. on the 6th April, 1929,
to 586 1bs. on the 17th August, 1929. It will be seen that the
traffic is growing, and it may be anticipated that the insti-
tution of an air mail service from Karachi to Delhi, to be
extended later on to Galcutta and Rangoon, which, as the
Honourable Member is aware, is contemplated by the Gov-
ernment of India, and about which, as already mentioned
I hope to be able to make a further statement later on this
Session, will result in an increased use of the facilities pro-
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vided. The Government of India have no information as to
the actual numbers of passengers carried between Indm and
England or between various points on the route.

(b) No subsidy in cash is being paid to the operating company by
the Government of India, but housing and landing facilities
and wireless and meteorological services at Karachi are being
provided by Government free of charge to the Company
for a period of five years. The Government of India have no
information as to the actual amount of subsidy being paid to
the Company by the British Government in respect of the
London-Karachi service. They understand that a compre-
hensive agreement covering all subsidized air services operated
by Imperial Airways, Limited, has beéen entered into between
that Company and the British Government, operative for a
period of 10 years from the 1st April, 1929. This agreement
provides for payment of subsidy on a descending scale.

(¢) The Government of India have no official information as to the
number of aeroplanes or other machines in use on this
service,

8ir Darcy Lindsay : Have the Government of India any intention of
representing to His Majesty's Government the extreme importance to
India of accelerating this air mail service ¥ Her Grace the Duchess of
Be?iford has recently shown to the world that the journey can be
made.. ...

Mr, President : Order, order.

8ir Darcy Lindsay : Are Government aware of the journey that has
recently been made by Her Grace the Duchess of Bedford in seven days
from England to India and back again ¢

The Honourable 8ir Bhupendra Nath Mitra : Government are aware
of the various facts mentioned by the Honourable Member in the course
of his question. As regards making representations to His Majesty’s.
Government for accelerating the service the matter will receive considera-
tion after the existing service has been established for some time.

ALLEGED NON-EXTENSION TO INDIA BY THE PENINSULAR AND ORIENTAL
SteaMsHIP CoMPANY OF THIRD CLASS ACCOMMODATION FOR PASSENGERS
PROVIDED ON OTHER ROUTES.

147. *Mr. Gaya Prasad Bingh: (a) Is it a fact that the P. and O.
Steam Navigation Company are introducing third class passenger accom-
modation on certain mail ships, but that this innovation is not to be ex-
tended to India ?

(b) Will Government please state how mueh money is paid out of the
Indian revenues annually to this steamship company for carrying mails,
or on other accounts ? '

The Honourable 8ir Bhupendra Nath Mitra : (a) Government under-
"stand that two of the ships of the P. and O. Steam Navigation Company
on the Australian service, which do not ordinarily call at Bombay, are
being converted to earry first and third class paasengers instead of ﬂrst and
gecond class passengers,
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(b) The only amount regularly paid to the P. and O, Steamship
Company out of Indian revenues is an annual eontribution of approxi-
mately £22,000 towards the subsidy paid by the British Post Office for
the carriage of the Indian mails. Apart from this, there are certain
payments for freight and passages, which Government have to meet in the
Spme way as the private customers of the line, but no figures are available
to show the annual expenditure under these heads

BEPQ_RT OF THE SUB-COMMITTEE OF THE INDIAN SANDHURST COMMITTEE
PRESIDED OVER BY Mr. M. A. JiNNAH.

i48. *Mr. Gaya Prasad Bingh: (a) Are Government aware that
Mr. M. A. Jinnah, M.L.A., who presided over the Sub-Commiitee of the
Indian Sandhurst Committee has publicly contradicted the statement re-
cently made by the Secretary of State for India in the House of Commons
that the difficulty in copsenting to the publication of the Report of the
Sub-Committee was that the witnesses before it understood that they were
expressing personal, and to some extent confidential, views ?

(b) Are Government aware of the statement of Mr. Jinnah 1hat no
witness was left under the impression that his evidence would not be pub-
lished, or was to be treated as confldential, barring the Indian cadets who
were examined in camera for various reasons ?

(¢) Did the Government of India send up any communication to the
Secretary of State on the basis of which his statement was made ; and
do Government now propose to rectify the error, if any, or take steps to
publish the Report ?

Mr. G. B. F. Tottenham : (2) and (b). Government are aware that
Mr. Jinnah has made the statement referred to in part (b), but they
cannot agree that it in any way contradicts the statement by the Secretary
of State quoted in part (a). The accuracy of Mr. Jinnah’s statement,
which he has frequently made before, has never been questioned, but he
himself admits that some of the witnesses understood that their evidence
was confidential, and he has never denied, nor do I think he is in a
position to deny, that the remainder understood that they were expressing
their personal views and not necessarily the views of the Departments
of His Majesty’s Government in which they were serving. It was for
this reason, as has been explained before, that the Departments in ques-
tion, as they had every right to do, declined to permit the publication
of their evidence.

- {¢) The statement of the Secretary of State was not based on any
communication from the Government of India. The second part of this
question does not arise and the answer to the last part is in the negative.

Diwan Chaman Lall : Ts it a fact that Mr. Jinnah has definitely .
stated that no witness that appeared before the Sub-Committee carried
sway the fmpression that the evidence he was giving was confidential *

Mr. G. R. F. Tottenham : That is a fact, and it is. correct.
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Diwan Ohaman Lall : If that is so, how ‘does the Honourable Mem-
ber reconcile that statement with the statement made by the Secretary of
State for India that the evidence will not be published because the evi-

dence is confidential ?

Mr. G. R. F. Tottenham : The Secretary of State’s statement was
not that the evidence would not be published because it was confidential,
but because it was partly confidential and partly given in a personal capa-
city. - ‘ '

Diwan Chaman Lall : Do I take it that the evidence given in a
personal capaeity is not confidential ¢ '

Mr. G. B. F. Tottenham : Not necessarily.

Diwan Chaman Lall : Does the Honourable Member wish to state
that the personal evidence given was confidential {

Mr. G. R. F. Tottenham : It is not a question whether it was confi-
dential or not. It is whether the evidence given by certain witnesses
represented the views of their Departments or whether it represented their
personal views. The Departments considered that the evidence did not
represent their views but represented the personal views of the witnesses
and for that reason the Departments declined to allow that evidence to

be published.
Diwan Ohaman Lall : If the evidence is merely personal and con-
12 Noo fidential, there can be no objection, apart from the
- ' reasons that the Honourable Member has given to
the publication of the Sub-Committee’s Report ¢

Mr. G. R. F. Tottenham : The objection is only that of the Depart-
ments concerned.

Diwan Chaman Lall : Is it merely the ipse dizit of the Departments
or is it the view of the members of the sub-committee !

Mr. G. R. F. Tottenham : It is the view of the Departments of His
Majesty's Government. ‘

Diwan Chaman Lall : Has the Department consulted the members of
the Sub-Committee in this regard ?

Mr. G. R. F. Tottenham : There was no necessity for the Depart-
ments of I{is Majesty’'s Government to consult the members of the Sub-

Conimittee in n matter of this kind.

Diwan Chaman Lall : Is the Honourable Member aware that certain
members of the Sub-Committee held that the Sub-Committee’s report
should be published ¢

Mr. G. R, F, Tottenham : Yes, 1 am aware of that.

Mr. Gaya Pma.d Bingh : On what authority did the Secretary of
State carry away the impression that the witnesses were expressing merely
personal nnd confidential opinions ?
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Mr. G. B. ¥. Tottenham ! On the suthority of the heads of the De-
partments concerned. e

Mr. Gays Prasad Bingh : May I take it that the Government of
India sent a despatch to the Becretary of State on this point 1

Mr. G. B. F. Tottenham : No, Sir.

Mr. Gays Prasad Singh : Which is the particular Department con-
cerned 1

Mr. G. R. F. Tottenham : I am not in a position to say unless I know
which particular witnesses the Honourable Member is referring to.

Mr. Gaya Prasad 8ingh : The Honourable Member just now stated
that it was on the authority of the Department concerned. My question
is, what is the Department which gave him the authority to make the
statement 7

Mr. G. R, F. Tottenham :" It depends upon which witnesses the

Honourable Member is referring to. Some came from the India Office
and some from the War Office.

Mr. President : It is not one Department.

Diwan Chaman Lall : Apart from the fact that the evidence was per-
sonal, is there any other objection to the publication of the Sub-Com-
mittee's Report §

Mr. G. R. F. Tottenham : Not that I know of, except of course that
certain witnesses gave their evidence in a confidential capacity, which Mr.
Jinnah himself admits,

Diwan Chaman Lall : May I ask the Honourable Member whether he
is prepured to consult the witnesses concerned whether they would be wil-
ling to the publication of the Sub-Committee’s Report or their evidence f

Mr. G. R. F. Tottenham : It is not for the Government of India to
consult the witnesses because they are the servants of the Departments of
‘His Majesty’s Government snd not of the Government of India.

Diwan Chaman Lall : Is it merely the personal view of the Depart-
ments or is it the view expressed to them by the witnesses themselves {

Mr. G. R. F. Tottenham : Departments do not possess personal views,

Diwan Chaman Lall : Did any of those persons whose evidence is
considered to be personal express any opinion in regard to the publication
of their evidence !

Mr. @. R. F. Tottenham : T presume they must have done so.

Diwan Chaman Lall : Has the Honourable Member any definite in-
formation or is it merely presumption !

Mr. G. R. F. Tottenham : The information is that contained in the
Secrctary nf State’s statement.
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Nuuana or PETITIONS AND Mmmmns RECEIVED Fon AND AGAINBT THE Hmon
S CHLD MarRIAGE B, . @ KO-/

Mr. M. K. Acharya : (1) Will Government be pleased to state” how
many petitions or memormls have been received. up to date (a) for and (b)
against the Child Marriage Bill of Rai Sahib Harbilas Ssrda ‘a8 reported
by the Select Committee ?

(2) What is the total number of signatories (a¢) for and (b) against?

(3) How many resolutions from meetings or conferences have been
received (e) for and (b) against the proposed legislation ?

The Honourable Bir James Orerar : The figures up to the 2nd Sep-
tember, 1929, are as follows:

“1(a) 4 representations.
. (b) 155 petitions and 552 other representations.
2 (a) 10.

(b) 52,171 signatories on petitions and 20,554 on other repre-
sentations.

3 (a) 6.
(b) 353.

It may be observed that in many cases the same representation hay
been received from several persons and bears a large number of signa-
tures in different seripts which it is not possible to verify. Only those
communications which fall nnder Standing Orders 83-85 and are in the
proper form for presentation to the House have been treated as petitions
for the purposes of the reply to this question.

Mr. K. Ahmed : May I ask how many signatories among the peti-
tioners were men:bers of the fair sex ? Have any of their associations
signed those memorials ? '

The Honourable Bir James Orerar : I must ask for notice of that
question,

FEELING AMONGST THE MUSSALMANS OF INDIA ABOUT THE WAILING WALL
ConrFLiCT IN PALESTINE,

Maulvi Mohammad Yakub : (1) (a) Are Government aware that
there is an extensive feeling and great sensation amongst the Mussalmans
of India over the Buraq (the Wailing Wall) question at Palestine, which has
resulted in a serious confliet between the Jews and Arabs ¢

(b) Are (lovernment aware that the Holy Places in Palestine are
held in great reverence by the Mussalmans all over the world ?

(¢) .Are Government aware that the announcement recently made
hy Mr. Balfour is greatly agitating the minds of the Indian Mussalmans
as regards the future of the administration of Palestine, which is one of
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the most sacred and holy shrines of the Mussalmans throughout the whole
world 1 .

(d) Are Government prepared to convey to the British Government -
the feelings of the Mussalmans of India regarding the Palestine affairs and
inform: them that any injustice or harm done to the Arabs in Palestine
will cause the greatest resentment amongst the Mussalmans of India !

8ir Denys Bray : I am able to assure the Honourable Member that,
on the outbreak of the rioting in Palestine, immediate steps were taken to
despateh ample forees to restore order and safeguard the lives, honour and
property of all communities, Muslim, Jewish and Christian, and that there
is now reason to hope that normal conditions are, or shortly will be re-estab-
lished

The deep concern of the Indian Muslim community over this deplo-
rable conflict that has arisen round the Wailing Wall, and indeed—in view
of the great reverence in which the Holy Places of Palestine are held by
Muslims in India—over the whole question of the administration of
Palestine, has slready been represented by Government to His Majesty’s
Government. But a copy of this question and this answer will now be
transmitted to His Majesty’s Secretary of State.

Maulvi Muhammad Yakub : I will now put my second question :

‘“ Will Government be pleased to make a full statement about the
state of affairs in Palestine, Haifa and Jaffa showing the
measures which have been adopted to safeguard the lives,
honour and property of the Muslim Arabs in that country ’’ ¢

8ir Denys Bray : I must apologise to the Honourable Member. I
had assumed that he had already put that question to me and the first
sentence ¢f my answer was supposed to be an adequate reply to the ques-
tion now put,

Maulvi Muhammad Yakub: Will the Honourable Member give
answers to my questions in the order in which they are put ?

(No further answer was given.)

THE COMMITTEE ON PUBLIC PETIT‘IONB AND THE PANEL OF
CHAIRMEN.

Mr. President : Under Standing Order 80 of the Legislative
Assembly Standing Orders, I have to appoint a Committee on Public
Petitions and under rule 3 (1) of the Indian Legislative Rules I am re-
quired to nominate a panel of not more than four Chairmen from among
the Members of the Assembly. In view of the short Session of the Legis-
lative Assembly I have decided that the existing panel and the existing
Committee should continue for this Session also.

PETITIONS RELATING TO THE HINDU CHILD MARRIAGE BILL.

Becretary of the Assembly : Sir, under Standing Order 78, T have
to report that fifty-five petitions, as per statement laid on the table, have
been received relating to the Bill to regulate marriages of children amongst
the ITindus, which was introduced in the Legislative Assembly on the 1st
February, 1927, by Rai Sahib Harbilas Sarda.



i i, PRTITIONS RELATING TO 'THE HINDU OHILD:MARRIAGE BILL.

209 . veee Bengal.
155 Jessore .. . e o .. | Bengal.
1,413 e Bengal.
12 chee . Bengsl.
80 g::l}h e e e .. | Bengal.
217 illa .. .. ‘e .. .. | Bengal.
a7 Comilla .. ‘e PR .. | Bengal.
102 Dacca .. - . AN .. | Bengal.
198 Mymensingh . . . .. | Bengal.
84 Comilla .. . . . .. | Bengal.
91 Comilla .. .o o v .. | Bengal
68 Comilla .. . . . .. | Bengal.
267 Tippera . . . . .. | Bengal.
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02 Ceve ) Bengal.
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108 Hoogli .. e .. .. .. | Bengal
170 Malda .. e - . ..’| Bengal.
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85 Rajshahi .. .. . .. | Bengal.
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50 Noakhali .. .- . .. | Bengal
103 Calcutta .. ‘e . . .. | Bengal.
96 ees Bengal.
803 vers Bengal.
93 Dacca .. . e . .. | Bengal
208 Barisal e .. . .. | Bengal.
363 Manoharpur . . “ .. | Bengal.
585 Hemnagar . . . .. | Bengal.
86 Molpa .. . . . .. | Bengal.
567 S}'lhet- .. e o ‘e vo | Assam,
165 SN Bengal,
80 s e Bengal.
40 amshedpur .o . . .. | Bengal
840 | Jessore ., “ . . .. | Bengal.
199 Sena | Bengal.
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THE HINDU CHILD MARRIAGE BILL.

Mr. President : The Assembly will now resume consideration of
the following motion moved by Rai Sahib Harbilas Sarda on the 29th
January, 1929 :

‘‘ That the Hill to regulate marriages of children amongst the Hindus as reported
by the Helect Uommittee be taken into consideration.’’

Mr. Acharya.

Mr. M B. Becha Ayyangar (Madura and Ramnad-cum-Tinnevelly :
Non-Muhammadan Rural): Sir, I want your ruling as to whether [ yvill
be in order in opposing the motion at this stage or whether I should wait
till the dilatory motions are disposed of.

Mr. President : What motion 1

Mr M. 8. Sesha Ayyangar : The motion before the House is that the
Bill as reported by the Select Committee be taken into comsideration. I
‘want to oppose that motion.

‘Mr. President : The Honourable Member will have an opportunity
of opposing the motion. I have already called upon Mr. Acharya.

Mr. M K. Acharya (South Arcot cum Chingleput: Non-Muhammadan
Rural) : Sir, I rise to move the following amendment :

‘* That the consideration of the Bill be postponed in view of the late publication
of the Report of the Age of Consent Committee, and in view of the desirability of
assessing, with the help of adequate evidence, the real value of that portion of the
Heport which deals with the marriage luws and customs obtaining among Indian
communities ',

I desire to state at the very outset, Sir, that I am as anxious as any-
body in this House can be, that we should, at as early a date as possible,
come to some final conclusion or other upon this old bogey of my friend
over there. Therefore if to-day I am forced by a sense of the respon-
sibility that I owe to this House and to my constituency to ask for time
to consider calmly and dispassionately the momentous issues that are to
be settled and which would affect later generations for a long, long time to
come, it is because I feel that otherwise we shall be not acting in confor-
mity with the commitments to which we are already pledged. I desire
particularly to refer to what we did on the last occasion when my very
enthusiastic and Honourable Rai Sahib friend moved, on the 29th January
1929, that the Bill, as reported by the Select Committee, be taken into
eonsideration. On that occasion 1 had the privilege, Sir, to point out that
an inquiry was already going on outside the four walls of this House, and
that rightly or wrongly that inquiry related to a great extent to the
subject-matter of this Bill; and I had the privilege to move that we should
postpone consideration with a view that all the Members of this House
might Le in a position to have before them the evidence that was being
collected by ‘he Committee then at work. The terms of the amendment
to which this House agreed on the 29th January, 1929, were as follows :

** ‘I'hat the consideration of the Bill be postponed till the Heport of the Age of
Uonsent Committee becomes available to the Members of this House,’’

That, Sir, was the commitment to which we are now pledged. When
the Housz sccepted that humble amendment of mine, I believe, Sir, that
they agreed with my view that the evidence that was being collected was
going to be valuable evidence, and the Report was going to be, in some
respects at least, a valuable Report. That, Sir, is the commitment at
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present before us ; and being so committed,. I believe we cannot
now, without making sure that everyonme of us has got the Report,
that evervone of us in this House has got a copy of the’ evidence that the
Committee hay been collecting—and I would like to know if my friend
there has got it—hurriedly take the Bill into consideration. Until every:
one of us is in possession of the Report—and far more valuable than the
Report will be the evidence upon which that Report. is based—for us to
proceed to pass legislation of thiy kind, so serious in its character and so
fraught with potentialities, if we do that, I believe, Sir, we shall not be
acting consistently with our responsibilities. I would particularly remind
the I%onourable Home Member—I am sorry he is not in his seat—I would
remind his Government of the excellent canon pronounced by Sir James
Crerar on the 15th September, 1927, in this very House and over this very
Bill. When the motion was to refer the Bill to a Select Committee, the
Honourable Home Member was for circulating the Bill for opinion, and
then he made this pronouncement with regard to the responsibilities of
the Government of India : ‘

** Une ot the responsibilities, and a very heavy one on the Government of India is
to secure that, where measurcs undoubtedly impinge very deeply upon the religious

ideas and the social customs of very considerable sections of the population, all
legitimate interests "’

—mark, Sir, all legitimate interests—
*‘ aud all legitimate opinion should be carefully, fully and fairly ascertained.’’

Well, Sir, the next important thing seems to be this. Legislation,
however well-intentioned—and I am ready to agree that the proposed
legislution of my friend over there is very, very well-intentioned—should
be cautious. We all know the old adage, Sir, that good intentions pave
the way to a very uncomfortable place. Legislation, however well-inten-
tioned, if it is hasty, is not likely in the end to promote the purpose for
whieh it is intended ; and therefore my objeet, Sir, is not that there
should be no legislation of any kind—though I am not enamoured of
this legislation—but that the legislation should not be hasty, or ill-con-
sidered and should not be earried by the heated passions of the hour : it
should be legislation of legislators acting with a due sense of the very
high and serious issues before them. Two years, Sir, is nothing in the
life of a nation; it is a drop in the ocean of time. I am here, Sir, only
to urge this that so far as T am concerned T am here to place my difficul-
ties betore this House. ‘“ Two years have passed.’”’ If the matter were
as serious and as important as my friend would have us believe, it was
open to Government to bring the Bill before a special session. I am here
only concerned, not with the period but with the manner in which we
shonuld go about this Bill ; and T personally agree with what Sir Jamoes
Crerar then said. T may remind the Honourable Home Member of what
he declared on a very similar occasion, when dealing with a very similar
measure, He may now depart from the canons to which he then pledged
Government on the floor of this House ; yet I venture to remind him of
the canons which he himself enunciated. He said, Sir, in dealing with
another pet of my old friend, Sir Hari Singh Gour, who is not here now—
he said it connection with the Indian Divorce Bill, on the 8th of Septem-
ber last year, jnst a year ago, this:

¢+ Any kind of legislation which impinges upon social customs, usages and status

cught not to be undertaken without the greatest caution and deliberation, and that is
particularly true of the law relating to divoree ’’,

LICPB(LA) »
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]

[Mr. M. K. Acharya.]
though to-duy we are dealing with something even more important than
divoree,

** Hefore the House can reasonably be asked to accept this measure, I venture
to say that it ought to stipulate that thero should be a reasonable body of cvidence to
show that the communities coneerned desire and demand an amendment of the
law.”’

This is what the Home Member then said and truly. Therefore,
it is our duty to satisfy ourselves beyond the least shadow of a
doubt that the communities concerned in this partlcular instance ' de-
gire and demand a change of the law, as is contemplated in the present
legislution. 1 do urge that the words which the Honourable the Home
Member used in 1927 and 1928 are as forceable and true to-day as they
were then. The Honourable the Home Member was eloquently supported
on that occasion by many other Ilonourable Members, and by none I
should think more strongly than by my friend Mr. J. c. Chatterjee, who,
I notice, is a signatory to the Report to which I have been refefring.
With regurd to the general prineciple which should guide us he used the
following words :

** ‘I'hen again on religious grounds 1 feel 1 must absolutely opposc it, because to
the majority of Christians in this land, and especially to the Homan Catholic Church,
wmarriage is a sacrament. It is therefore not right that we should at any time support
& Hill that strikes at the very root of that idea, and that L believe strikes at the very
root of society. It may be that some people do desire certain changes in the law of
divorce, but nfter all it is the thin edge of the wedge, and once this process is started,
we do not know where it will end, and to my mind the Honourable Mr. Rangn Iyer has
put 1t rightly when he said that it would mean n revolution in society.’’

These were the words of caution uttered on the floor of this House
with regard 10 a measure exactly similar to the one under consideration,
which was aisposed of that very day and has now ceased to exist. But this
measnure is still continuing, and more than one statement that was made
in connection with the Divoree Bill is applicable to the motion before us.
What I am urging is that we should be very careful that we do not, in this
final stage, hurriedly and without having before us all the possible
materials which should guide us, take this last step either of passing this
Bill or rejeeting it. Whichever position we may take, whether in favour
of or against the Bill, I most carnestly beg of every Member to realise that
we must come to our decision only after a very careful consideration and &
most vigilant scrutiny of every available and relevant material that
might be placed before us. .

Now, Sir, my humble submission is this. I got this Report just
as T was Ie.nmp. Madras I think I got it on the 24th August and on the
morning of the 25th I left Madras for Simla. Of course, I tried my hest
to read the Report in my railway berth, though my friends would not
allow me to do it, as T would have wished to do. Iowever, I tried my
best to go through it. There are friends of mine, like Mr, Rangaswami
Ayyangar, who got the Report only yesterday or the day before. Some of

my friends were complaining that they were yet.to recejve the Repor’r In
any case, the Report was received with a slip pasted on it saying that it
must be made available only on the 26th of August. On the 26th August
the bere Report was supposed to have been published, But it T misfake
not, we wanted not onli,r the Report but, all the evidence collected by
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this Coramittee, to which, at any rate, I, when I moved my amendment
last year, attzched' the greatest importance. This is what I said then:

‘t ‘Whatever the value of that Heport is going to be in the eyes of individual

Members, the fact is there that an inquiry is going on and there is goiﬁg to be a Report
and in that Keport we shall have the benetlt of various kinds of evidence taken by the
Committee whatever their conclusions may be.’’
Therefore, I expected that I should have all the evidence made available
to us, whether it was in favour of one side or the other. I now urge most
humbly that we have every right to get a copy of the evidence. (2
course. my Honourable friend, Mr. Harbilas Sarda, is not responsihle
for the' publication of this Report so late as the 26th of August, nor for
the non-publication of the evidence. Neither he nor 1 am responsible for
this, but whoever may be responsible for it—I suppose it is the Govern-
ment— if they were as serious as my friend Mr. Harbilas Sarda is about
this measure— seeing that the Report was ready and signed on some
day in June, they could have published this Report in July, that is at
least one month before the Assembly Session began. But nothing of the
kind has been done. The Report was received by us just on the eve of
our departure from our homes; and even now the evidence has not been
supplied. 1 do not know how a humble man like myself can possibly
check every statement made in this Report, or the inferences drawn upon
the strength of the evidence recorded by the Committee. My own humble
self has been referred to in the Report : but I do not believe that my
evidence has at all been properly and fairly summed up. There may also
be trouble with regard to many other witnesses. Therefore, my humble
submission is that, before we take up the further consideration of this
Bill, I would like every Member to put this guestion to himself whether
we have got all the material before us to-day which is relevant to the
present motion, as we pledged ourselves to on the 29th of January.

Now, 8ir, the Report is a very interesting one, and even without the
evidence, it is a fairly big book. It contains 353 pages. Even to me,
who is a bookworm and is accustomed to pour over books in volumes, 10
read the whole of it at a stretch in half a dozen hours proved an impos-
sible task. 1 do not know whether even my friend, Mr. Jayakar, who is
accustomed to go through huge volumes of law—for good consideration
of course--would be able to wade through the Report in two or three
or even four days. to dissect every statement therein and weigh if. T
wondcr if he can scan, serutinise, analyse, sum up and be prepared on the
fifth day to say what value should be attached to the various recom-
mendations that are made by that Committee However, whatever the
great geniuses of the House may decide, ta a humble man like myself it
looks very difficult to come to any reasonable conclusion during this short
period of time.

Then, Sir, there is a further difficulty. There are statements in the
Report which are sometimes comtradictory; and it is very diffienlt for
me to make up my mind one way or the other. With some statements I
agree, while with others I disagree. Some of the things seem to be wise,
others seem to me to be utterly foolish. It is very diffieult to reconeile
the two. T will just refer to one instance. They have quoted a number
of statistics 1o strengthen the position they have taken up. I may say at
once that the statisties prove nothing of the kind.

Mian Mohammad Shah: Nawaz (West Central Punjab: Muham-
madan): Are you a bigoted Btahmin

L3CPB(LA) p2
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N Mr. M. K. Acharya: I dare not call myself a Brahmin. A Brahmin
;:eonf xﬁhﬁ ;;.- a (__}toed-see(rl'; and if there be one in this House who is a God-

T 1 shall be quite ready to go down on my kne i -
ever be commards me to do.g ¥ knces before hi and do what

I am not such g Brahmin ; and 1 dare not therefore assume to myself
an authority which I do not possess. To proceed however, very oft}::f ﬁ};
statement 18 made in this Jlouse and elsewhere that early marriage is
responsible for a great deal of infantile mortality and things of that kind.
Here is paragraph 232 of the Age of Consent Committee’s Report, at
page 102. It does not seem thut the authors of this book are authorities
even in the English language, and therefore bad grammar sbounds in this
book. In paragraph 232, they say :
‘¢ It has been shown in paragraphs 358 to 368........

that is 126 paragraphs later on | How I wish their logic were not as
bad as their grammar; but I fear, it is no better. They say :

‘¢ It has been sh i hs 858 6 i
is an eyl o Do ;ﬁ ;)‘L:;l; éwr;i?n%t:de ”'to 368 of our Report that early maternity
This is what they say (an inaudible interruption was made). Well, let me
see how these gentlemen who are interrupting me are going to espouse
their cause without referring to these points and meeting them.

The Revd. J. C. Chatterjee (Nominated : Indian Christians): If the
Honourable Member had no time to study the Report, then how is it
he is able to refer in minute detail even to the smallest paragraphs in
the Report ¥ How does he reconcile these two statements f

Mr. M. K Acharya : A schoolboy can answer this question. What T
said was that T had no time to scrutinise the whole of the Report from
beginning to end. I was able to study only those paragraphs in which I
felt interested. I was interested to know whether early marriage led up
to infantile mortality. Therefore I looked up the table of contents of
the Report, of which the Honourahle Member is such a distinguished
gignatory, and T found out easily what I wanted. I must speak the truth,
pleasant or unpleasant, but it is not my fault. Only certain paragraphs
in which I wag interested, I read. T am not a mewspaper correspondent
to fly through the whole volume of a thousand pages in two hours and to
summarise it all in half a dozen paragraphs, almost always giving very
questionable summaries of the Report. I am not accustomed to do that.
Let me read this wonderful sentence of theirs :

¢ It has been shown in paragraphs 358 to 3068 of our Report that early maternity
is an evil and an evil of great magmitude. It comtributes very largely to maternal and
infantile mortality, in many cases wrecks the physical system of the girl and generally

leads to degeneracy in the physique of the race ’’.

Well, Sir, if T said anything to the contrary, you will put me down as an
old and good for nothing fellow. But what do the wonderful compilers
of the Report themselves admit at page 165, in one of the very paragraphs
referred to, namely, in paragraph 362, that is in the midst of para-
graphs 308 to 368. In paragraph 362, under the heading is, ‘‘ Relation
between early marriage and maternal and infantile mortality *’, just the
very subject that we are interested in, and they say :

‘* Krom the figures of 1821 census quoted in Appendiced V1-C and V1I-C, in some
rovinces of India it appears that, where more girls under 15 are married, greater

by
infantile mortality exists.,......
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—mark the words, ‘‘ in some provinces,’’ and then—
** though not in the same proportion as the number of girls murried. .. ... L

—a very beautiful admission |
** ln other provinces ’’,

—a still more beautiful admission 1—
300&1” in othe’r' provinces, this sequence of cause and effect however does not hold
—that is, of early marriage and infantile mortality does not hold good!
But to continue :

‘* While in Burma *’,

—a still more beautiful admission !—
** where hardly a girl is married below 15, above 200 infants die per 1,000 births *’.

This is in Burma where the girls are married hardly below 15, where
my Honourable friend’s legislation is not wanted,

Now, Sir, a humble ordinary reader like myself cannot reconcile the
two statements, the one in paragraph 232 and the other in paragraph 362.°
In on» place they say it has been shown beyond the possibility of doubt
(Hear, hear)-—-my friend over there echoes it. Well, Sir, if any state.
ment, trae or false, is just repeated a thousand times, many people come
to believe it is true. In 1884 during the days of Lord Ripon when the
old controversy on the llbert Bill was going on—I happened to look up
thosc debates yesterday—even in those old days, one gentleman who
occupied the position of a Member of the Viceroy’s Executive Counecil
said: ‘‘ Repeat anything a hundred times, it comes to be believed’’. This
is onr unfortunate psychology—that a man in the street who reads a state-
ment often soon succumbs to it. But our duty as sane, serious and respon-
sible legislators is not to yield to the eries in the streets of little girls or
old maids, or of old men or young boys. We have to do our work, accord-
ing to my Lumble interpretation in a much more responsible manner.
This is by the way. To continue: this is an instance how I am a litile
non-plussed, how I am unable to understand whether this paragraph is
right or that paragraph is right. OQf course newspapers do not find any
trouble. One morning a copy of the Hindustan Times was placed in my
hands containing attractive head lines. I really wondered what it was
that the lines conveyed. I read the startling head line, ‘‘ Orthodoxy
Completely Answered.”” And then something like ‘‘Shrinivasa Sastri’s
quotation at the end of the book completely answers the orthodox posi-
tion.” When the paper containing these statements was put into my
hands, T looked up the Appendix to find out who were those high autho-
rities who completely answered the orthodox standpoint, for I myself am
anxious to answer them. For instance when I went back to my constitn-
ency in OQectober 1927, after supporting the first or original Bill of my
friend, scveral of my constituents asked me how T had dared to support
the Bill So. T was very anxious myself to meet the orthodox viewpoint,
and so I looked up the quotation announced in the newspaner. Now,
what did T find in the Appendix to the Report * T found a ‘‘ Quotation
from the hook, ¢ The Marriage age of Dwija girls ’ in Sanskrit by Pandit
T. V. Shrinivasa Sastry, Professor of Dharma Shastra, Mylapore Sanskrit
College, Madras.”” When T read the extracts, T found that there was very
little difference after all between what that gentleman has said and the
orthodox view., T could not see how, as the Hindustan Times declared,
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in the quotation given in the Report, all orthodox sastraic objections
had been answered away. For after all what does this gentleman say,
whom the committee have quoted 7 He says that post-puberty marriages
are permissible. The question is not even raised by him whether pre-
pubenty marriage is anything pernicious. .And then this book was writ-
ten some ten years ago ; and the author has been dead these ten years.
In the old days, my friend then Mr. now the Right Honourable Shrini-
vasa Sastri, wanted to introduce into the Madras Legislative Council a
Bill to validate post-puberty marriages, There was, of course, a great
deal of controversy going on among the Pandits. Some held one view and
others Leld another view. This gentleman whose opinions are resurrected
from the grave and made to form an Appendix to the Report, took up the
position that post-puberty marriages were permissible and were allowed
by the Shastras. No ancient authority is quoted. No Smritis are quoted;
only the individual opinions of some deceased Pandit. He too has omly
said this, that certain mantras indicated that girls were married in ancient
times after attaining youth. He says ‘‘ some of the old Smritis cor-
roborate this interpretation, while some modern ones are against it'’-—
namely, against the post-puberty view. Does this answer away all orthodox
abjection ! 'The author admits that a girl should be given away in mar-
riage beforc puberty. If a father gives in marriage his daughter after
puberty, ‘it is of comparatively less merit’’. The passage quoted does
not refute, but indeed supports the orthodox view that the best period
of marriage is before puberty, that is before 12 or 13 years of age. After
that, it is not the best period to marry a girl.

After that comes the secondary period. That is the next stage,
namely, three years after puberty. This is what the quotation says. In
spite of all this, you find glaring headlines in the newspapers, ‘‘ Orthodox
Opposition Answered Away ’’. That is the way with newspaper writers;
but we have to scrutinise these things. Therefore I submit that we have
not got all the materials that we hargained for. 1 believe that over this
Cowmittee a sum of nearly three lakhs has been spent,— the figure is given
somewhere,—and in return for these three lakhs which have heen taken
from the pockets of the poor tax-payer, we have a right to insist upon
having all the materials that this Committee have collected, so that we
may see whether statements in one paragraph and in a later paragraph
may be reconciled better than these gentlemen have been able to recon-
cile them T say the evidence has not been published yet. Am I respon-
gible for it ? When I ask that of my old friend there, he is very angry
with me. e gets an army,—a fair army of course, not foul,—(Laughter?,
to parade and shout in the streets. And now, Sir, may I appeal to you,
as the cusiodian of the rights of this House, and the honour of this
country, tn see how grave this matter is? It was most tragie, what I saw
this morning ; and tears dropped from my eyes when I saw my daughters,
my children, my sisters, dragged into the streets like so many performing
monkeys. ¢xhibited like toys in a shop, made to stand at the gate and
shout at every man that passed by, as if in a pastime. Is this the way
we should do things in this land, the land of sages ! Little children,
what do they know ¢ May I appeal to my learned leader there,-the leader
of the orthodox party, and ask him, is this the dharma ! Is thiy the way
how you are going to find out the truth ¢
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The Vedic chant 1 cannot repeat in this place. The meaning is this:
- ‘' It doubts arise with regard to Dharmag or Karma—who all be Brahmanas and
seers there, devoted to Truth and stendfast in Dharma—as they in those matters of
doubt act even so do thou also act.’’

This is the law, Sir; I do not dare to transgress it. If doubts arise as to
the interpretation of dharma who is to guide us ¢ (Mr, Ghanashyam Das
Birla—*'* Yourself’’.) No, Sir, not even you, my most rich and persuasive
Mr. Birla—1 ask again, Sir, who is to guide us when difficulties arise ?

(Interruption by Colonel Gidney.)

I wish these gentlemen will hear me patiently and read what their
own Shasiras say, if they have any. When I am told that water is made
up of two things, oxygen and hydrogen, how am I to judge it ¥ Not by
the cries of children in the streets, but by referring to those who are
experts in chemistry and chemical analysis. It is just the same thing here.
Go to them who do know, not to little children. Go to learned men like
Mr. Jayakar, influential and gifted men like Mr. Birla, authorities like
Pandit Malaviya. I think every Hindu, or for the matter of that, every
human being, will accept the truth of this statement, that whenever doubts
arise, we must go to those who are authorities on the subject; ask them,
sit at their feet, and learn from them how to find a solution for our
troubles. Not by listening to the shouts and cries of little girls will the
truth be found.

The Revd. J. 0. Ohatterjee : What about the cries of little girls who
themselves suffer ?

Mr. President : Order, order.

Mr. M. K. Acharya : Now, Sir, this Report has been with us only
for a few days. What is the value of it ? 1 am wunable to judge on
account of my limited reading of it. 1 am appealing to my learned
friends here so that they may help me in coming to a better solution of
the subject than I have been able to come to with my own unaided under-

standing.

(Mr. Lalchand Navalrai made an interruption, but was called to
order by Mr, President.)

Sir, T am sorry that when I am appealing teo calm, dispassionate
judgment, my friends become so impassioned that they will not allow me
to address them, Sir, the question I put, therefore, is, are we going to
accept tacitly the estimates of the newspapers over this Report, or the
eloquent pleadings of anybody else about this Report, or are we going to
scrutinise it carefully ? Do my friends want me to scrutinise the Report,
or do they want me to go to a newspaper adviser and take his opinion {
I consider, Sir, that if T follow the latter course I shall be failing in my
duty to my constituency, to my conscience, and to God above,

My difficulty in accepting this Report as conclusive or convincing,—
either the recommendations or the general Report,—are the following,
and I will state them in what I consider to be the logical order. I have
already quoted the Honourable the Home Member’s canon that we must
have ‘‘ the legitimate opinion >’ of, ‘‘ all legitimate interests ’’ interested
in the questions dealt with in the Bill ; and judged by that canon, I am
not prepared to agree that the Committee which the Honourable Home
Member appointed was a Committee which represents, or from which we
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can get, legitimate opinion from all legitimate interests. In a word the
Committee was not fully representative. Sir, every word that I say in
this connection, I utter with a full sense of my own responsibility. If
1 am wrong, my friends will correct me, but let them not be angry with
me if I speak out my mind frankly. I consider first, Sir, that this Com-
mittee was not fully representative.

Secondly, the qualifications of the members are not unquestionable.
I put this very question before the House last year, and 1 asked the
Honourable the Home Member whether the House could be taken into his
confidence. This was my question :
‘* Will the Government be pleased to state : '
(a) the purpose for which the Age of Uonsent Committee has been appointed ;
(b) the special qualifications, it any, of its members ;
(¢) whether any representations have been received from the Presidency of

Madras or elsewhere, requesting the Government to nominate as member
a represontative of orthodox Hindu opinion on it ;

(a4) and, it the answer to clause (c¢) be in the aftirmative, why the Govern-
ment have not chosen to accede to the request 1 ’°’

To that the Honourable Sir James Crerar was pleased to reply :

‘* The Home Department Resolution No. 382|27, dated the 25th June, 18928, a copy
of which has been placed in the Library, states the terms of reference to the Committee
and also the qualifications of the members. Government have received representations
asking for the nomination of representative orthodox Hindu opinion and have accord-
ingly appointed Rai Bahadur Pandit Kanhaiya Lal.’’ .

This was the reply given to me by the Home Member ; and therefore
I took care to go and find out what this Home Department Resolution
was. I had a copy here from the Library this morning, but somehow it
has disappeared—perhaps some fairy has taken it away ; ' but, 1 have
got the terms of reference and all the relevant mdtter in this book itself.
The Resolution says that the Government of India, in pursuance of cer-
tain answers they gave to some questions, propose to appoint a committee
consisting of the following members :

‘* Hir Moropant Vishwanath Joshi, B.A., LL.B,, Kt., K.C.L.E,, late Home Member
of the Executive Council of the Governor of the Central Provincea—Chairman.

Kai Bahadur Pandit Kanhaiya Lal, M.A., LL.B,, late Judge of the Allahabad High
Court—Vice-Chairman.

Mr. A. Kamaswami Mudaliyar, B.A., B.L., lately a Member of the Madras Legisla-
tive Council.

. Khan Bahadur Mahbub Mian lmam Baksh Kadri, B.A, LL.B., O.B.E, lately a
Distriet and Hessions Judge in the Bombay Presidency, and now Chief Judicial Officer
of the Junagadh State.

Mrs. M. O’Brien Boadon, M.B., B.B. (London), L.S.A., Superintendent, Victoria
Government Hospital, Madras.

Mrs. Brij Lal Nehru.’’

These were the six names given in that notification to which the Home
Member referred my ignorant self for information. My question was,
what special qualifications did any of these members possess ¥ I tried
to read every line and to spell every word to find out wherein, in that
wonderful notification, were given the special qualifications of these mem-
bers, if any. T could not find them. Probably more talented ‘members
will find in these bare names and letters attached to them, the qualifications
of the members of the Committee, specially qualifying them for the
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task entrusted to them. My poor humble self could not find anything
on the point ; and therefore I wondered whether it was a joke that the
Home Member was practising upon himself or upon me when he showed
me that particular sheet of paper as giving the particulars I wanted. I
do not know what qualification the Chairman of the Committee had, ex-
cept that he was ‘‘ the late Home Member of the Executive Council of
the Central Provinces ’’. There may be many late and present Members
of the Executive Council of many provinces : but what his or their
special qualification be to inquire into and report upon the law of the age
of consent, my poor brain could not understand,

Then, No. 2. is Mr. A. Ramaswanmi Mudaliar. T know him very well,
because he stood for election to the Madras Legislative Council from my
own constituency, and I managed to get him defeated in 1926. He is
a B.A, B.L. and of course he is very well qualified for any job that he
ever practised. Then it is said that he was lately a Member of the Madras
Legislative Council, Yes, he was a Member during the first six years of
that Council ; he was not elected in 1926. In this book he is shown as
the President of the Madras Corporation, but not in the 1928 June
Notification, for the simple reason that he was not then such President :
he has been President only for the past few months,. .

Pandit Thakurdas Bhargava (Ambala Division : Non-Muham-
madan) : What should have been the qualifications of these members 1

Mr. M, K. Acharys : If T were to answer that question, I would say
this : if T had been the Government or the Home Member, T should cer-
tainly have taken care to state what the special qualifications of these
members were qualifying them for the appointment to which I was ap-
pointing them. But so long as I was not the appointing person, what does
it matter what qualifications they should have had in my opinion ? Sir,
my question to Government was what the special qualifications were of
these members ; and a straightforward answer would have been—if the
Government ever gave any straightforward reply to any question of this
kind—that they appointed them all from recommendations received from
certain favourite persons : at any rate that is how I know Mr. Ramaswami
Mudaliar was appointed : that was his qualification.

Now, Sir, my friend there put me the question as to what should
be the qualifications in my estimation. The qualification of a doctor, of
a research scholar, of one who has studied the latest books upon sociology,
of one who has studied the latest literature on the feminist movement in
America and in England—some such qualifications I would regard as en-
titling & man to become a member of this Committee. where he would
have to consider this problem of the relationship of the sexes, when the
relationship should commence, when it should cease and all that. A B.A.,
B.L. might be a very good man ; and all these gentlemen are, I dare
say, very good men, all eminently good in theig own way ; but T say that
they have no special qualification for laying down that this or that is the
manner in which a husband and wife should live together. Persons who
have made a special study of the subjeet, investigators, men like Havelock
Ellis or Ellen Key or others, if any, in this land who have made a special
study of this subject, would have been the proper persons for member-
ship of this Committee. Not even ordinary doctors would be enough,
because doctors ordinarily do not know anything beyond quinine for
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fever and such simple remedies. I therefore wish to enter my very
emphatic protest against the way in which the Government have dealt
with this very serious question. low can we have confidence in such
a Committee, appointed by such a Government, although we are going to
pav for it? "The Government says in reply to my question: ‘‘ Find out
the qualifications from that notification.”’ (Interruptions.) There is noth-
ing in it. Sir M. V. Joshi is the Chairman........

Mr. President : The Honourable Member is repeating himself.

Mr. M. K. Acharya : If I am interrupted, what can Ido ?

Mr. President : The Honourable Member has no right to repeat.

Mr. M. K. Acharya: Will you kindly protect me, Sir, from being
harassed in this fashion ¥ The next Member is Rai Bahadur Pandit
Kanhaiya Lal, ‘° M.A., LL.B., late Judge of the Allahabad High Court’’.
He might have pronounced opinion in several cases, civil and criminal,
brought before him ; but what special qualification he had to inquire into
thc Age of Consent Bill, as to what it should be, and all that, I do not
know ; probably, as a Judge, he might have had some cases involving the
age of consent before him ; but that is all. The reply given here is that
he was nominated in response to representations made to Government
‘asking for the nomination of a representative of the orthodox Hindu
opinion, 1 do not know how Government found him out; on whose
nominaticn——whether the Bharata Mahamandal suggested his name, or
the Brahmana Mahasabha of Madras or the Brahmana Mahasabha of
Bengal, or any other orthodox Hindu Association. If there was really
going to be a representative of the orthodox Hindu opinion, on whose
recommendation and on whose certificate this gentleman was nominated,
1 do not see ; because, Sir, I may he pardoned if I say that T cannot take
Sir James Crerar’s certificate that the gentleman is representative of ex-
treme orthodox opinion as very satisfactory, since on that matter I helieve
the Home Member may be no wiser than myself. Therefore, it is difficult
for me to understand from the official statement whether, and to what ex-
tent, Rai Bahadur Kanhaiya Lial was an accredited representative of
orthodox Hindu opinion, who could represent ‘‘ the legitimate interests '’
of the orthodox section in the words of the Honourable Member himself. 1
know nothing about the Rai Bahadur. He may be an excellent person ;
what I say is that he is not a representative qualified to express, on behalf
of the orthodox Hindu community, any views in regard to this particular
question. He might express his own views, orthodox or heterodox: every-
body thinks of course that his own views are orthodox and every others’
views heterodox.

The third is a Muhammadan gentleman, Khan Bahadur Mahbub Mian
Imam Baksh Kadri...........

Mr. President : The Honourable Member is taking a very long time
over a comparatively unimportant point,

Mr. M. K. Acharya : I thank you, Sir, for reminding me of it. I am
very anxious to pass over this part of my argument, I will therefore con-
clude by saying that, so far as I can see, this Committee is not representa-
tive. None of the Members of this Committee—except perhaps the lady
doctor who presumably gave some of her medical experiences to the Com-
mittee—is an authority upon any of the questions which had to be decided
by the Committee ; none of them had any special qualifications for the
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job, any more than any man in the street. None of them had any
special qualifications as research scholars or scientific investigators or as
recognised authorities in science, law, philosophy or religion, in all of which
the Committee have dabbled.

My third eriticism with regard to the personnel is that there was no
Member on the Committee who could properly be said
to represent purely orthodox Hindu opinion. After the
certificate given to one of the Members of that Committee by the Honourable
the Home Member, I read a second time and a third time the minute
written by Rai Bahadur Lala Kanhaiya Lall to see how far we orthodox
people, at any rate my orthodox friends, could regard him as our re-
rresentative, and how far his views could be taken to represent purely
orthodox Hindu opinion. I tried to judge by his own note. When I
read his minute, not once, but twice and thrice, because the Honourable
the Hlome Member has given him a certificate installing him in the
gurn pitha, or sacerdotal chair—when I tried to find out how far the Rai
Bahadur represents the purely orthodox Iindu opinion, I must confess,
Sir, I was very disappointed. I see that an attempt is made in the
minute to give what seemingly is called the orthodox view of the question,
but there is neither orthodoxy in it nor scholarship. And in order to
corroborate what I say, I think I should read a few sentences from his
minute. This gentleman says that in Vedic times post-puberty marriage
was the law of the land. Here I think I should dwell on this aspeet of
the matter for a minute. If it can be proved to the satisfaction of the
orthodox community that, in Vedic times, post-puberty marriage was the
law and pre-puberty marriage came into force later, as a kind of interloper,
then T think much of the objection will cease. Now, this gentleman
admits that ‘‘ Vedie texts lay down no specific age for marriage;”’
‘“ they however indicate that in early times a marriage was essentially a
union of two persons of full development ’’. When a statement of that
kind is made, when it is admitted that there is no specific age mentioned
in the old texts, then we have merely to draw our own inferences, and
then we get on to very delicate ground. However, I was patient enough
to read and find out what were the authorities on which this gentleman
relied, and on going threugh those very authorities I find that those
authorities do not support the view of the member of the Committee at
all. There are prayers in the Vedie hymns which say to the wife *‘ Happy
and be prosperous with your children ’’, and so on. In another place,
in Rig. Veda X.85, 41 and 42, it is said :—

‘* He ye mot parted : dwell ye here ; reach the full time of human life, with sona

and grandsons, rejoicing in your own abode.’’
Now the gentleman says that none of these hymns are applicable to the
conditions of pre-puberty marriage sacrament. Sir, to every girl who
comes before an elderly man in a Brahmin family, the Brahmins say
even to-day :

‘“ Dasayan putran adehi, patim eka dasam kuru ''—

Do thou bear ten sons and treat thy husband as the eleventh.

This is merely a blessing. In the light of all these authorities, therefore,
I cannot understand how the Rai Bahadur can draw his pet inference ;
or how the Honourable the Home Member regards the Rai Bahadur as the
most decredited representative of orthodox Hindu opinion. I, for one,
really cannot aceepl his statement.

1r M
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Sir, the Hononrable the Horne Member had a different canon to

applv when the Indian Christian Marriage Bill was under consideration.
He quoted the authority of the Bishop of Calcutta and other Bishops in
considering the question of Christian Marriage and Divorce; but when
an important question affecting the entire Hindu community is under
consideration, when a question affecting the marriage customs of the
orthodox Hindu community is under consideration, it is not the authority
of any Sankaracharya which is cited; it is not the authority of any
great Pandit that is quoted; it is not the authority of any Mahamaho-
padhyaya of Benares which is taken; it is not the authority of any great
Pandit whom our esteemed Leader could nominate from among the
great Mahamahopadhyayas of Benares that may be consulted, but it
is the authority of somebody who, in the opinion of the Honourable the
Home Member, represents the Hindu orthodox opinion. Now, Sir, I
put it to the Ilonourable the Ilome Member in all humility, is this kind
of Committee likely to satisfy the demands of the orthodox community
who sent up representations asking that orthodox opinion should be
represented on the Committee ? That is how I look upon the personmel
of the Committee.

Next, whatever its representative character, coming to the Report,
based on and judging it on what my lawyer friends would call relevant
evidence, what do I find ¥ The Report is based on a wrong interpretation
of the terms of reference. They were asked to inquire about the age of con-
sent. Now, the terms of reference to this Committee do not directly in-
clude the gnestion of prohibition or of penalising of child marriages; but
among other things the Committee say they had to consider how far the
existing law with regard to the age of consent was effective, and whether
any remedy could be suggested to make it more effective, such as penalising
marriages before a certain age.

They say :

“* It was impossible to debar the witnesses from suggesting the latter as a better
and more effective remedy to check the evil intended to be dealt with by the law of
the Age of Consent, if they thought fit to do so.”’ .

They admit :

** When the law of the Age of Consent alone wus contemplated by its promoters
as n remedy for protecting tender girls, it might possibly have been out of place to
consider any other remedies ; nt present, however, Bills suggesting both the remedies
are before the Legislature ;’’

T ask my lawyer friends and the Honourable the Home Member what
is the procedure to be followed when you have a Committee with definite
terms of reference ?

The Committee say :

** It is impossible to nvoid the comsideration of what might bo looked upon as a
direct attack by way of fixing a minimum age of Marringe rather.than a mere fiank
attack by raising the age of (onsent.’’ ’

They say further :

‘* The Legialative Assembly has postponed the consideration of Rai Sahib Harbilas
Barda’s Bill pending the Report of this Committee,’’
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But this postponement by the Assembly was fully six months after
the Committee began their work. My contention is that this is a wrong
ipterpretation of the terms of reference, and I am supported in this con-
tention by what another Committee appointed by the Government in a
very similar predicament did. ILet me refer to just one or two sentences
in the Report of the Indian-Taxation Committee. They were asked to
inquire into the Indian taxation. The terms of reference to them were

these :

‘¢ I'0 examine the manner in which the burden of taxation is distributed al present
between the different classes of the population. -

T'o consider whether the whole scheme of taxation—~Uentral, Provincial and Local—
i8 cquitable and in accordance with economie prineiples, and, if not, in what respects
it is detective.

I'o report on the suitability of alternative sources of taxation ’’. .

One of the great sources of taxation being land revenue, the question most
naturally came up before them of land assessments, and settlements, and
‘therefore they say in a paragraph which runs as follows :

** One item of revenue which has excited morc interest and ecriticism than all the
others put together is that derived from the land. In respect of thia matter, the Com-
mittee’s instrpctions differ in some respects from thosc relating to other parts of the
system. 'I'hey are to include in the inquiry consideration of the land revenue only
80 far as il is necessary for a comprehensive survey of existing conditions. They are
not required to make suggestions regording systems of aettlement '’.

Thus, Sir, when kindred questions turn up, the terms of reference are
interpreted as strictly as possible. This is a parallel precedent. When
making an inquiry into the age of consent, incidental questions relating
to systems of marriage come up to the extent to which marriage systems
bear directly on the age of consent—to that extent and to no more and
no further, Yet, this Committee go on dabbling in marriage questions
and a greater portion of the Report deals with the law of marriage. I
therefore contend that it was a wrong interpretation of the terms of
reference and the only inference to be drawn is that the terms of reference
were exceeded.

Then, Sir, the Report is based on a disingenuous questionnaire, full
of leading questions. I cannot understand how a question like this can be
set oul as a straightforward, plain question for eliciting opinion.

** Do you consider that penal legislation fixing a higher age of consent for marital
cages :a likely to be more effective than legislation fixing the minimum age of mar-
riage ¥ '’

In other words, my contention is that, before this Committee started its
inquiry, they had made up their minds for fixing the minimum age of
marriage, and they put this leading question. The natural answer will
be the fixing of the minimum age of marriage. The questionnaire is
not meant to seek honest opinions of people to whom it is sent. My lawyer
friends will call a question like this a leading question, one put in order
to get the answer best suited to them. This question is therefore very
disingenuous in this way. If I say that the fixing of the minimum age
of marriage is better, I am bound to vote for 14, because the law already
penalises marital intercourse below 13. Is this the kind of question which
a Committee unbiassed, unprejudiced, without any definite views in their
minds, and anxious only to find out what is best, anxious only to find ont
what honest opinions are held in the country—is this the kind of ques-
tionnaire which such a Commitiee will frame ? They had made up their
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minds, 1 say, that marriage legislation is a better remedy ; and they went
on elaborating it ; and my contention now is whether this. ean.be regarded
as a proper questionnaire upon which the opinions expressed can be con-
sidered to be relevant, ‘‘legitimate opinion '’ from people who have
‘* legitimate interests '’ and no more.

Sir, lastly and the most serious of all, is this, that the Report is
hased on adimittedly inadequate evidence,—quite inadequate as admitted
by the Committee itself. In this Report they say :

‘* 'I'he questionnaire wus sent out directly to about 6,000 persoms and to 1,930

mor¢ through the various lL.ocul Governments, of whom about 1,200 respended.’’
- -which is less than 15 per cent. I almost wonder whether there had not
been a greater response to the Simon Commission from those who were
interested in the constitutional questions raised by that Commission. Yet
these gentlemen conclude :

‘* The respense to the questionnaire was wide and general.”’

In the first sentence they say that the questionnaire was sent to 7,980
people, out of whom only 1,200 responded. And in the very next
sentence they say that the response ‘‘ was wide and general ’’! Sir, I
cannot comprehend this sentence. If I invite 100 people and only 15
turn up, I must consider that the majority did not respond.

Mr. K. Ahmed (Rajshahi Division : Muhammadan Rural) : 85 per
cent. belong to your school.

Mr. M. K. Acharya : Sir, I have no school. All schools I leave to
my Honourable friend over there,

As regards orthodox ladies’ opinions, we have a very valuable ad-
-mission at page 6 of the Report :

** The Comumittee has tuken care to have the views of this latter class on record ; *
......... ‘I'he Committee, however, notes that, although efforts to get the opinions of
ortbodox ladies by direct cvidence were made, they were not very successful.’’

Any they give the reason as to why it was not successful on another
puage, that :

** I'he more conservative ladies are deterred by environments from an expression
of opinion ’’ (page 17%).

I am yet to know that in Southern India—I do not know ahout
Northern Tndia—I am yet to know that any ladies are deterred by their
environment from giving their opinions upon any important subject in
which they are vitally interested ; because in Madras our ladies go about
quite freely, whenever necessary. The pernicious purdah system or the
very good purdah system, whatever it is, does not prevail there. 1 may,
for instance, inform the House that two very respectable orthodox Jadies
came on the deputation to His Excellency the Viceroy only the other day.
Although they are accustomed to live and rule in their own homes, they
came all the way to Simla, because they were greatly stirred by the matter
which was bhefore the Legislative Assembly. They appeared before His
Excellency the other day as members of the deputation ; and one of them
was an eloquent lady, as.cloquent as my Honourable friend, Mr. Jayakar,
or any other Honourable Member.

She spoke, T am told, in a manner so simple, so free and so touching,
that any member here might very well emulate her. Here again there
ir evidence.. ...
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~ Mr. President : Will the Honourable Member say how long he is
going to take !

Mr. M. K Acharya : I have got s0o many more points to deal with
* that I fear T may take an hour more. '

Mr. President : Does the Honourable Member realise that there is g,
large number of Honourable Members who desire to take part in this
debate ¥ If the Honourable Member is under the impression that no
closure will he accepted he is very much mistaken. He will merely
deprive other Honourable Members from taking part in this debate.

Mr. M. K. Acharya : If I am debarred under the rules.. ...

Mr. President : I do not say so. I have merely asked him to bear
in mind the fact that there is a large number of his colleagues who
desire to take part in this debate. If he takes a very long time, it means
that he will deprive other Honourable Members of an opportunity of
taking part in this debate.

Mr. M. K. Acharya : I am bound to place the whole of my humble
submission, Sir.

Mr, President : Then it is your pleasure !

Mr. R. 8. S8arma (Bengal : Nominated Non-Official) : On a point of
order, Sir. Is the Honourable Member entitled to embark npon a detailed
criticism of the recommendations of this Committee ¥ He himself has
admitted that he has not had time to study it and his amendment itself
is based upon the plea that more time should be given to the Members
of this House and the public to get themselves acquainted with the recom-

mendations of the Committee,

Mr, President : Mr. Acharya.

Mr. M. K. Acharya : Yes, I want more time. Let my colleagues
study the Report, come back and enlighten me, so that I may be con-
verted to their view, because I am open to conviction. The Committee
has not inspired confidence in the minds of the orthodox section, and no
orthodox ladies will go before them. But here is a telegram from a lady
in Kistna which reads :

‘* Un behalt of women Kistna Child Marriage Consent Age Haising Bills con-
demned strongly interfering religion ’’.

Here is another telegram from another lady from Kumbakonam, the
home of orthodoxy :

** Large and intluentinl Brahmin ladies’ public mecting, Kumhakonam, held first
Meptember, under my presidentship, unanimously protests against Barda’s Marriage Bill
pending Assembly and Committee’s Report. As Hindu marriage is sacrament mixed
legislatures incompetent pass social or religious legislation, still less penal legislation.
MHelect Committee members being social reformers unrepresentative of communities
aflected and prays throwing out Bill or exempting Brahmins.’’

The telegram is signed by Valambalammal of Kumbakonam.

In the light of these telegrams, would any of my colleagnes be right
in taking the obiter dictum of this Committee that the enviroument in
South India debarred orthodox ladies from expressing their opinions ¢

Mr. President : Order, order. The House stands adjourned till half
past two.

The Assembly then adjourned for Lunch till Half Past Two of the
Clock. -
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The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair. "

Mr. M. K. Acharya: Sir, as I was saying just before we
adjourned.. ... :

Mr. Vidya S8agar Pandya (Madras : Indian Commerce) : May I draw
the attention of the Chair to the question whether we have got a quorum
yet ?

Mr. President : Yes, we have got a quorum.

Mr. M. K. Acharya : Sir, I was saying that the evidence, even ac-
eording to the admissions contained in the Report, was inadequate in two
respects. There is no response from orthodox ladies. . Also it is admitted
in the Report, on page 7, that the Moslem representation was very
meagre. They say :

** It has been pointed out that very few Muslim witnesses and theologians have
appeared betore the Committee. The questionnaire was sent to every Muslim gentle-
man, whose name was suggested by any member of the Committee ; and u apecial
request was conveyed to some prominent Muslim theologians to give evideunce hefore tho
Committee or to send their written statements. At the cond of the tour the Committee
rc-assembled at Delhi ; and a second opportunity wus given to the witnesses whose
evidence, some of the members considered, it was highly desirable to obtain. But in
spite of this the response was meagre. This is regrettable ; but though the opportunity
tn give evidence was not largely availed of by orthodox Muslims, we feel that all that
eould be stated from the theological point of view hur been stated by the witnesses
of various schools of thought who have assisted us in our inquiry and it is extremely
doubtful it any fresh light ean be thrown by them on the subjects under considera-
tion.’’

Thut is what the Committee in general say. But our esteemed friend,
Maulvi Muhammad Yakub, who was on the Committee, expresses a
different view and he says in his minute :

** My first recommendation is that additional Moslem evidence should be brought
on the record betore the Marriage Bill comes up before the House for final disposal,’’
Thus this Report is based on inadequate evidence and a distorted
questionnaire. We have got this admission from the Committee itself.
They nevertheless come to the conclusion that a case for legislation has
been made out. They have done this, so far as T am able to see at
present, by way of magnifying the demand for, and by minimising the
ohjection to, the Bill in question. Thus, Sir, last year, in reply to a
question of mine, the Government gave the statistics. On the 8rd of
September, 1928, this was the answer given. I am sorry I have mislaid
the papers. They gave the opinioys for and against that were received.

Mr. President : The Honourable Member might take up some other
point.

Mr. M. K. Acharya : The statistics given by the Government were %o
thoroughly convineing, the number of opinions received for the Bill were
so few, and the number of opinions received against were s0 many, that
the signatories against were by tens of thousands and the signatories for
were only by hundreds, and yet the Committee come to the conclusion
that the opposition to the legislation is very negligible.

Pandit Thakur Das Bhargava : These petitions were not before the
Committee.

Rai Sahib Harbilas 8arda (Ajmer-Merwara : General) : T myself
presented a petition signed by several thousands of opinions in favour of

the Bill,
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Mr M X. Acharya : The Committee were expected to knew all the
materials that were supplied by the public as they are public property,
as also all the information that has been given by the Government on %
the floor of this House in September last. When the Committee were
doing its work, not knowing how many opinions were received by Govern-
ment, not knowing what answers were given by Government or obtained
by Government, they were to blame in the first instance. That is exactly
my complaint, that they have ignored everything that was unfavourable
and minimised the opposition and magnified the points in favour. They
8ay :

*“ There is no doubt that a certain amount of dissatisfaction will be caused among
the orthodox Hindu and Muslim classes. '’

This can only be taken for granted as an expression of opiflion, not
based on faects. The new legislation, they admit, would affect these
classes as they were never affected before. On the other hand, if the
legislation is not passed, the dissatisfaction will be equally great, if not
greater, among the reformers. Therefore, Sir, it shows that, in order
to avoid dissatisfaction among the reformers, this Committee recommend
that the Government may defy the dissatisfaction of the orthodox people,
although the bulk of the people are orthodox in this country, as per-
haps in any other country ; the number of people who stick to the old
order of things, is always larger. But this Committee says, that it
does not matter. If the Committee had paused to consider what happen-
ed when steps were being taken by the late Amir of Afghanistan to
reform the social order and customs in his country, to force reforms on
an unwilling people which they did not like, however sound and rational
they might be in his opinion, they would not have made this recom-
mendation. 1 wish the-Committee had given saner advice to Government,
Sir, the Home Member was right in saying that Government should care-
fully consider as to how far legislation, however well-meant, if intro-
duced against the wishes of the people, might create more harm than
the harm intended to be rectified. Luckily the lady member of the
Committee, almost instinctively—because ladies are always more shrewd
than men—feels that mere legislation will never succeed, and she writes
something like the following that : After all, we must depend upon pro-
paganda, upon the spread of ideas, upon the natural development of the
order of things.

And yet, by a majority, the Committee disregard the opinions of
those who oppose it, and they distort the evidence, limited as it was, and
quote only the opinions which one favourable, and dismiss the opinions
vwhich are unfavourable. These are some of the defects that I noted,
and I want more learned speakers coming after me to help me, if possi-
ble, in assessing the true value of the Report. My provisional conclu-
sion,—and I say it with all deliberation subject to correction by others,—
is that the Report of the Committee shows that they have failed to
investigate all legitimatc interests, that they did mnot possess special
-qualifications for the task entrusted to them, that the Report is based
on a wrong interpretation of the terms of reference, on a faulty gquestion-
naire, and on admittedly inadequate evidence ; that it has been prompted
by a desire, however well-meant yet indiscreet, prompted in the main
by a regrettable zeal to manufacture somehow a case for legislation,

That, Sir, is the provisional conelusion to which I have come, and I
submit it to you, Sir, that I am open to correction. If my learned friends

LYUPB(LA) 2
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wwill take the trouble to convinee me that I am wrong, I am still open to
correctiot. 1f 1 am convinced of the contrary view, 1 will give up the
very points that are so dear to me, so far at least as I am personally con-
eerned, although I cannot bind the constituents whom I represent in this
House. Therefore, I beg of you, Sir, and through you I beg of the Iiouse,
to give their most serious consideration to the various issues involved in
the legislation before we undertake it hastily, in response to the vocal few ;
because it is only these vocal few on either side who have expressed their
views and opinions in newspapers. The bulk of my countrymen and country- .
women do not come under the class of the vocal few, They do not know
how to ggitate on European lines, They do not know how to bring their
girls and make them stand in the street and create public opinion. These
things are foreign to our genius. They have been utterly foreign to the
genius of the logislators and seers of ancient India. In a word, ] appeal
that in this responsible task we must not be hasty, and we must not be
guided by newspaper reports, and things of that kind,

Lastly, Sir, I appeal to you and through you to the Members of the
ITouse for a moment to pause and consider what will be the situation
ereated in the country ; and how far, as I have already said, it will be con-
sistent with our own responsibilities as legislators to ask Government to
thrust this penal legislation 'down the throats of people that are not pre-
pared for it. Let there be reform by all means ; let there be propaganda
by all means ; let the reformers go about canvassing more and more mem-
bers to their League. But we should not be hasty in passing this legis-
lation. However much we may be assailed by the currents of the ocean,
we must take care to see that they do not undermine the foundations upon
which the ancient society of India has been established. I beg of you
therefore, Sir, that, in this matter, we must consider the pros and cons
very carefully ; we must have before us all the evidence which {his (Com-
mittee has collected, because even at the time when they made their Report,
the conclusions of the Committee were not at all supported by adequate
evidence, There are a great many statements in this Report with regard
to which, without the help of the evidence upon which they are based, it is
very difficult for a humble man like myself to come to any conclusion. It
was because of this that I moved this morning that we should adjourn
the consideration of this Bill, that we should calmly and dispassionately
try to judge the issues. Some friends may wish to help my Honourable
friend over there ; yet, if in spite of their wishes to help him, they are
eonvinced that the legislation is not necessary, they should not force the
legislation on us. Sir, we are a heterodox body representing many diverse
interests ; and I appeal to all my Honourable friends not to press for this
texislation at this stage. Now, Sir, as I do not want to take more time,
1 give up all the other points that I had noted ; and I hope that other friends.
who will speak after me will detail them and make the position much
elearer than 1 have been able to make it. I hope Government will also
beware of the fact that, after all, they are not the makers of India’s destiny.
India’s destiny is in the hands of her own people. If the Government,
owing to pressure brought to bear on them whether from home or clse-
where, decide to thrust this legislation on us, a time will come when some
greater pressure will sweep this Government away. Let them beware,
therefore ; let them take a lesson from Afghanistan.
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Mr. Amar Nath Dutt {Burdwan Division : Non-Muhammadan
Rural) : Sir, T think I shall be failing in my duty if I did not again raise
my humble.voice against this proposed legislation. I shall avoid inflicting
a loug speech on the unwilling ears of my colleagues, but I cannot do
without making a passing observation on the Report which we received only
scven or eight days ago. It seems that some of the Members of this House
think that that Report is worth serious consideration. But I regret to
cbserve that that Report deserves to be thrown into the waste-paper basket
if you closely examine it in the light of the evidence recorded.

Mr Jamnadas M. Mehta (Bombay City : Non-Muhammadan Urban) :
« Also the Report of the Select Committee on the Transfer of Property Bill !

Mr, Amar Nath Dutt : T have no objection if it is also thrown into
the waste-paper basket.

If you take a cursory glance through some #f the pages of this Report,
you will find that many things have been misreported and many untrue
statements have been made about which there is no evidence, My atten-
tion was drawn only an hour before to a certain observation made in that
Report by a certain member which is wholly false and not warranted by
the evidence on record. Some members of the Committee have based their
observation on their own imagination in order to draw up an indictment
against certain witnesses, I therefore say that such a report deserves to be
thrown into the waste-paper basket as it has not properly sifted and
weighed the evidence on record, and probably did not attend to the state-
ments of witnesses when they deposed. :

Leaving aside any consideration of the Report of the Age of Consent
Coramittee, let us look into the merits of the present Bill. Sir, having
had sufficient experience of this House and the methods of so-called de-
mocracies within our ken, T am painfully aware of the futility of any
attempt to alter opinions which are resultants of various forces interacting
on cach other. Personal idiosyncracies, want of toleration of others”
views, subtle influence of political power, and last but not least, the present
conflict of ideas of the East and those of the West, have contributed not
a little in shaping the bias, the sub-comscious cerebrations and the pre-
judices and obsessions of this House. In these ecircumstances, I have
thought fit to proceed on uncontrovertible grounds. Whatever may be
our own views about the marriageable age of our boys and girls, we have
to keep in view the fundamental fact that no one has any right to thrust
his own views upon others in domestic and social matters, far less any
Legislature has a right to compel people to accept a rule of conduct which
the people consider as an unwarrantable interference with their religions con-
victions and beliefs, as evidenced by the thousands of protests that are daily.
pouring forth from various parts of the country. Their voice is more loud in
volume and insistence than that of those who support the Bill, and they are
sinecre and cogent from their point of view, and as such they are entitled to
our respect and serious consideration. TPeople from far-off parts of the
country have come up to Simla at a great personal sacrifice to place their
viewpoint before us, and among them there are men of high social position,
great learning and piety, who command more confidence of the masses of

our countrymen than the so-called social reformers.
T must warn the Government not to be misled by the elamours of a

handful of men, unless their intention is to create further dissel‘l.siorl
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among the people, as they have done by nursing the growth of communalism,
Those who honestly believe that shastric injunections would be interfered
‘with by this legislation should have as much liberty in their own spheres
as those who want this legislation. If Bertrand Russel thinks of ‘¢ tyrann
of public opinion ’’ in England in clearly made out cases of moral turpi-
tude, we may very weil characterise this attempt to fix the age of marriage
by legislation, of diverse races and communities as nothing but *‘ tyranny
of subsidised opinion *’.

In this connection I beg to quote a few observations of Dr. James
H. Cousins :

** It is necessary to remember that it is the privilege of a nation’s life, that can
be made into commodities for cultural exchange, its roots and branches remain tixed
in its own soil, they can rarely be slipped and ceded with success,,they cannot be
removed without disaster. Lijfe and form hold fruitful converse within their own

domain, but only life can move safely beyond the borders of nativity, Korm adopted
or imposed trom without, is certain of death, for it hue renounced spiritual fecundity '’

Legislative penalisation of marriage age is a form imposed from out-
side. If there has arisen a real need for advance in the marriage age, as
in town life, it is evident, this voercive legislation will, 1 am afraid, retard
the healthy progress of that advance, for every form of outside compul-
sion provokes and nurtures a spirit of revolt. Moreover, I cannot toleraie
the only legitimate inference from penal legislation that the social reform
is mot a spontaneous growth of a healthy life in society, but must be
supplemented by legislative stimulant injected into an unwilling system.
It means moral defeat of the reformers.

My next objection is based on the ery of the age, which is rampant
all over the world. Mr. C. E. M. Joad is a well known free thinker in the
English literary world. He it is who has made familiar the words
“ herd mentality >’ and ‘‘ herd morality '’. Ile describes it as follows :

** 'I'nke n sheep and stand it on its hind legs and its resemblance to a human being
i8 scarcely noticeable ; but stand a flock of sheep on their hind legs and, so far as
psychology and behaviour go, you have a crowd of men. In other words, taken
severally, men muy be individuals, taken together, they are a mere transmitting medium
for herd emotion. T'heir individual stupidities are added together, but their individual
wisdom ecancel out '’

8o, he thinks,

** The rigid enforcement of uniformity is hostile not only to freedom of action
but also to independence of thought '’,

and therefore in his opinion,
** morality, which is the name we give to law-abiding conduet, is a device on the part
of the rulers to ensure subservience and contentment on the part of their subjects '’

Need'ess to add that the proposed law is intended to create a sort of
morality, by which the ruler, I mean both the Legislature and the Exeeu-
tive, will have got only the device, which is condemned hy the writer,
The creation of ‘“ hard morality '’ beneflits only the stronger and Ly far
more cxtensively and intensively the organised stronger, as against the
disunited and disorganised weaker. And in this sense, it is absolutely
reactionary. I maintain that Government and parties and politicians are
not alive to the highest thoughts that the greatest thinkers are promunigat-
ing for the further progress of humanity. Otherwise, this piece of legis-
lation should have been nipped in the bud under section 67 (2) (b) of the
Government of India Act.. The Government is trying to play.the réle of a
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Raw Mohan Roy and a Ranade, to divert the attention of the politically
minded people from the life works of Surendranath Bannerjee, Dadabhai,
Nnoroji and Bal Gangadhar Tilak, which is the legitimate sphere -of their
activity. True nationalists should beware of this and should not joim
in the chorus of siren songs, sung through onc of their own organs, whe
was in their service, and who still receives their pension. Are we to helieve
that & Government which deports and imprisons men like, Tilak, Gundhi,
Lala Lajpat Rai, Aurabindo Ghose and others and is at the present moment
callous to the suffering of the hunger-strikers at Lahore, has suddenly
developed a great desire for the well-being of our community ¥ Or is it
to create one more dissension amongst the orthodox and the unorthodox ¢
Certainly the Government is fully aware how vehemently the late Pandit
Vidyasagar of widow remarriage fame, the late Sir Romesh Chandra Mitra,
the first to hold the office of Chief Justice in British India, moved against
the first Age of Consent Bill ; yet now, at the height of a movement of
marrying girls at not less than 14 years of age, the late Keshub Chaunder
Sen, married his own daughter just after 12; how surreptitiously the
polygamy in Bengal fell into disuse, how surely the economic canses are
raising the marriageable age of girls, and how modern conditions are
doing away with various social evils. If they had only kept themselves
abreast with the most up-to-date thought currents of sociology, then they
would not have raised this countrywide opposition to social reform itself.

Mr. J. A. Hobson, one of the greatest social thinkers of modern times
in his latest work on ‘‘ Freethought in Social sciences '’, concludes his
book, after acknowledging the likelihood of a world catastrophe, with the
following pregnant observations :

‘* 1t we are right in holding that the most urgent business of our nge is to deviss
better laws of conduct in the arts of human governments, within and beyond the limits
of nationality, success depeuds upon stimulating in as many spots as possible, the
largest number and variety of independent thinkers, constructing and maintaining
among them the best conditions of free intercourse and co-operation and finally enabling
their creative thought to play freely im eriticism and reform upon the existing modes
ot political and economic life.’’ '

India is the only spot where marriage law, being diversified in different
communities, should be maintained in their existing modes so that the
creative thoughts of the youths of India may play freely in criticism and
reform. This is the sine qua non of progress. I know, I may be accused
of generalisations. But there is some fundamental misconception which
T have tried to clear out.

I pray to al] real well-wishers of the country not to be misled by
hypnotism of words, such as, ‘‘ progress ’, ‘‘ advance ’, ‘‘ emancipation ’,
and ‘‘ twentieth century '’. I have therefore to go into the whole question
of race-idiosyncracies, and condition of free-thought and activity,

The Honourable Members of this House have been deluged with pamph-
lets, opinions, dicta, principles, statistics and old and new theories about
sex. The members of the itinerary Committee have enjoyed ‘‘ the lure
of the sex itself masquerading as ‘ scientific interest ’ ’—I mean ‘* legisla-
tive interest ’>. Can any one say that he has viewed the question from the
point of view of disinterested science, which alone can lead us to right
conelusions ¥ Nor is there any material before us for inquiry into the
question from the point of view of disinterested science.

Therefore, in this medley of bias, and interest and struggle for domi-
nance in the body politic of India, I take up the only honourable attitude
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for a 'lggislatolr, I cannot stigmatise the youths of India as unworthy of
trust with a girl by passing this penal legislation. I move for freedom of

thought and freedom of action of our youths and for the rejection of this
Bill lock, stock and barrel.

Mr. M. 8. SBesha Ayyangar : Sir, this morning when I came into the
3 P Assembly building, I was greeted with a Dig
placard with these words in bold print, *‘ 1f you
oppose Sarda’s Bill, the world will laugh at you ’’. I am glad, Sir, that
1 shall have an opportunity of being laughed at by the world. I am equally
glad that, in that position, I am in the company of very great men : I am
in the company of the ancient Rishis of this country : I am in the com-
pany of the great legislators of this ancient country ; I am in the company
of the modern savants of the Continent ; I am in the company of great
doctors, sociologists, medical experts and gynmcologists, If that is so,
I would certainly like to be laughed at by that section of the world who
wonld laugh at me if I oppose this Bill. I would in turn, after opposing
this Bill, laugh at that section of the world which would laugh at me for
having opposed this Bill. '

Sir, I oppose this Bill with all the vehemence that I can command.
The Bill, Sir, I feel, is not a social reform legislation, but a religious revolu-
tion, and not merely a revolution, but in the words of Mr. Justice Mackay
of the Madras High Court, ‘‘ a seismic disturbance of age-long practice ',
That, Sir, is the real character of this Bill.

In opposing this Bill, Sir, let me consider the various arguments that
were advanced by the Honourable Mover when he moved this motion last
time. In the last Delhi Session he started observing that the views of the
women of this country have to be considered, for it affects them more,
and he instanced three all India Ladies’ Conferences supporting his posi-
tion, and he threw out a challenge by asking, ‘‘ Do you find a single protest
meeting by the ladies of this country f’’ T dare say that he has by this
time come to know that very many ladies’ meetings and conferences have
been held since then loudly protesting against his Bill, and not only against
his Bill but also against the other Bill of Dr, Gour. And I may inform
this House and the Honourable Mover that there have been at least half
a dozen meetings,—decent gatherings of which I am aware,—mertings held
in Kumbakonam, of ladies, meetings held in Triplicane, Madras, meelings
held in Benares, and last but not least, there was a meeting held in Coeanada
just a week ago. Now, all these ladies’ gatherings were very influential,
were well-attended and. were thoroughly representative, and in every one
of tliese meetings loud and vehement protests were made against this
Bill. They called it a most pernicions Bill, and they protested against
it on the sole ground that it undermined the Hindu religion in this
country, and they also went to the length of saying that, so far as their
own experience was concerned, there was absolutely nothing to justify tl}ﬁ
demand for a legislation like this. That, Sir, is the burden of the song in
all these ladies’ eonferences, and 1 dare say that, by this time the Ilonour-
able Mover will have been satisfied at the proceedings of these conferences,
that there really have been very many ladies’ gatherings that have pro-
tested against this Bill ; and if there are not more conferences held, the
principal reason is this. This House knows that Indian womanhood is
principally in-door ; and if here and there there are a few meetings con-
vened by interested social reformers consisting of ladies, these meetings
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consist, in the words of an itinerant lecturer on Hindu religion and usage,
‘‘ of ladies strayed out of the ancient Indian manner of feminine ideal and
conduct and who therefore are not free from ‘eriticism by their sister
folk ’. That, Sir, is the situation, and in every one of these ladies’ gather-
ings, giving support to this Bill, you will find that invariably one or two
or a handful of social reformers are also at work. That is significant.

Then, Sir, the Honourable the Mover cited with approval the opinion
of one Mrs. Gomati Amenal of Tinnevelly in my constituency. This lady,
as the House will find in page 56 of part III of the opinions collected,
confesses that she really does not know what the Shastras say in this
mafter. The entire burden of our song is that this Bill is un-Shastric and
goes against the fundamental tenets of the Hindu religion. When a lady of
that stamp proclaims that she does not know what the Shastras say and
yet gives her support to this Bill, the House will really see what that
approval comes to.

Then, Sir, the Honourable the Mover cited with approval the opinion of
one Mrs. Bhagirathi Amenal of Madras. She openly avows that she is
not concerned with the Shastras at all, she openly avows that she is not
concerned with the life beyond death but only with the life here. ‘¢ Save
us from the situation that we are in '’ was the plaintive cry alleged to have
been made by this lady to the Honourable the Mover. Here, again, is a case
of directly flouting the Shastric injunctions upon which we take our
stand. That this lady should absolutely rejeet the Shastras and claim
only the pleasures of life in this existing life when our ancient ideal looks
also to the life beyond, that clearly is a line of demarcation as to where
you must collect opinions, as to what opinions you must record and what
not. In fact, Sir, the whole difference between these two view-points is
this. They think lightly of the life beyond ; and our entire religion con-
cerns itself with the Shastras, which proclaim their faith in and which
also inspire confidence in us as to the existence of a life beyond this ;
and if the whole Shastric injunctions relating to our course of conduet
absolutely devolve upon that central idea of a past life and a future life,
and if these are the basic ideals upon which our courses of conduct have
been enjoined by the Shastras, and if these are clearly lost sight of, I
submit to the House that the opinions of these people who do not realise
these Shastric injunetions and the ideals lying underneath them, are not
entitled to any weight, especially when the orthodox section is erying
itself hoarse that it entirely rests its opposition to this Bill upon the
Shastras and upon the ancient texts of this land.

Then, Sir, the Ilonourable the Mover was obliged to fall back upon a
resolution passed by a meeting of the ladies of Kumbakonam, which is
largely an orthodox centre. I submit that I know Kumbakonam myself.
The deputation from Southern India, which waited upon His Excellency
the other day contains gentlemen from Kumbakonam.  But what is this
ladies’ meeting which the Honourable Member wanted to rely on ¢ That,
I gather, was a meeting which was attended by five ladies, or four and a
half, as it was humorously called by one of the reporters. Only five ladies
met on that occasion. All of them happened to be Theosophists whose
belief in Shastras is well known. These five Theosophical ladies met in
Kumbakonam and sent out their voice by way of support to this Bill, and

+ if the Honourable the Mover has to fall back upon that kind of support in
his favour, I simply. pity him for the support upon which he relies.
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Then, Sir, he went on to say that, so far as the Madras Brahmins are
concerned, they are hardly three per cent. of the population in that
Premde_ncy, and that any amount of protest which may be aent by the
Brabmins of Southern India would not be of much avail. But he must
have, by this time, realised that, since then, all other Dwija communities,
s.e., Sourashtras, Komati Chettis, and Vaishyas, ete., who believe in a
second birth from the Upanayan Samskare have held meetings of protest
agamst this Bill on the main ground that it fundamentally affects the
structure of Hindu society and is diametrically opposed to the Hindu
Shastric injunctions. So that the opposition is not confined to the Brahmins
of Madras alone, but extends to all the Dwija communities of the Province
of Madras. All the sections of the Dwijas, people who believe in a second
birth by the upanayana samskara, all these people, Kshatriyas, Vaisyas,
Komati Chettis, Sourashtra Brahmins, and other communities who believe
in the existence of a seecond birth, and who also themselves nndergo the
purification cerecmony of upaenayana for being spiritually re-born, all these
people have clearly protested against this pernicious Bill. In the collee-
tion of opinions from the various districts of Madras,—I am glad that the
Government of India have taken care to see that in Madras the Collector
of almost every district was addressed and asked to collect opinions in
each district—1I find from those opinions—I will not weary the Honse by
going into them in detail gnd reading extracts from every opinion—1I shall
only mention collectively that the Collectors of Salem, Anantapur, Bellary,
Krishna, Chittoor, Ramnad, Tinnevelly, West Godaveri, Kurnool, Coim-
batore, Madras, Nellore, North Arcot, Cuddapah, Trichnopoly, East
Godaveri, Madura, South Arcot and Tanjore have all invariably given ex-
pression, in their opinions collected, to the fact that, within their distriet,
there exist all the Dwsja communities who have invariably raised their voice
of protest against this Bill. Is there not enough for the Honourable
Member to be convinced of the stout opposition which this Bill has evoked
in the Madras Province in almost every district that counts there ?

Sir, I am very much pained to see that the Honourable the Mover was
rather cruel upon the High Court Judges of Madras. He flouted the
-opinions of these eminent men on the simple ground that Madras is a
province which has not solved the problem of untouchables to his satis-
faction, and therefore the gentlemen who are appointed as Judges in that
‘backward province are not entitled to have their opinions considered by
him. That was the line of reasoning taken by the Honourable the Mover. I
say that that does not disclose that balance of mind which must characterise
a legislator who has come forward with a Bill of this kind. I shall read
a few extracts from the opinions of these eminent Judges of the Madrag
High Court. They are entitled to the greatest weight obviously for this
reason : some of them happen to be Indian Judges and some of themn
Bralmin Judges as well ; most of them have had district experience as
District Judges and as Sub-divisional Officers ; they have risen from the
lower ranks of the 1.C.S., and they have got up to the High Court Benelk,
after having served in various distriets as executive officers and as distriet
judges throughout the Presidency. Therefore their opinions are entitled
to great weight, and some of them are European Judges. I am speaking
so strongly and so vehemently for the obvious reason that Madras feels
very strongly over this matter. It is Madras opinion that must count
with you, for this reason, that the opinion in Madras is very strong against
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thir Bill, probably because it is the place where orthodoxy still remains in
ity pristine simplicity and purity. That is why I submit to my Honourahle
colleagues in this House that Madras opinion is so strong.

I shall invite the attention of the House to three or four extracts
only from these opinions. Justice Ramesam is an ardent social reformer
himself ; but all the same he does not relish the idea of this penzl legisla-
tion on the lines suggested by the Select Committee. This is what he
8ay8 :

** Incidentally, one observation 1 wish to make, that the statement of Bir H. 8.

Gour mude at leust twice, i.c., once in his Statement of Objects and Reasous to his
Bill, and once in the discussion in the Legislative Assembly, after the Report of the
Helect Committee on Mr. Sarda’s BHill, viz.,, that Hindu girls do not atiain maturity
until the age of 14, though it may be correct as to Northern lLudia, is absolutely
incorroct as to Bouthern Indiz. 1t is ao mattor of eommon knowledge that in Bouthern
India Hindu girls attain puberty generally, as an average, at tho age of 12........
1 am not going to. waste time by considering how far the belief is justified, whother the
smrithi on which it is based contains an interpolation, or whether the primitive Hindu
socisties imposed sueh an injunction. The fact is there, that such a belief now oxists
and it is a religious belief.’’
He also says, ‘‘ In my opinion the law ought to be more enabling and less
compelling »’. (An Honourable Member : ‘‘ He iz not opposed to this
measure.”’) He is opposed to it in the form which is now before the
House.

Justice Mackay says :

‘* 1 would only observe that, so far as Bouth India is concerned, it is certain to
provoke vehement opposition.....,,. That would be not merely a revolution, but =
seismic disturbance of age-long practice........"".

Justice Pakenham-Walsh says :

‘*'1 nagree with Justice Mackay that the Act, if passed, will create vehement
opposition at least in Houth lndia. If there were any widespread feeling against
the existenee of child-widows it would surcly be reflected on a large and growing use
of the widow Re-marringe Act. That Act has always been and still remains a dead
letter, the cases of re-marriage under it being infinitesimal. I would take the use of
that Act as n barometer to gauge the real degree of popular support behind the present
Act.  When we find it extensively used, we may conclude that public opinion has reall
moved. 1 agrec with Reilly, Jackson and Mackay JJ. in their criticism as regards
procedure.’’ :
Now, this is a very important observation because there are two aspects to
be considered in this connection. If the Widow Re-marriage Act has
been in existence on the Statute-book for mearly 75 years, and if it has
remained a dead letter, what does it mean ? It means that congervative
opinion still holds good in the country. It means that the reformer has
not heen able to advance a bit during the last 75 years in the direction in
which he wanted to. That Act was a permissive legislation ; and again,
if after fifty years of social reform activities, these social reformers should
come to the Legislature and ask that we should pass penal measures to aid
them in their work does it not betray failure on their part ¢ [f they have
worked for social reform for the last fifty years and if they have not
been able to do anything at all in that direction, but have to come here and
ask for more powers, and penal powers in addition, to enforce their fashion-
able fads, as I would call them, what does it show ! It shows an utter
confession of failure.

T shall now read a few extracts from the opinion of Mr. Justice Tiru-
venkata Achariyar : _

‘1 do not see how the Government can by lcgislation interfere to preveat or
pénalise the marriages of girls betwéen 11 and 14, which is the period when 0 per
emt. of ‘the marringes take place, withott seriously ‘offending tha religions feelings
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of the orthodox section of the community, who still wield much influence over the rest
of the community, and at the same time causing among the moderate and most
infiuentinl section of the community, which prefers to progress in social matters on
sotnd lines though slow, taking the community as a whole with them, save & few
impatient idealists, who with more conceit than wisdom, consider that the social and
'nug:rin! salvation of the Hindu community can be attained only by their being foreed
to cast off wholesale their age-long customs and adopt in their gtead the (according
to these idenlists) rational and beneficial customs of modern Kurope and ‘Americn,
ignoring the fact that you cannot have a common standard between eountries which
differ from each other materially in the conditions of life.’’

He also remarks :

*+ 1t ghould not be overlooked that the choice of the bride or bridegroom is subjest
to various restrictions, legal as well as social, and that the parents or those who stand
in loco parentis are the best judges of what is conducive to the welfare of their
children, and that neither the Htate mor the Legislature can usefully take over their
Tresponaibilities on ita shoulders.’’ :

In spite of this, what is aimed at by the Honourable the Mover now is to
ask this Legislature to intervene, and the State to intervene, to put this
Bill on the Statute-book. That is hardly a thing that should be favoured
by this Assembly. And further on he says :

** Loercive legislation like that proposed in the Bill will not only be of doubtful

utility, but like quack remedies may produce evil consequences, which we either do not
at all or only dimly foresee at present ’’. ’

Then, Mr. Justice Venkatasubba Rao would agree with Pandit Madan
Mohan Malaviya and fix the age at eleven for girls.

Then again Mr. Justice Devadoss, a Christian Judge, says this :

‘* The Bill attempts at impossible things. Who is to determine what the age of
the gir) is. Births are not registered and horoscopes are notoriously unreliable ’’,

Mr. Justice Odgers gays that :
‘*'I'he Bill seems to have small chance of passing into law .

And lastly, Mr. Justice Kumaraswami Sastri says this :

‘* 1 do not think this is n matter on which the Legislnture should intertere. It is
rather for educated public opinion to assert itself and to take steps by educating the
masses to put an end to this and other social evils '’,

I submit, Sir, that these are the considered opinions of the Judges
of the Madras High Court, and the Honourable the Mover was certainly
not in ‘the right when he brushed aside these valuable opinions of the

M-ad;as High Court Judges by adopting the line of argument that he chose
to adopt.

Then, Sir, lastly he said there is a ery that religion is in danger and
that it is a false cry. The Legislature ought not to be misled by this ery
that religion is in danger because it is a false cry in his opinion. I submit,
Sir, that is a prejudiced view. He betrayed prejudice by attributing
prejudice to us, the orthodox community. My friend is entirely wrong
in his view. TInfortunately, the ery that religion is in dauger is very
real and sincere. If that were not real, Sir, how do you account for the
fact that these deputationists have travelled for thousands of miles and
come up to Simla to place their case before the authorities here and before
His Excellency the Vieeroy. There are, as the House probably knows, two
lady members in the deputation. How does the House account for the
punerous petitions and memorials from various parts of the country and
for the one thousand and one ways of making known the representations
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to the powers that be, urging that this measure should not be passed,” and
that if the Legislature passes it, praying His Excellency the Viceroy to veto
it at once if the feeling behind it is not genuine and strong ¢ Why should
all these things be done if the cry that religion is in danger is not a
true cry, a sincere and an honest ery 1 The House should consider all
the hardships to which the deputationists have voluntarily submitted them-
selves to to come up to Simla in this cold season to present their case to
the powers that be. I would go further and submit to the House that there
is a good deal of truth and force in this statement, because this Bill really
jeopardises the religion of the Hindus in this country.

Sir, it has been said over and over again that marriage with Hindus
is a religious sacrament. I remember a learned lawyer of great legal emi-
nence in this Assembly once put a question, ‘‘ What is a sacrament ? ’’
8ir, I would satisfy the House by giving the definition of the word
‘ suerament *’, as obtains in the Oxford Dictionary. Sacrament is a reli-
gious ceremony or act regarded as an outward sign of inward and
spiritual grace. It cannot be improved at all. If that is so, Sir, the
definition placed authoritatively upon the word ‘‘ sacrament ’’, that it is
a purification ceremony for spiritual re-birth, cannot be disputed for a
moment, and if we Hindus believe that marriage is a sacrament, and if
sacrament is a purification ceremony which is performed at the age of
spiritual birth, then it becomes a religious performance, and it is direetly
a religious act fit to make a man or woman spiritual and divine through
service and self-control. She is in material existence already, but in addi-
tion to her material existence, she is re-born as a spiritual agent. So, for
the creation of a spiritual existence to enable her to evolve out her own
existence, this initiation ceremony of marriage is necessary for a girl. Now,
if Upanayana is a sacrament enjoined upon every Brahmin boy at the age
of 8, the only Samskara, or purification ceremony, the spiritual ceremony
which is enjoined on a Hindu girl is the sacrament of marriage. So that,
if marriage is a sacrament which a Hindu girl is enjoined by Shastras
to submit to, does it not necessarily follow at once that marriage is a reli-
gious sacrament ? And that is a ceremony which is enjoined by Shastras
to which the girl must submit herself. It is also obligatory as a Samskara.
Now, what i¥ a Samskaera ? It is a religious act, fit to make a man or
woman spiritual and divine through service and self-control. If that is
the definition of the word Semskara, and if marriage is a Samskara which
is enjoined obligatorily on the Hindu girl, and if it is not performed at
the right time, then at once the religion lying underneath it is in danger.
So that there is absolutely no ground to distrust the statement that religion
is in danger if you introduce this pernicious measure, because the funda-
mental idea of Hindu society is that marriage is an obligatory purifieatory
ccremony; and the Ilindu Shastras fix the age at which this Samskare
ought to he performed for a girl, and if that age falls far short of that
which is stated in the Bill, which is 14, then religion is really in danger,
beeuuse our Shastras lay down the age of 8 for the marriage of u 1lindn
girl. Eight is the minimum age for a Hindu girl to be given in marriage,
hecause that is the age fixed for the boy for his Upanayana ceremony. In
fact, what Upanayana is for a boy at the age of 8, so marriage is for the
girl. It is equally a Samskara ; it is equally a sacrament, so that the
minimum age at which the girl can be given in marriage, according to
Shastras, is 8 ; but it can be prolonged. If circumstances would not enable
her to be given in marriage at the age of 8, it might be extended to 11 or
12.- No age is fixed, but it must be performed before she attains puberty.
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That is the limit beyond which the marriage camnot be postponed. To
start with, 8 is the minimum age laid down, but she can be given in mar-
riage at any age before she attains puberty. That is the limit, the range
within which the gir] ought to be given in marriage according to Hindu
Shastras, and the medical opinion, as this House knows, never puts the
age of puberty in this country beyond 12. 87 per cent. of girls attain
puberty, according to the best medical testimony, only at the age of 12.
So that, if 12 is the age generally when girls attain puberty in this country,
and if this Bill introduces the minimum age of 14 instead of 12, does it
not directly contravene the Shastric injunctions ! That is a question
which T want to put to every Member of this House, If the hypothesis
that I have placed before the House is correct, if the Shastras do lay down
the injunction that the girl ought to be married before puberty, and if
the medical opinion fixed the age of puberty generally in this country to
be 12, and if you try to fix the minimum age at 14 in spite of the medical
opinion, then I submit you are acting directly in contravention of the
Shastrie injunctions.

Sir, I have practically come to this conclusion. If the hypothesis.
which 1 have enunciated is correct, then this Bill is certainly a flagrant
violation of the religions principle of marriage as recognised in the sacred
Dharmashastras. So the only question is, should this House be a party to
committing this flagrant violation ¥ Sir, I am very much pained to see
that my Honourable friend the Mover, the author of ‘* Hindu Superiority *’,
should now give up his respect for the ancient ideals and plead for a Bill,
a Bill which sets at nought the Shastras altogether, a Bill which sets at
nought our ancient ideals of marriage altogether. With us, Sir, mearriage.
is religion, and if the author of that famous book ‘‘ Hindu Superiority ™"
condescends to persist in setting at nought all the religious injunctions
and the Shastras, I must say that his fall has been very great. Sir, it
pans me to think of his fall. As I have said, the Shastric injunctions
are clear ; pre-puberty marriage and early post-puberty consiummation are
ordained by the Shastras. In this connection I might also remind the
House that there are certain texts from various Smrithi writers which
are here and there relied upon by the Honourable Mover in support of the
position that he has taken. I admit that in the texts of the Smrithis we
do find passages which, on the one hand invariably persist in maintain-
ing that marriage ought to be performed before the girl attains her age,
but in only one sloka of Manu there is a passage that if the girl having:
attained the age has not been given in marriage in time by her parents or
guardian, they can choose for her a husband within three years, and if
even then her parents and guardians do not do it, she can
choose her own husband. There is no doubt of the existence
of this text. Upon this text the interpretation is this, ‘‘ Look
here. The Smrithi writers certainly accept the position that even post-
puberty marriages are allowed.”” Sir, the interpretation of statutes
we know, we lawyers are familiar with. If there is an apparent .conﬂlct,
and 1 appeal to my Honourable friend the Law Member, 1f there is a con-
flict of texts, the best thing is to reconcile the texts, and not to emphasise
the conflict—there cannot be conflict. If all of them have the same end in
view, real conflict there cannot be, apparently there may be a conflict, piy
there is a conflict, we must try to reconcile them. Out Shastras invariably
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enjoin pre-puberty marriages as the ordinary rule. Now, there are two
sspects ; there is the material aspect of marriage, sonship, inheritance, ete.,
ete. ; there is the spiritual outlook also. If, in addition to the material
advantage, you must also have the spiritual outlook in view, then marriages
must be pre-puberty. That is the general rule. If the girl remainy un-
married owing to causes beyond the control of the' girl, she commits no
sin by remaining a spinster, She is entirely under the control and guidance
of her guardians for the time being, and if for some mistake, or inadvert-
ence, or owing to other causes, she could not be given in marriange earlier,
she can wait for three years and then she can marry herself. Thereby her
marriage is legalised for all material purposes—her sonship is recognised
for the purpose of inheritance, ete., ete., but the spiritual advantage is
gone. She has not committed any sin because other people are guilty
of having omitted to give her in marriage in proper time. That is the
on'y way in which these two apparently conflicting texts can be reconciled,
and 1 submit to the House that these texts would not by themselves give
any handle or ground whatsoever to the Honourable Mover to persist in
his interpretation of them by saying, ‘‘ Liook here, there is a text which
apparently authorises marriage, which apparently sanctions marriase post-
puberty.’”” It does not sanction the marriage for spiritual purpose be-
cause for spiritual outlook Samskare is ordained, and the only way to re-
concile these texts would be this and nothing else. If material and spiritual
outlooks are necessary, pre-puberty marriage is ordained, but if, owing to
inadvertence, etc., pre-puberty marriage becomes impossible, then the
marriage is recognised legally with reference to sonship, succession, in-
heritance, ete. The Smrithis are therefore clear. If the social reformers
or those who have lost faith in our Hindu Shastras do really believe that
this state of things ought not to continue, they have no reason to wound
the susceptibilities of their brethren in this country. Either they are in
the majority or they are in the minority. If they are in the majority, no
statute is necessary. If they are in the minority, they cannot force their
fashionable fads down the throats of unwilling men simply because they
have lost all faith in the Shastras. It is no good, therefore, to force certain
texts out of the context and then try to misinterpret them to give a handle
-or to give support for eertain imaginary positions.

The whole thing considered, I think there is no parallel in the civilised
world for inflicting punishment on marriage which is valid in law, ordain-
ed by religion and sanctioned by immemorial usage.

We are also told in season and out of season,
** Liook here. Other countries have moved ftar ahead. They have got similar
‘marriage laws passed by their legislatures. Why not in India too 7’

8ir, our lives, our visions, our standards are entirely different. Is there any
parellel anywhere in the civilised world which has got this outlook on mar-
riage which we Indians have ¢ If that is the distinetion between the ontlnok
of other civilised countries and the outlook which we Indians are aceustomed
to from very far off times, that clearly is a ground why we should not
apishly follow what is going on in the countries of the West. If one
instance can be given of similar conditions obtaining where legislation
has been attempted, then I can take that as a precedent, otherwise not.
It is no good, therefore, advancing the argument that other countries are
moving in this direction and why not we also.

‘The question, then, that arises is who are the best judges to remove
the defects.....
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Mr. President : Will the Honourable Member now conclude his
observations - '

Mr. M. 8. Sesha Ayyangar: Very well, Sir. I am not g¢hing to
repeal my arguments ; in fact, I am not accustomed to repeat them at all.
I assure you that I won't repeat one word or one argument that I have
advanced. The question will be, who are the best judges to find out what
really pinches this country, what really is necessary, what remedial mea-
sures, if at all, are necessary. The best judges are not the laymen who are
at i.t, are not the Brahmo Samajists who are not Hindus according to
ancient jdeals, nor the Arya Samajists, nor the Theosophists, but the real
judges who are competent to judge of the effect of this law upon our eustoms
in this country would be our spiritual heads in the first place.

S Mr. Amar Nath Dutt : Sir James Crerar or Rai Sahib Harbilas
arda ?

Mr. M. 8, Sesha Ayyangar : We Indians have got several sects and
each sect has got its own spiritual head. Today there are these sects or
associations working, over which the Archbishop so to say presides. We
have the Sankaracharya Mutt, we have the Dwaita Mutt and we have the
Visishta Dwaita Mutt. The Sankarcharya of the Adwaita Mutt has given
his opinion in this matter, and that is recorded in one of the petitions sent
to us. This is from Sri Sankaracharya Swamigal Mutt and dated the
15th February 1928. Their opinion is this :

** T'he proposed legislation is clearly agninst the religious tenets and prineciples of
Brabmins, which every orthodox Brahmin ardently believes and follows. While even &
permissive measure of this kind is caleulated to disturb the religious and soecial amity
of the community, a penalising legislation such a8 the onc now proposed is, to say the
least, most unwarranted and unjust and ought not under any circumstances be permitted
to become law '’

Then it is stated that,
** T'he Bill introduced by Harbilns Barda is in direct opposition to the sacred
rinciples of Hindu religion practised by the orthodox Brahmin community from time
fmmeimorial without any interference till the present moment ',

That, Sir, is the considered opinion of the spiritual head of the Sri San-
karacharya Swamigal Mutt, which has got disciples all over India and
commands immense influence among its followers.

Then there is the Ahibilum Mutt, It has also got.diseiples all over
India. 'This is the smuft to which I have the proud privilege to belong and

this mutt has given this opinion :

** Marringe among Hindus is not a civil contract even when the parties.to the
marriage possess full comtructual capneity, but a religious sacrament ; in the case of
girls it is a samskara cnjoined by the Bastras to be performed before the girls attain
a certain age. 'T'he non-performance of the samskara is n transgression and is believed
to be productive of spiritual ruin. ........ ‘The policy of the so-called social reformers
who pilot the Child Marriage Bill is short-sighted and cannot therefore be accepted
by the Government ns a wise course‘to follow. The one nim of these reformers is
material prosperity of the country........ "They arc totally ignorant of the virtues
of the rules of conduet laid down in the Bhastrus and of the spiritual eflieacy which
our ¢ustoms and practices -possess. In the Hindu mind is implanted a firm and unshaken
faith in those rules and customs, nnd no westernised savant cam eradicate it without

injuring the society which he wants to help.’’

Then, Sir, there is the Tldipi Mutt. The Swamiji of this Mutt actually
presided over the Varnashrama Dharma Conference held in March last
in Mudras and he helped the Conference with his guidance and advice
and he also came to the conelusion that the Bil¥is opposed to the Hinduw
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Bhastras altogether. Then there is the Prathivadi Bhaysunkar Mutt of
Bombay, which has also a large following.

Mr. Jamnadas M. Mehta : How many followers !

Mr. M. 8. Sesha Ayyangar : I am told not less than two lakhs of
followers.

Mr. Jamnadas M. Mehta : Out of two crores ?

Mr. M. 8. Sesha Ayyangar : Anyway he has got two lakhs of fol-
lowers, and commands a large following in Bombay, and if he is not able
to command such a large following as the other two mutts whose opinions
I have quoted, there is no reason why the opinion of this mutt should not
be entitled to weight. The head of this mutt also distinctly says that the
Bill i¢ opposed to the Hindu Shastras. If the Bill is passed into law, it
will prove to be a calamity to the Hindu community and not a blessing,
That is his opinion. Then again ‘‘ According to Hindu Shastras a marriage
cannot be dissolved ’’. The mutt also questions the competence of this
Legislature to pass a law of this kind. I am only concerned here with
the point that he also is of opinion that this Bill affects Hindu society,
and that it is against the Hindu shastras.

Mr. President : I think the Honourable Member must now give a
chance to the next speaker.

Mr. M. 8. 8esha Ayyangar : In addition to this, there are various
conferences in my part of the country and also throughout India—-in
Benares, Caleutta and other places. In the distriets of the Madras Province
several conferences have been held and several memorials have been sent,
1 would instance prinecipally the All-India Conference held at enares.
In fact, I think all the leading communities of this country have raised
their voice of protest. 1 submit that the main objections to this Bill
resolve themselves into 12 or 13. I would simply mention them categorically.
The Bill destroys the foundations of Hindu society because marriage is-
religion. It creates a conflict between positive and religious law, It is
agninst custom, long established and widely prevalent. Marriage is not
only permitted but enjoined. The orthodox far outnumber the heterodox
reformers. There is no mandate or demand from the communities affected.
The Bill will inflict untold miseries upon millions of people all for a
fashionable fad of social reformers. To say that the human species is
unfit for matrimony before 18 and 14 is a mere fad. It is not an estab-
lished fact and it is opposed to biological science. Medical experts are
agreed in thinking that it is difficult to fix the age and that it involves
immodest examination and interrogation. Those most competent to speak
are arraigned as accused. Early marriage by itself is not an evil requir-
ing legislative interference and the ‘‘ enlightened individuals *’ should not
force their views upon the unwilling many. According to Havelock Ellis,
marriage legislation is unnatural. Sir, I would not encroach upon the
time of other Members, but I would confine myself to one or two medieal
opinions which have a bearing upon this matter. The usual %rounds upon
which this Bill is made to rest are the fundamental grounds that carly
marriages produce sickly children and cause infantile mortality. T shall
produce the opinion of two experts, Dr. C. A. Bentley, I)lrecf..or of Publie
TTealth, Bengal, attributed the abnormal death rate among ghlldren“under
fifteen in Bengal chiefly to want of a good and nourishing diet and Colonel
MacTaggart also mentions that the only potent cause which really aceounts
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for this heavy mortality is the want of nourishing diet. In Europe, where
it was very high, although no child marriage existed, it was brought dewn
by the amelioration of the economic and sanitary condition of the people.
Then in the Census Report of India for 1921, it is mentioned that in Burma,
where there is no child marriage, the infantile death rate is greater than
that of Bihar and Orissa, which is the most early married part of India.
Then, though Europeans have a general prejudice against child marriages,
we find the following in page 308 of the Census Commisgioner’s report :
In mpite of the general prevalence of early marriages, the percentuge of feminine
mortality to male mortality is 89 in Behar, 91.2 in Bengal as against 90.5, the average
in Kurope. Hehar is the most early married part of India. ........ The Hindu
woman’s chauces of life are botter than those ¢njoyed by the adheremnts of any other
religion, male or female. ........ In point of longevity there is little difference
between Muhammadan and Hindu mules. But Hindu women appear to live longer than
their Muhammadan gisters though the proportion of Muhammudan females married

below the age of ten is halt and that between 10 and 15 is three-fourths of that of the
klindus, '’

Sir, there is another point upon which this Bill is made to rest, and
it is that there is not sufficient growth of physical development of the
children, and that consummation during immaturity is improper. That
assumes that there is a relationship between the growth of the body and
its healthy reproductive capacity. That is an assumption which is in
itself unwarranted. Dr. Weissman, the celebrated German biologist,
found that the reproductive cells are independent of the somatic cells which
build up the body. If the mother is weak and sickly, the growth of the
germ cells is arrested, and this would be so whether the parents are young
or old. In Nature we do not find reproduction commencing after the
cessation of growth, for example, animals and plants. The capacity to bear
children begins and ends with catamenia. Its commencement is Nature's
sign that the reproductive organs are now fit to perform their function.
‘When sex attraction and craving commence, that is a natural indieation
that girls are now fit to be mothers. I submit, Sir, under the eirecum-
stances, to intervene arbitrarily and fix an age arbitrarily would be abso-
futely unwarrantable, regard being had to high medical opinion. Lastly,
‘Sir. it has been found that early pregnancy yields good result. One of
the preatest authorities on sexual matters, Havelock Ellis, says in ‘‘ Studies
in the Psychology of Sex ’’, page 6 : .

** Waide observation supports the Hindu view that girls become fit to he mothers
-on the tirst onset of menstruation.’’

Ellen Key, a prominent leader of the feminine movement, advocating free
love, free divorce and motherhood without marriage observes :

** Mexual morality ia impossible without early marriage. Postponement leads to
prostitution, spread of venereal diseases and the evils of self-abuse and abstinence. In
early mgrriage only, the highest form of love is possible ’’.

If this House will consider the verdict of the medical world, I would ask
this House to pause before it gives its assent to the Bill.

The Honourable Bir James Orerar (Home Member) : Sir. though
my original intention was to deal somewhat more fully with the grave
issues which are before this House, din view more particularly of what
fell from you, 8ir, in regard to the conrse of the debate, I am reluctant
to encroach unduly upon the opportunities which other Honourable
gentlemen may desire to have to intervene in this important debate ;
end I shall therefore, in what I have to say, confine myself to the fewest
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issues and the fewest words possible. 1 desire, Sir, in the first instance,
te re-aflirm what I have already on more than one occasion affirmed in
this House, that this measure has the most cordial sympathy and the
strongest support of Government. (Loud applause.) The Honourable
Mover has on a previous occasion been guod enough to acknowledge
that Government and the officers of Government have given him material
asyistance in the formulation and in the promotion of his measure. 1
thank him for the acknowledgment, but that indeed, Sir, is no more than
the truth ; and I should like to add this, that if Rai Sahib llarbilas
Sarda has the satisfaction of secing this measure placed upon the Statute-
book during the course of this Session, 1 hope to be one of the very first
to congratulate him upon that happy consummation. 1 understood the
Honourable Member from Madras, Mr. Acharya, to do me the honour of
quoting me in more than one passage in a sense which, if I have under-
stood him correctly, represented me and the Government of India as ad-
vocates of the doctrine of leaving thiugs as they are, of the practice of
being purblind to facts, and of being slow to take or to assist in any remedy
that may be proposed. On the other hand, the lonourable gentleman
opposite, Mr. Amar Nath Dutt, churged me and Government with a totully
difterent offence. In respect of the attitude and conduct of Govern-
ment with regard to this Bill, he charged us with the sinister and Machia-
vellian design of instigating and inspiring this measure with the object of
promoting discord among difterent classes of Ilis Majesty’s subjects
i India. May 1 remind the Honourable Meniber that on the first oceasion
when this Bill was debated in this House, and on subsequent occasions,
three of the most strenuous advocates of the measure were the Deputy
Leader of the Congress Party, the late Lala Lajput Rai and my Honour-
able and learned friend from Bombay, Mr. Jayakar, whom I am glad to
see in our midst to-day. Is the charge then, Sir, credible that (Govern-
ment, with a design so sinister, succceded in having on their side
champions so redoubtable ¥ The real truth, Sir, with regard to the
attitude of Government in this matter, as in other matters of social legis-
lation, is one which 1 think I may state in a few words. It occupies, I
frankly admit, a middle course. I suggest, indeed 1 most strenuously
contend, that in the extreme of rash, hasty and intemperate legislation and
the opposite extreme of obscurantism and purblind couservatism the dan-
gers which lie are hardly distinguishable in their magnitude. What I have
always contended for is that, if important projects of social legislation
are to be undertaken as they must be undertaken, it should be after a
careful and deliberate examination of the evils which you are endeavour-
ing to correct, and after the fullest ventilation and cousultation of public
opinion ; and that in matters of that kind we should muke every possible
endeavour to ensure that, behind such measures as we undertake, we
should have that degree of public support which is in fact essential to the
effective administration of any legislation in suech matters.

Now, Bir, when, in the last Session of this Assembly, Government
supported the motion for pestponement of the counsideration of this Bill,
we were exposed to a great deal of misrepresentation and blame. At the
time I confess I was very sensitive to that criticism. But the reason
which was then propounded as the reason for postponement of diseussion
was that a committee of inquiry was then on foot, which would probably

find it necessary to consider, as an incidental th ;
LIOPB LAy Y O consider, 8 al though a very important
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incidental inquiry, the subject-matter of this Bill. I hoped, Sir, that
the inquiries of that Committce would have the effect of concentrating
public opinion upon this grave and important issue, that it would give
the amplest opportunity for opinion of every grade of every complexion
to express itself, and that we should have the considered opinion of that
Committee if we in this House were to resume consideration of this
measure. Now, Sir, I venture to say that every one of these anticipations
has been fully realised. 1 say that the country is now more alive to the
gravity of the evils with which this Bill is intended to deal. I say that
public opinion has had very ample opportunity of expressing itself, and
that the Committee have taken the amplest opportunity ef considering
und weighing that opinion in framing their recommendations and, as
2 result, much valuable and additional material is now before the House.
An Honourable Member, I think it was Mr. Acharya, contended that the
Committec was not a representative Committee. Sir, I do not think that
any lonourable Member who takes the trouble to read and study that
Report with the care and attention which it deserves, can fail to re-
congnise or be compelled to admit that it constitutes a land-mark, and
I hope and trust a land-mark of advance, in the controversy with which
it deals. (Hear, hear.) I maintain, Sir, that the Committee was represen-
tative ; it was representative of different classes and different races in
this country. I contend that it had a high measure of the legal, the
administrative and the medical qualifications which are most essential
qualifications for the consideration of this question. And 1 am the
more surprised that the 1lonourable Member should have
) so disparaged the qualifications of the Committee
when it appeared that his immediate purpose was to demand a longer
time for the consideration of its recommendations. Sir, 1 repeat that in
my opinion—and I think it will be the opinion of every one who, without
prejudice and with adequate care, reads, re-peruses and studies that
Report,—8ir Moropant Joshi and his colleagues on that Committee have
rendered a very great public service for which the gratitude of this
House and the country is due. (Applause.) And, Sir, what is the first
conclusion that can reasonably be drawn from the contents of that
Report ! The first and the most reasonable conclusion, the inevitable
conclusion in reference to the particular contents of this Bill, is that there
exists & gréat and a corroding evil in this country which is clamorous for
a remedy. That evil, Bir, is one which afflicts, in the first instapce, the
most defenceless, innocent section of the community those who have the
greatest claims for our protection. The evil is not only limited to that. It
is not merely the large number of young girls who year by year either die
or sustain serious bodily injury, but those who are acquainted with the
case, those who have studied the evidetice, those more particularly who
have come into contaet with the praetical facts and the practical con-
sequences, cannot contemplate them without—I put it no higher than
this —the most serious searchings of mind, heart and conscience (Hear
hear.) It is not merely that generation after generation of yﬁﬁng irls’
should be exposed to or should suffer from these evils, hut thereg r

dangers to the future generations of the country fmm’ which, if :h:
country is not willing to adopt a remedy, it will undoubtedly suffer |

its most vital and important interests, 1

4 rM™,
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Well, Sir, when I have said so much, T do not desire it to be under-
stood that I in any way under-estimate or depreciate the earnestness and
the sincerity of the opposition to this Bill. I do so fully and frankly, and
T do feel this, that any measure which modifies the law in a social matter,
any measure which it is anticipated will disturb the customs and habits
of long duration, is one which for a time will naturally provoke a large
measure of opposition. But I hope myself, 8ir, that the improvements in
these matters which we have reason to hope will result from this Bill will
in course of time—and I hope in no long time—reaconcile to the principle of
this Bill and to its practical application even the most stringent opposi-
tion with which the measure is at present confronted. At any rate, Bir,
T wish to make my position, the position of Government, perfectly clear
beyvond any shadow of doubt. It is this. We are convinced that this
evil exists ; we are convinced that the measure of Rai Sahib Harbilas
Sarda is, at any rate, a first step in the direction of seeking a practical
remedy. Where we find 8o great an evil and where we find a promising
remedy, we feel that we must support what we think to be right. I trust,
Sir, the great majority of this House will concur in that view. T trust
they will coneur in the view that this measure is a measure in the right
direstion and that it is their duty to support it with their suffrage.
(Applause.)

Mr. K. 0. Neogy (Dacca Division : Non-Muhammadan Rural) : Bir,
T have no doubt that the Honourable the Home Member spoke with great
convietion and with great sincerity, but what I missed in his speech was
any rcference to the attitude of the Local Governments in this matter.
T am sure he is anxions to see that, if this measure is passed into law, there
must be an effective administration of it, and there are two essential
factors necessary to ensure that. First of all, a large amount of publie
support and, secondly, the loyal support and co-operation of the Loeal
Governments. The Honourable Member, T have no doubt, knows that the
provinees primarily affected are Madras, Bengal, the Punjab and Bihar
and Orissa. The Honourable Member has not told the House that these
four provinces are not wholly in favour of this measure. Some of them
have advised Government to drop it. The Government of the Punjab
suggest that it ought not to be made applicable all at once, to all the pro-
vinees, but that it ought to be left to the diseretion of the Provincial
(tovernments to extend its application within their borders if they so
think fit, with the concurrence of their own ILegislatures. The Govern-
ment of Madras, in a few words, dismiss this Bill. The Government
of Bihar and Orissa -contend that it ecan only be put into operation at
the instance of black-mailers. They will have nothing to do with it. The
Government of Bengal say that the Bill should be dropped. Now, T
should like to know from the Government as to how they propose to work
this measure if the principal instruments of administering this legislative
enaetment find it difficult to co-operate.

Now, with regard to public opinion, the Honourable the Home
Mem-her has stated that he is assured that a very large measure of
publie support ecan be counted upon.

An Honourable Member : He is right.

Mr. D. V. Belvi (Bombay Southern Division : Non-Muhammadan
Rural) : He is not,

.
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Mr. K. 0. Neogy : I beg of my Honourable friends to permit me to
proceed. I do not claim to speak on behalf of Bombay or any other
provinee, but so far as Bengal is concerned, what better witneases in this
House can you expect to get on this point than my Ilonourable friends,
Mr. Kelkar and Dr. Moonje. . (Applause.) It was only last week that
a session of the Bengal Provincial Hindu Conference was held at Dacca
under the Presidency of my Honourable friend, Mr. Kelkar, and in the
immediate presence of Dr. Moonje. And what happened there ¥ And,
mind you, this is & reforming hody. You have only to look at the Reso-
lutions which this body adopted at Dacea to find out the sort of people
that attended it. It has nothing in common with orthodox Hindu
‘opinion. When a Resolution was proposed in this Conference support-
ing Mr. Sarda’s Bill, it was defeated by an overwhelming majority, in
spite of the personal cfforts and the personal influence of my Honour-
able friend, Mr. Kelkar.

Mr N. 0. Kelkar (Bombay Central Division : Non-Muhammadan
Rural) : T did not make any personal effort.

Mr. K. C. Neogy : Your presence was cnough, and also that of Dr.
Moonje. What more evidence does the ITonourable the Home Member
desire to have as to whether this measure has public support in Bengal 1
Now, Sir, in my own humble way, T tried to ascertain the opinion of my
constituency on this particular measure. T broadcasted a few thousands
of letters inviting the opinions of my constituents on this Bill without
giving any indieations as to what my opinions were. T caused that letter
to he published in all the vernacular newspapers of Bengal, and Ionour-
ahle Members might like to see the response that T have received. How
many do the Honourable Members think, out of this huge bundle, are in
support of the Bill ¥ Not more than half a dozen. Look at the number
of telegrams and letters that T received. T want to make it perfectly
clear that these are not in the nature of publie petitions with which we
are all familiar, these are not merely the resolntions of public meetings
with which we are all familiar. But these are mostly letters individually
addressed to me, in response to an appeal which was sent by me to my
electors. (Langhter.) Am T 'not entitled, Rir, in this Flouse to draw

attention of Honourable Members to the response that T had to my
letters

_ Mr. Jamnadas M. Mehta : Does it mean that, except those who have
written, the rest are in favour of the Bill ¢

Mr. K. 0. Neogy : Only six persons out of these are in favour.

Mr. Jamnadas M. Mehta : T am referring to the rest of those who
have not written to vou,

Mr. K. C. Neogy : T can tell you this much. So far as the people
that are going to be affected are concerned, they are mostly ignorant about
the provisions. (Laughter.) Most of us who are sitting here to-day are
not going to be affected. The communities to which we belong are not
going to be affected by this measure. Tf Tlonourable Members would
refer to the Bengal Census Report, first Volume, page 272 thev would
find that T have the privilege of helonging to a community that takes
the palm in the matter of social reform. It is a small cur;:munit,y to
which I have the honour to helong. Tn that community this evil of
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child marriage is almost absolutely unknown, so that I am not affected
by this measure at all, nor the community to which I belong. But, Sir,
the whole issue, as it presents itsell to me, is this: Am I going to
impose my opinion by legislation, by legislative coercion if you please,
on an unwilling people, a people in whose name we claim to be speuking
and voting in this House ¢ Now, Sir, as I have already stated, most
of these letters, almost all of them, with the exception of about half a
dozen, have protested against this measure. I do not want this House
to carry the impression that they are all very orthodox Pandits who have
quoted seripture in support of their contention. It is nothing of the
kind. Some of them came from very unexpected quarters. I may inform
ITonourable Members sitting on the front Government Bgnches coming
from Bengal—I mean the Ilonourable the Law Member and the Honour-
able Member in Charge of Industries and Labour—that the great Kayastha
community of Bengal, rather the Kayastha Samaj, has passed resolutions
protesting against this measure. These resolutions have been
forwarded to me over the signature of another Mitra—Sanat Kumar
Mitra—a name which may be familiar to some of the Honourable
Members. Tt is not that the members of the Kayastha Samaj practise
child marriage. What is there that makes them object to this measure
in spite of the fact that most of them do not practise child marriage in
their own homes

Now, I will attempt to divide these mumerous letters into several
categories. They can be divided into several classes. First, those who
are alarmed at what they consider to be an attempt at interference with
religion., Second, those who, whatever their views about social reform,
do not want to be affected by legislation. Third, those who are positively
against child marriage but do not support the present Bill either on the
ground that it is premature or becanse of its penal provisions. They
think that it should be preceded by intensive educative propaganda by
reformers. They particularly point out the abhsence of any adequate
provision for the education of girls in the villages. They further point
out that, even without the aid of legislation, the marriageable age of girls
is bound to go up ; it has gone up remarkably during the last few years.
(A Voice : ““ Question ”’) : It has gone up during the last few years,
The fourth class comprises those who are apprehensive about the practical
result of postponing the marriage of Hindu girls beyond the average
age of puberty. I will refer to the position in Eastern Bengal. It is a
very unpleasant subjeet, and I have no desire to dwell upon it any more
than by merely referring to the numerous cases of abduetion of Hindu
girls that are taking place every day in Eastern Bengal, on which subject
there is no greater authority than my Honourable friend, Dr. Moonje.
(Laughter). He has studied this very serious question on the spot and
he will be able to tell you whether there is not anything substantial in
the apprehensions of the people in Eastern Bengal.

Now, Sir, the fifth class comprises those who are medical men in
Bengal, including an eminent medical man like Dr. Bamandas Mukherjee,
who is about the best authority that we have in Bengal on gynmcology.
These persons are anxious to have a proper scientific study made of the
problems of sex, puberty and maternity, which have bafled even the
best scientific minds of the West, some of these medical men complain
that the Report of the Age of Consent Committee is in the nature of a
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propagandist effort. They point out that the authors of the Age of
Consent Committee Report have not dealt fairly and impartially with
statistics and information placed before them. The views of medical
men who did not happen to agrec with their pre-conceived ideas were
absolutely brushed aside. They further complain—and I have this
specifieally in writing from one eminent doctor of Caleutta who gave
evidence before the Committee—that they were asked to eriticise certain
statistics furnished by Dr. Audiscshan which forms part of the Report as
an Appendix. When they submitted their criticism of these statisties
the Committee allowed Dr. Audiseshan to revise the statistics because,
in the light of those criticisms, the conclusions which the Committee
sought to draw up could not be justified. This complaint was published
in the newspapers. :

Lieut.-Colonel H. A. J. Gidney (Nominated : Angio-lndians) : Why
did the All-India Medical Conference at Calcutta support the Bill {

Mr. K. 0. Neogy: I will tell the Ilouse how that support was
brought about. I am quoting from a medical journal. My Honourable
friend's intervention is sometimes very helpful. (Laughter.) This is
what the Medical Review of Reviews said, and I am giving a quotation
from that :

** Not to be outdone, the medical men assembled in the All-India Medical Con-
ference, 1928, who, by the bye, hud remained perfectly unconcerned so lomg, though
they of all people were expected to realise the good and bad implications of the Bills
to their full extent, suddenly woke up to a sense of their duty and responsibility and
passcd a resolution in hot haste, warmly supporting the Billa at the fag end of the
seasion in a thin house, conaisting .almost exclusively of the ardent reforming epirits,
and at a time when the majority of the members had already letft the meeting to
attend n pre-arranged lecture in another place in the town (Bose Institute).’’

Lieut.-Colonel H. A. J. Gidney : That is a distorted statement for
I was present at the Conference.

Mr, K. 0. Neogy : But you never contradicted it. It appeared in
a medical journal and it ought to have drawn the gallant Colonel’s
attention long ago.

Sir, I have no desire to weary the House any more, but I have given
sufficient reasons to justify my attitude, and I do not think I will be
taken to task for not being able to support this measure, although I am
prepared to give all credit for sincerity and good intentions to my
ITonourable. friends.

Mr. Abdul Haye (East Punjab : Muhammadan) : Sir, I rise to support
the amendment of my Honourable friend, Mr. Acharya. In doing so I
want 1o make it clear that almost all the Mussulman Members of this
Assembly have decided to adopt this course for certain reasons. Let it not
be understood that we, the Mussulman Members, have no sympathy with
the most laudable object with which this Bill has been introduced. DBut
our difficulty iy that we foel that somehow or other Mussulman public
opinion has not suffieiently clarified itself to enable us to arrive at a
definite decision. 1 de not know who is to blame for that. Tt is not easy
to apportion the blame on this oceasion. Perhaps it is due to the fact
that the Government of India did not rise equal to the occasion and dis-
charge their responsibility properly when they announced the personnel



$HE BINDU CHILD MARRIAGE BILL. 279

of the Age of Consent Committee. At that time no adequate and effective
representation was allowed to the Mussulmans. Only one Muhammadan,
to begin wiih, was appointed, and even he was not a distinguished public
maa, but only a retired District and Sessions Judge. 1 also do net want
to conceal the fact that thiy state of things is perbaps due to the apathy
that has been displayed by the Mussulman Ulemas, the Mussulman public
and the Mussulman Press over this question, and I want to send this
message from my seat in the Assembly.......

Mr. T. A. K. Bhervani (Cities of the United Provinces : Muhammadan
Urban) : Sir, I rise on a point of order. I am told that my Honourable
friend has made a statement that almost all the Mussulmans are against
this Bill.

Mr, President : That is not a point of order.

Mr. Abdul Haye : Sir, I want to send this message to my co-
religionists abroad that, if they want their representatives in this House to
discharge their duties efficiently and properly, they must take more
interest in these public matters than they have done in the past. Sir,
placed as we are, we the Mussulman Members of this Assembly are con-
siderably handicapped in the matter of consideration of thiy Bill. Our
opinion is sharply divided, and whatever opinion has been expressed
is absolutely inadequate. Even the opinions that have been sent to the
Government of India do not contain the views of more than half a dozen
Muhammadans. This is what my Ilonourable friend, Maulvi Muhammad
Yakub, said in his minute of dissent which supports my contention :

** The fuet remains thut the Muslim point of view is not sufficioutly represented,
and 1 do not think it would be proper and safe to introduece u mousure of vast soecial

and religious importunce until additionnl Muslim opinion, specinlly thut of distinguished
theologians, is placed on record ’’.

Whatever opinion has been expressed is sharply divided, and we, the
Mussulman Members, have not heen able to come {0 any definite conclu-
siom. There is a section amongst us who honestly believe that the
Mussulmans do not require this legislation. They say that the evil of child
narringe does not exist in any appreciable degree among the Muham-
madans of India and they further say that if it exists at all we have got
sufficient safeguards provided by our own personal law inasmuch as widow
re-marriage is not prohibited, and the personal law also allows a child
wife, on attaining majority, to repudiate the marriage which has been
contracted on her behalf by her guardians. There is still another school
of thought which says that marriage among Muhammadans according
to the Shariat is a civil contract, and if it is a civil contraet it ipso facto
follows that the contracting party must arrive at an age of discretion
before that contract can be entered into, Sir, there are others who hold
the view that, even if this social evil exists, according to the Shariat, no
non-Muslim authority is competent to legislate on this matter. There is
still another friend of mine who has told me that he is in possession of
very valuable and important literature which he has obtained from Egypt,
and he says that the Parliament of Egypt has enacted a law somewhat on
the lines of the present Bill and that enactment has been placed on the
statute-book with the consent of the Ulemas of Azhar. So what I at this
stage want to impress upon the House is that we are considerably handi-
capped. You must stay your hands if you want to carry us with your.
selves. If the consideration of this Bill is not stayed and is proceeded
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with, I am afraid that a considerable portion of the Mussulmans of this
Assembly will be compelled to oppose this Bill. But if the consideration
is delayed for a few months, 1 am sure that we will be able to bring
round those who at present are standing aside, and it may be possible for
us {o give unanimous support to this Bill with certain modifications. I
want to make it clear that at present we are not in any way oppused to
this Bill, but we have got certain conscientious objections and we have
got certain difficulties that have to be got over.

The Assembly then adjourned till Eleven of the Clock on Thursday,
the 5th September, 1929,
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